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LOK SABHA
Monday, roth September, 1956

The Lok Sabha met at Half Past Ten
_of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Integral Coach Factory

*1945. Shri Wodeyar : Will the
Mnist’e‘rofm be pleased to stater

(a) whether orders for the mp}:h of
additional plant and machinery ~for the
integral coach factory at Perathbur are
to be placed shortly;

(b) whether global tenders have oeen
invited by Messrs Swiss Car and Elevator
Manufacturing Corporation Ltd.;

(¢} whether Government are in agree-
meant with this firm for providing technical
aid for th= establisament of full produc-
tion at the Integral Coach Factory; and

(d) if so, what is the total cost of the
orders already placed with this firm and
others to be placed shortly?

The Parliamen Secretary to the
Moflhlk:“ni ‘l‘uxpm
Shri ) () Orders

¢
have been placed in June-July *s6.

(b) Global tenders were called for, by
the Government through the cy of
Messrs. Swiss Car and Elevator
turing Corporation Ltd.

(c) Yes.

(d) Messrs. Swiss Car and Elevator

Corporation Ltd., do not

manufacture any items of plant and machi-

nery. No orders for such items have
therefore, been placed on them.

Shri Wodeyar: May I know what are
the salient features of expansion of this
ory in the Second Five Year Plan, and

whether Government  have d
another factory of this kind in Huﬁi‘ 3
466 L.SD.—1
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The Minister of Rﬂw
Transport (Shri Lal Bahadur #i):
The Integral Coach Factory is not going
to be expanded—it will be expanded in the
hon therer e eapsamon ot that factory,

, 8N expansion t ctory,
for furmishing the coaches. The original
idea was to furnish them at some other place
-g:'tinsomeoﬂ;erw_rkphapofthewm

we are now providing necessary arrange-
ments for thepum: at Perm:ybur As
regards the second point about Hubli, there
ﬁm such idea ufoerﬁngnpmherfac:ory

Dr. ] : This Swiss Car and
Elevator Manu ring Corporation—are
they on]; advisory or are they manu-
facturers

Shri Mmhmi “They are
consulting engineers; they are not manu-
facturers of machinery and plants.

’BhriT.N.Shﬂ: ‘From the tenders
accepted for the various plants and machi-
nery, which countries are the sharers in the
matter of these tenders?

Shri Lal Bahadur Shastri: [ do not
quite understand what the hon. Member
means by sharers.

Switzerland, Germany, America,
are the principal parties who have got most
of these tenders.

Shri Lal Bahadur Shastri: 1 am
sorry, we have not got the details here, [
can furnish that information later,

Shri C. R, Chowdhary: May I know
tLow many Indians have been sent abroad
for training purposes to work afterwards

in this factory, how many have returned, -

and how many foreigners are now working
as techhicians in this factory ?

Shri Lal Bahadur Shastri: We
have sent out batches, they have gone by
turns, I cannot give the exact number,
But it must be over fifty, roughly; but I am
not quite accurate about the figures. But
they have been going in batches of twenty,
twenty-three, twenty-five,and most of them
have returned. The last batch is there.
At present there are absut forty Swiss
engineers who are at Perambur and who
are advising and guiding the workers in the
manufature of these coaches.
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Shri Sarangadhar Das: The hon.
Minister says that Messrs. Swiss Car and
l!le-"ato’r“l Manufacturing muﬁmd:.m.
are consulting engineers and that they do not
manufacture.* But the name itself implies
that they manufacture cars and elevators.
Will the hon. Minister enquire about it
whether they are manufacturers and are
acting as consulting engineers here?

Shri Shahnawaz Khan: They do

not manufacture plant and machine: u
coaches?

Shri Sarangadhar Das: Cars or
coaches ?

Dr. Jaisoorya: If I remember aright,
with regard to this Perambur workshop
you had a contract with another Swiss firm.
What happened to them ?

Shri Shahnawaz Khan: It is the same
firm, Schlieren.
Dr Jaisoorya: Now it is called some-
thing else, is it ?
Shri Shahnawaz Khan: It is the same

Dr. :  Ma i i
l-i-;wm squerading  in

Malil Transhipment
*1949. Shrimati Renu Chakravartty:
Will the Mini of C jcations
be pleased to state:

(a) whether it is a fact that mail tran-
shipment work at Sakrigalighat and
Maniharighat under R. M. S. ‘H’ Division
is to be transferred to private contractors ;

(b) how many Class IV leave reserve
staff will be affected by this change; and

(c) whether any employees will be
thrown out of service for an uncertdin
period and how many will have their
declaration of permanency put off?

The Minister of Communications
(Shri Jagjivan Ram) : (a) No. The
matter is still under consideration.

(b) 9 class IV employees.

(c) None is likely to be thrown out of
employment for any uncertain period.

3 temporary class IV officials will have
their declaration of permanency put off.

Shrimati Renu Chakravartty : The
hon. Minister said in answer to part (a) that
the matter has not been finalised. May 1
know whether the Government thinks it a
safe procedure to allow the transhipment
work of mails to be handed over to contrac-
tors rather than w those people who are
anxious to continue in  government
service and who therefore give better
servioe ?

10 SEPTEMBER 1956 Oral Answers
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Sh.ﬂ Jagjivan Ram: The hon. Member
has mixed up several questions. In the first
phne, in the Postal t we are carry-
ing on both the systems. Somewhere we do
the work departmentally, and somewhere
with contractors. Here the question of
discharging or dispensing with the services
of any of the employees does not arise;
because, even if the work is entrusted to the
contractor, all the employees wilt be fitted

in the Department itself and none will be
discharged?

Shrimati Renu Chakravartty: Fif-
teen per cent of the lpgmved candidates
against leave reserve are kept in that station
and they have worked continuously for one,
two or three years. May I know whether
these people, who are approved candidates
but who are not yet quasi-permanent, having
worked only for two or three years, will also
be considered as staff whose jobs will be
kept on?

Shri Jagjivan Ram: Well, I think
they will be also retained—I am speak-
ing off-hand. I should say that none should
be discharged.

ti Renu Chakravartty: May I
know when this matter, whether to give it”
over to contractors or not, will be finalised ?

_Shri Jagjivan Ram : The matter is
stll under consideration. I cannot give
any firm date as to when the martter will
be finalised.

Primary Agricultural Credit:
Societies

*1951. Shri Gadilingana Gowd :
Will the Minister of Food and Agricul-
ture be pleased to state :

(a) the number of Primary Agri-
cultural Credit Societies newly opened
or reorganised by amalgamating other
socicties  under Rural Credit Survey
Report in Kurnoo! District of Andhra
State ; and

(b) the number of those which are
functioning ?

The Deputy Minister of Labour
(Shri Abid Ali) : (a) Twenty-three.

(b) Twenty-two.

Shri Gadilingana Gowd : May I
know if it is afact that the Gudikal Centre
of Kurnool District, for which Govern-
ment had  allotted Rs. 10,000, is new
deferred on account of political reasons ?

Shri Abid Ali : About Gudikal,
my information is that the co-operative
society there is not functioning because
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the two neighbouring societies are not
agreeable to their merger due to certain
financial conditions of Gudikal.

Shri G Gowd : Isita
fact that these two societies have already
agreed to merge themselves in this society
and the accounts of these socicties have
already &been amalgamated in this society ?

Shri Abid Ali : The position is a
already explained.,

Shri Gadilingana Gowd : May [
know if the Central Government has got
any power to see that their schemes are
effectively implemented without any of
these party politics ?

Shri Abid Al : I don’t think the
inference of the hon. Member has any
justification. But so far as the powers are
corfcerned, I may say that under the rules,
as they at present exist, the Andhra State
cannot compel any society toamalgamate.

Shri Gadilingana Gowd: Then, how
are the Central Government going to imple-
ment their schemes in  the States if the
Government have no powers to implement
them ? Are the Government aware that
most of the schemes are not properly im-
plemented on account of these reasons ?

Shri Abid Ali : We implement the
schemes by persuasion. So far as the
powers are concerned, as I have already
mentioned, the scheme is working satis-
ﬂ_ic‘ro.rily, because out of the 23, 22 are wor-
king there.

ShriT. S. A. Chettiar : What about
the co-operative farms ?

Shri Abid Al : This question per-
tains to the rural credit societies. pe

Shri B. S. Murthy : May I know
whether the Government of was
acting on the report of the Registrar of Co-
operative Societies who has no politics ?

Cocoanut Trees

*1954. Shri I. Eacharan: Will the
Minister of Food and Agricalture be
pleased to state :

(a) whether the cocoanut trees are
affected by leaf and root diseases t
a large extent in  Travancore-Cochin
State and the Malabar District ;

(b) if so, to what extent; and

(c) the meastres taken by Govern-
ment to check and control the diseases ?

Mini of Lab
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(b) About 75lakhs of cocoanut trees
in 22 out of 36 Talukas of Travancore-
Cochin are estimated to be affected.

(c) A statement is laid on the Table of
the Lok Sabhs. [See Appendix XII, anne-
xure No. 24].

Shri I Eacharan : May I know
the approx‘mate rumber of cocoanut trees
affected by this discase ?

Shri Abid Ali: 1have mentioned the
number.

Shri Achuthan : May [ know what
is the estimated loss by this disease which
has affected 75 lakhs of cocoanut trees in
Travancore-Cochin State and what is the
contribution thLat is being given by the
Central Goverrment to the State Govern-
ment for the spraying of the lotion ?

Shri Abid Ali : Formerly, we were
charging two annas for spraying. Now we
are charging one anna each. As for the
loss it should be enormous.

Shri A. M.Thomas : May I enquire
whether it is a fact that from u recent sur-
vey conducted it has been found out that
if the disease spreads at this rate, perhaps
the entire cocoanut plantations of Travan-
core Cochin would be destroyed and, if so,
what urgent steps does the Government
intend to take ?

Skri Abid Al : Substantial work is
being done and it is hoped that the di-
sease would be reduced.

Shri A. M. Thomas : From the sta-
tement I }?nd bezm the no:egsity of ‘d.lis
spraying has n accepted in principle.
What stands in the way of the Central

t taking up the matter imme-
diately ?

Shri' Abid Ali : The work is conti-
nuing.

Shri A. M. Thomas : No.

Shri Achuthan : No.

Train Service from Karachi to
Calcutta

f Sardar H
“1957 | Sardar Iqbal Singh:
Will the Minister of Railways be
pleased to state :

(a) whether the Government of
Pakistan have proposed to the Govern-
ment of India to open a railway

The ty
(Shri Abid Ali) : (a) Yes, in so far as the
State of Travancore-Cochin is co
Cocoanut trees in the Malabar District
- of Madras State are not known to be affec-
ted by these discases.

p ger service from Karachi to Cal-
cutta through Indian Territ‘cln' H

(b) if so, whether any reply I:m
been given regarding that 5
and

PTOP 3
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(c) if so, its nature ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
port (Shri Sheahnawaz Khan ) :
(a) No, Sir.

(b) and (). Do not arise.

Electrical Equipment. in Railway
Carriages

*1948. ShriC R. Iyyunsi : Will the
Minister of Railways be pleased to
state :

(a) whether each railway carriage
en the Northern Railway is lighted by
lm electrical equipment ﬁnod be-
ow ;

. (b) whether the electrical equipment
is well protected from tampering and
1088

(c) the number of thefts, of the
ipment which have taken place on
a Morthern Railway.

(d) the app imate loss occasi
thereby in 1955-56 ; and

(e) whether arrangement cannot be
made for lighting all the carriages or
a large number of them by an elec-
trical equipment attached at the end
of the carriages ?

The Parliamentary Secretary to the
Minister of Railways and Transport
Shri Shahnawaz Khan): (a) A Railway
arriage is lit by Electrical equipment
fitted either on its underframe or on the
underframe of an attached Coach.

A

(b) Yes, to the extent possible.
(c) 5,330 approximately.
(d) Rs. 1,44,000- approximately.

(¢) Yes. This method of lighting
n;.:lins is, at present being experimen-
ted.

Shri C. R. Iyyunni: May I know what
will be the expenditure that'will be incur-
red for the new experiment that is going to
be carried on ?

Shri Shahaawaz Khan : I will re-
quire notice for that. I do not have the
exdact figure.

Shri C.R. Iyyunni : May I know
whether by attaching the electrical equip-
ment behind the train, it will be able tolight
6 or 7 carriages in the front ?

The Minister of Railways and
Tri ort (Shri Lal Bahadur Shas-
trl) : Well, we hope so. We have re-
cently made an experiment on the Nor-
th Bastern Railway and up till now we have
found it is very satisfactory.

10 SEPTEMBER 1956
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Shri C. R. Iyyunni: May [ know
whether there was a meeting of the elec-
trical engineers with regard to this matter
and whether they have made the recommen-
dation that this is an advisable one and it
will cost very much less ?

Shri Shahnawar Khan : Itis being
experimented.

s o fte wge : W I
grar g f5 o o o wim
T W@, WA H RO
FEL A YA 9T A w7 w7 fawi
g7

ot Mgy Wi . S E, X
W F FICFA T O

Dr. Jaisoorya : In reply to part (b)
of the question, the hon. Minister said
that the electrical equipment is well-pro-
tected from tampering and loss. Is
that correct ?

Shri Shahnawaz Khan : Yes, to
the extent possible.

Dr. Juisoorya : This is very sur-
prising. Then how do you explain the
5,330 thefts ?

Shri T.N. Singh : The thieves
are more cunning.

Shri Lal Behadur Shastri : There-
fore, the other alternative is being thought
of so that there should be no leakage as
far as possible.

Shri C. R. Iyyunni : There is a very
large amount set apart in the Second Five
Year Plan for the purchase of this equip-
ment, May [ know whether that amount
will, for the time being, be separately kept ?

Shri Lal Bahadur Shastri : Not the
whole of it. But as soon as this experi-
ment is found to be a success, that money
will have to be diverted for this purpose.

Pond Fishing
*x Shri S.C. Samanta : Will

the Minister of Food and Agriculture be
pleased to state :

(a) the number of stations in India
which are carrying on researches in
pond fishing :

(b) whether it is a fact that the
Station in Orissa is to be
bonverted into a moble unit; and

(c) whether poM finishing stations,
tackled problems of fisheries in  reser-
vior and dams?

/
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The Minister of Labou
(Shyi Amh (a) %I.ewn *
(b) No.

(c) No, except at Bhawani Sagar in
Madras.

Shri S. C. Samanta : Is it not a fact
that the Estimates Commirtee in its Sixth
Report has recommended that mobile units
should beset up ? May I know whether
the question was duly considered by the
Ministry ?

Shri Abid Al : Yes, Sir, it was 50

breoanmendi ed. {]t, “Irl“ considered also

ut it was not ocught proper to accept
that recommendation particularly.

Shri§.C. Samanta: May I know
whether the Barrackpore Research Station
has been handed over to the State of West

Bengal ?
Shri Abid Ali: I require notice.

Shri B. S. Murthy : May I know
whether at least one of the 11 stations is
lciélteg in Andhra and, if so, the name of the
place

Shri Abid Ali : I think there is cne
centre in Andhra also. There is one in
Cuttack in Orissa, one in Travancore-
Cochin and one in Madras. I am sorry,
1 donot find the name of Andhra here.

Shri B. K. Das : May I know whe-
ther any results have been obtained so far
and, if so, the nature of the results ?

Shri Abid AH : Yes, Sir, It says
that the results were encouraging and these
have been communicated to the State Gov-
emments concerned.

Shri S. C. Samanta : The hon. Mi-
nister has stated that Bhawani Sagar re-
servoir has been made use of for
fishing. May I know whether the
i}gmt;r Dam has also been made use of for

at

Shri Abid Ali: I don’t think so.
. Bombay Harbour

*1962. Shri Remachandra Reddi:
Will the Minister of Food and Agricul-
ture be pleased to stat6 :

(a) whether a Mechanical Discharge
Plant has been installed at the Bombay
harbour for expeditious unloading of
imported food-grains ;

(b) if so, the cost of the plant and
the annual operating cost thereof :

() when it was made ready for
use and whether it is being put to use
now ; end

(d) if not, the reasons therefor ?

10 SEPTEMBER 1956
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The Deputy Mini of Lab
(Shri Abid Afl): (a) Yes, Sir.

(b) The cost of the Plantis Rs. 4: 5lakhs,
The annual operating cost would be Rs.
7,900/~ when weorked.

(c) and (d). It was installed in February

1956, but has not yet been into -
ﬁ?m owing to opposition lpnuu; lnhoumm.
terests.

Shri Ramachandra Reddi : May I
know whether the-delay in the unloading
m:u is causing delay in the supply of

0 stuffs, and also whether the loaded
ships are kept outside the harbour for a
very long time as the ships in the harbour
are not unloaded soon by mamal labour ?

_ ShriAbidAli: The position hascon-
siderably improyed much better than
expected, sirice the piece rate system was
introduced in Bombay. The difficulty
which the hon. Member has mentioned
might have been there last year, not  this
year. - .

Shri Ramachandra Reddi : May
I know whether, if that plant is not going to
be put to use in Bombay, it could be sent to
sume:othrr harbour it'can be put to
use ? ’

Shri Abid Ali: That is under consi-
tion. :

Shri Kelappan : What would be the
labour displaced by the us¢ of this ma-
chinery ? .

Shri Abid Ali: Ninety in a shift. If
there are three shifts, it will be three times
that number.

Shri Tulsidas : The hon. Minister
said thar on account of labour, this t
has not been put touse. I would like to
know how far efficiency in unloading would
be affected if this plant is not put in use.

_Shri Abid Ali : Of course, the work
will be much more expeditious if it is wor-
ked with this plant. But, because the em-
ployment opportunities will be reduced,
the kers are ing the mtroducti
of this system.

Shri Ramachandra Reddi : May
1 know whether quicker unloading by
mechanical means will not also employ
more labour ?

Shri Abdd Al : No, Sir, I have said
that go will be ?ess in a shift.

Centralised Traffic Contrel on
Railways
*1966. Shri Tulsidas : = Will the
Minister of Railways be pleased tostaue :
(a) whether the Ministry has appro-
ved of introducing a scheme of cemt-
ralised raffic control ;
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(b) the details of the above scheme
wha( dare the scheme will be

(c) whether centarlised traffic  con-
trol scheme is to be  introduced as subs-
titute to the programme of doubling
the railway track; sod

{d) if so, what are the contemplated
sections for the scheme ?

The P Secretary
to the Minister of’ and Trans-
%;l( Eh-h-mﬂu):(a)m(d).

is under

Shri Tulsidas : May I know whether
the C. T. C. schemes are intended to_be

10 SEPTEMBER 1956
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Alr Service to Australia
*1968. Shri Bhagwat Jha And:
Willthe anq— of Communications
pleased to state:

(a) whether Government propose to
startan air service to Australia ;

(b) if so, when ; and
(c) what would be the route and fre-
q-uéncy of such service ?
Mh'llur of Communications
i M): (u)w (c). Air-
.l Cprpor
to exrend m.Slnglgore service to alia
from ,19; wuteohh: ex-
the

introduced on those single wwack
where the heavy peak traffic load has
already been reached, and if so, a list of sach
sections ?

The Minister of and Trans-
'] lallw-,-

K‘eﬁlm!wﬂlbemdamdwm
I might inform the hon. Mem-
ber abeut the sections with which he is,
gcr 5 closcly connected : Bins-Kami-
shdol on the broad ;nnund\l’a:um—
gam-Rajkot on the metre-gauge.

Shri T. 8. A. Chettlar : What is the
answer to part (¢) ?

Shri Shahmawax Khan : All parts—
the answer is the matter is under examina-
tion.

Shri Tulsidas : May I know the
total estimared cost of such a scheme and
when the scheme would be completed ?

Shri Lal Bahadur Shastri : I
cannot give an idea of the cost. The scheme
is still under aration and this mdﬂ:eo
was given to us by American experts w)
came from abroad. This is ane of the ways
of in ing our line capacity. We p
tomﬂmwmmamm
on all railways. When the experiment is
started, it will be possible to give an 1den
about the cost of this scheme.

Shri T. 8. A. Chettiar : The ques-
tmnwhﬂhmeﬁnnhﬂdtuﬁcmol
scheme is to be introduced as a substitute
to the programme of doubling the railway

. track. We have not received any specific
answer. Wil it mean that when
this scheme is introduced, the programme
of doul blmlheuukml]bcdmpped ?

Shri Shahnawaz Khan: The Cen-
‘tralised traffic control mdmbslp
:.mpml rhehline c.nthen;tuncemm

»thatis not ution.  After
I‘i:n.lthllbxumlchﬂl :i:l:menhuwmbe

nrvm-Sydncy and
mm:ymnually will be one perwuth

Shri Bhagwat Jha Axad : May I kaow
whether any assessment was made before
introducing the service as to what would
be the volume of traffic, whether it will
be paying or whether it will be running
at a loss?

Shri Jagjivan Ram : Somec rough
estimates are made and if it is found that
ultimately the service will be a paying
one, the service is started.

Sardar Igbal S : May 1 know
whether this serviceywi mma:tad wrth
the Air India’s service to Burope also

Shri Jaglivan Ram : That would
be done, I think. Of course, efforts will
be made 1o see that there is connection

Shrimati Tarkeshwari Siaha : The
hon. Minister said that there will be
}mscnscr traffic between Australia and
ndia. At present, the goods traffic is
carried by the B. 0. A. C. May 1 know
whether the goods traffic will be shared
by Air India International?

Shri Jaglivan Ram: There iz mo
question of sharing, If we can attract this
traffic, of course, we can. But, there is
nothing like sharing.

Mr, Speaker: Evidently the hon.
Lady Mcmber wants to know whether
goods traffic will be taken by this service

Shri Jagjivan Ram : If we can sttract
the goods traffic. Of course, we mke 2
certain amount of goods,

Employ t Exchanges and Industrial
Training Institutes Stadfl
*1971. Shri B. S. Murthy : Wil
the Minister of Labowr be pleased :o

state :

(a) the number of officers sent out
of service due to the tl’lmle:uf -
ment Exch and ng
Institutes to the State Governments;
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(b) the numbsr amongst them who
are quasi-permanent;

'c) the steps tak=n to re-=mploy th2m;
and

(d) whethsr the break will adversely
affect their gquasi-permanency ?

The Dapulmy Minister of Labour
(Shri Abid Ali) : (a) It is not poasible
ar this ‘stage to indicate the number of
officers who will becom: Surplus as a
result of transfar of aiministration.

(b) D> not arise,

(c) The surplus staff will be entitled

1o  priority i at Employme:

es provided they are otherwise
cligible.

{d) Yes.

Shri B. S. Murthy : May [ know
whether the Government did not take
steps to find our how many persons would
have to be transferred to the State Govern-
ments and how many of them were lik
10 be absorbed by the State Governments?

Shri Abid All: Most of the officers
will be absorbed by the State Govern-
mers. At present. those who are working
in the States will be absorbed by them.
They have all besn placet. There may
be a very very small number of persons
who will be displaced because of this
transfer. About them also, we will try
our best to absortb them, provided that,
if hger are inefficient, they will have no
place.

Shri B. S. Murthy: May I know
whether any quasi permanent officers who
have put in 10, 12, or 13 years of service
are not being absorbed and are being
thrown out ?

Shri Abid Ali: No, Sir. Persons
of this seniority will not be sent away.
Perhaps, there may be one or two, As
T said. unless a person is so inefficient
or incompetent or unfit to be taken in,
most of them will be taken in.

Shri Bhagwat Jha Azad : Do the
Government consider that if they are
re-employed after a certain period, it
would not be regarded as a break in their
quasi-permanency ?

Shri Abid Ali: If they are sent away,
there will be a break in service. They

not be gent away that is what
I am wishing,
Shri S. C. Deb : May I know whether

the pay siructure would pe affected by this
transfer ?

Shri Abid AH : Yes. They are at
present in the Central cadre.  After transfer,
they will be in the State cadre. Their
present emoluments have been protected.
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All-India Institute of Medical
Sciences

*1972. Shri Baasilal : Will the Minis-
ter of Health be pleased to state whether
interviews for the selection of the staff
for the All India Institute of Medical
Sciences were recently held ar Madras?

The Minister of Health (Rajkumari
Amrit Ksur) : Yes.

_ Shri Bansilal : May I know whether
it is a fact thar the interviews were first
held at Dethi for some of the subjects
and the venue was ed to Madras
for others? If so, why?

Rajkumari Amrit Kaur : No. Sir,
The reason for selecting Madras this
time for the purpose of the interview was
that as the firs: intsrviews were held
in New Delhi and the applicitions were
invited from all over India it was thought
feasible by the Selection Board to hold
interviews for the second group at Madras,
and this was the unanimous suggestion
of the Selection Board.

Sh#i Bawsilal : May
itisnr:fmathnummtheahoﬂwuﬁhne,
many competent persons not
goto Madras and good selections where
not made ?

Rajkamari Amrit Kaur : That is
not true. The notices for the interviews
were issued in very good time, and there
has not been a’ single complaint of short
notice,

Shri Banailal: May I know whether
in view of the importance of the appoint-
ments, the Government will be plessed
to give another opporwnity so thar suit-
able candidates may go in for the chance?

Rajkumari Amrit Kaur : The total
number of persons who were called for
interview was 117 and out of this only
23 could not appear for various reasons.
Some mnever even sent any reply. So,
there is no point in having another inter-
view,

I know whether

Dr. Rama Rao : May [ know how
many of them were finally selected, and
who are they?

R Amrit Kaur : I cannot
give names just yet because the matter
is still being considered in my Ministry.

Dr. Jaisoo: 1 Did the Director-
General of Hmﬁrs«vm do the seleetion ?

Rajkumari Amrit Kaur: The Direc-
tor-Genesal of Health Services’ 5.2 member
of the Selection Boara.
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Bridges across Thainjore and Danta
Rivers

*1974. Shri R. N. S. Deo : Will
the Minister of Transport be pleased
to refer 1o the reply given to S

jon Mo. 1386 on the zoth December,
1954 and starn @

(a) whether it is a fact that the work
on construction of a bridge across the
Jhainjore has been delaved;

(b) if so, the reasons thereof and when
the work is likely to be finished;

(¢) whethar plans and estimates for
the bridge over the Danta have been
sanctioned; and

(d) if not,: the reasons for the delay?

_ The Parliamentary Secretary to
the Minister of Railways and Trans-

({Shri Shahnawaz Khan} : (a)
to (d). A statement is laid on the Table
of the House. [See Appendix XII, an-
nexure No. 25].

Shri R. N. S. Deo : In the state-
ment the reason for the delay in the work
on the Jhainjore Bridge is said to be
floods and the scarcity of labour because
of the harvesting season. In view of
the fact that two working seasons have
elapsed and between the harvesting season
and the floods a number of months are
available for work, miny 1 know whether
Goyernment have satisfied themselves as
to ‘the justification of the reasons given
for the delay?

Shri Shahnawaz Khan : The Govern-
ment has taken note—in fact serious
note—of the delays that have occurred.
We have been assured that the work is
going to start vigorously after the end of
the monsoon, and the work on the bridge
will be completed before the next floeds
come in 1957.

Shri R. N. S. Deo: May 1 know
whether there was any time-limit in the
contract, arnd if so by what time was
this bridge to be completed ?

Shri Shahnawaz Khan : 1 shall
require notice for that.

Shri R. N. 8. Deo : 1 know
whether there was any condition for arran,
ment of night shifts in the terms of the
contract ? :

Shri Shahnawag Khan : I do not

to have with me at this moment

all the terms and conditions of the contract.

If the hon. Member wants to know that,
I can give it to him later on.

Shri R. N. S. Deo : With regard

to the bridge on the Danta river it is said
that technical sanction has been accorded
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and financial sanction may be sncorded
next year, In view of the fact that this
bridge is in the nationsl highway con-
necting Bombay and Calcutta which also
serves three steel factories, and in view
of its strategic dmportance, may I know
whether the work will be expedited?

Shri Shahnawar Khen : It is not
that we do not wish to expedite the work.
The only limiting factor is the deficiency
of funds, As soon as adequate funds are
available, we will go ahead with this,
and we hope the financial sanction will
be given next year.

Central Godowns

*1976. [Sardar Igbal Singh :
1976. {s.u-a.: Alu:rpm':

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the quantity and value of rice
thich deteriorated in Central Govern-
ment Godowns during the years 1955
and 1956 as far as available;

EP) the causes for the deterioration;

(c) the quantity and value of wheat
and other ?ood- ins which also deterio-
rated similarly during the above period?

The ty Minister of Labour
(Shri A AN) : (a) A statement is
placed on the Table of the Lok Sabha.
[See Appendix XII, annexure No. 26}).

(b) Matural causes such as insects,
moisture and rats,

(c) Information is given in the state-
ment for part (a). Bulk of the damaged
gumﬁty of wheat was due to unforeseen
oods in Kasu Begu depot in Ferozepur
Distt. in October, 1955.

Sardar Igbal Siagh : About 60,000
meunds of wheat was damaged at Kasu
Begu depot. At what price was this
damaged wheat sold and to which firm?

Shri Abld Al : I require notice for
that. e

Sardar Igbal Singh : May I know
whether it is a fact that this damaged
wheat has been lying in open space since
the last one year in the godown of the
Kasu Begu depot, and whether Govern-
ment will enquire into the matter?

Shri Abid AN : Yes, Sir. We will
enquire into the matter.

Sardar Igbal Singh : May 1 know
whether any enguiry was made inte the
cause of the damage of the wheat amd
the selling of this wheat at a good price
of six annas? If so, what is the resurc
of the enguiry?
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Shri Abid Ali : An enquiry was

held with regard to the cevee of themmuc

and as I have already submitted the dam:gc

was because of heavy rains. As for the

;;her matter, information is not available
re.

Pandit K. C. Sharma : May [ know
whether the grain was examined from
the medical point of view before it was
sold to the people?
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Mr. S r: In such important
matters, if the bon. Minister is not able
to answer now, he may just place the answer
on the Table later on. :

Shri Abid Ali ; I have said we will
look into it and also that the result of
the enquiry will be placed on the Table.

Shri R. S, Diwan : The hon. Minister
says it was not fit for human consump-
tion. May 1 know whether Government
took sufficient precaution to see that the

Shel Abid Al : Yes, it was ined

Pandit K. C. Sharma : And found
eatable ?

"Shri Abid Al : No, it was damaged.

Pandit K. C. Sharma : [t was sold
to the public. What for was it medically
examined when it was not eatable?

Shri Abid Ali : It was not eatable.

Pandit K. C. Sharma : Then why
was it sold?

Mr. Speaker: Why was it 'sold, if
it could not be eaten? ’

Shri Abid Ali: [ have already sub-
mitted that an enguiry was held and it
was found not consumable. It has been
classified as swuch. With regaid ‘to the

uestion whether 1t has been sold and
for what price. I have said the information
is not available here.

Shri Bhagwat Jha Azad : May I
know whether it is pot a fact that the
M. L. As,, some of whom were Congress-
men and others also complained that this
was being sold at six annas a mmund and
persons were prepared to buy it at Rs.
2 a maund ?

Shri Abid AH : We will i
into it. S PTe WE ciquire

. Shri Sinhasan Singh : The repl
is it was sold. Tllequuﬁonmi?is;
was not sold. Why was it sold at all at
lug:no?m?Who purchased it and at what
price

Shri Abid Al : I have already eplied
to this question, that it was ﬁmn:l that
gns wheat was not fit for human

on. That is one part. Regarding
other part namely why it was sold and
how it was sold, I have said the informa-
tion is not available. '

Sardar Iqbal Singh: May I know
whether thilsqﬁo,ooo maunds of wheat was
sold to a firm which was blacklisted for
blackm ?nrketing and which deals in food-
grains

_Shri Abid Ali : I take the informs-
tion from the hon., Member.

which took place did not result
in its marketing for gumm consumption

Shri Abid Ali: It must have been
taken.

Bezwada-Masulipatam Line

*1977. Shri Ramachandra Reddi :
will Minister of Railways be pleased
to state .

(a) whether it is a fact that the Andhra
Government requested that the metre gauge-
between Bezwada and Masulipatam be
converted into a mixed gauge;

(b} if so, the decision of the Govern-
ment of India in that matter; and

(c) what will be the probable cost to
execute the scheme?

(b) The matter is under examinstion..

{c) It is not possible to furnish the
cost of ~onversion without a detailed
engineering sutvey,

Shri Ramachandra Reddi: May I
know what the approximate cost cf con-
version would be from the Railway's point
of view?

Shri Shahnawax Kksn : As 1 said,
it is not possible to give the cost without
a detailed engineering survey. His guess
is as good as mine.

Shri Ramachandra Reddi : May I
know whether that enginecring survey
has been carried out so far?

Shri Shahnawar Khan : Not yet.
The matter has been referred to the General
Manager, Southern Railway.

Elevators for Foodgrains

*1978. Shri Kajrolkar : Will . the
Minister of Food and Agriculture be
pleased to state :

(a) whether it is a fact that Govern-
ment are negotiating with the Govern-
ment of the % S. A. for the erection of
grain storage elevators in India; :
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(b) if so, the progress made so far
in the negotiation;

. (c) where the elevators are proposed
. to be set up, and their capacity; and

(d) the cost involved in the erection
and upkeep of the clevators?

The Deputy Minister of Labour
(Shri Abid All) : (a) Yes, the Govern-
st of India have already negotiated
and d into an ag t with US
Technical Co-operation Mission, India,
for the supply of two elevators,

(b) Co ent parts including machi-
nery for the two clevators have already
arrived in India.

(c) One at Hapur and the other possibly
at Calcutta. The capacity of each is
10,000 tons.

(d) The estimated erection cost of
the two units is Rs. 10 lakhs. Cost of
annual upkeep and maintenance is esti-
mated at 2 per cent of the capital cost
nflgljs‘out Rs. 48 lakhs) i.e. about Rs.
I .

Shri Ramschandra Reddi: May I
now whether the same kind of resistance,
a8 they have seen in the Bombay harbour
by labour, is envisaged in this case also?

Shri Abid Ali: I do not think so.

Shri at Jha Asad : What is
the capacity of the elevators that we are
going to instal ?

Shri Abid Ali : The capacity of each
4is about 10,000 tons.

Mr, Speaker : T put a question, Does
the amount of Rs. 1o lakhs include the
cost also?

Shri Abid Ali: The cost is given
already. It is about Rs. 48 lakhs.

Mr. Speaker The sum of Rs.
1o lakhs is only erection charge.

Tourism
*1984. Shri S. C. Samanta : Will
the Minister of Transport be pleased
to state :

(a) whether it is a fact that the schemes
for home tourism are implemented by
States with a measure of assistance from
the Centre ;

(b) if so, the amounts sanctioned for
each State, for the purpose during the
First Five Year Plan (State-wise);

{c) whether publicity in regional langu-
ag? is the sole responsibility of States;
an

(d) on what occasions special trains
and coaches are arranged or nome
tourists ?
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?n {Shri Shahnawas
ir

(b) Nil.

(¢) No, Sir. The Central Govt. is
also underwuaking publicity in this field.

(d) The Government of India Tourist
function as Information Offices
and do not make arrangements for special
trains and coaches. The Railway Ad-
ministrations endeavour as far as possible
and to the extent to which coaching stock
1 ives are available to meet
requeat from parties for such special
facility.

Shri S. C. Samanta : May [ know
what is the inteition of Government,
whether the States will open information
offices or the regional offices of the Centre
will supply this information to both foreign-
ers and home tourists ?

The Minister of Railways amd
Transport (Shri Lal Bahadur Shastri) :
The regional tourist offices will furnish
information to both home and foreign

_tourists. But the State Governments are

also setting up their own offices in certain
aress, and they will also perform the same

function.

Shrl §. C. Samanta : May I know
whether the staff at present with the regio-
m ;:mon will cope with home tourists

Shri Lal Bahadur Shastri : Up
till now we have had no special difficulty
bat if it is found necessary, the staff will
be incressed or the State
might be asked to increase their staff.

Shri §. C. Samanta : May I know
whether any State t asked for
any allotment for tourism in the First
Five Year Plan period, as I find that no
money has been granted?

Shri Lal Bahadur Shastri : There
was no surplus with us and it was
not possible for the tourist bramch of the
Transport Ministry to render them any
financial help.

Dr. Suresh Chandra : Apart from
setting up offices for home tourists, are
any other amenitics also provided to them,
such as provided cheap accommodation
in the tourist centres?

Shri Lal Bahadur Shastri : Yes.
We have not been able to do much so
far; but we are considering building
of cheap hostels where the tourists can
and stay for a few days. The payment
they might have to make should
cheap both for boarding and lodging.

rest houses and er buildings
also being put_at the disposal of th,
rists by State Governments,

ﬁgiiﬁ
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Pandit D. N. Tiwary : In answer
toWa) the Parliamentary Secretary said
“yes’ and in answer to (b), he said ‘nil’.
If no grant is given by the Centre, how
is the policy implemented and how is
the work carried on?

Shri Lal Bahador Shastri : The
State Governments are resourceful enough
to find money for this purpose.

Pandit D. N. Thwary : With the
aid of the Central Governrnenl, the States
carry out the policy. But when there
is m; grant, how is the whole policy carried
out

Shri Lal Bahadur Shastri : We
have not given them much of financial
asgistance. But we have, for example,
Even them funds for constructing roads.

h:e;tly h:o}' Sarnath in comnection with
t ud ayanti, we gave enough funds
both for Gaya, which falls in the province
of the hon. Member, as well as for Bana-
ras, Sanchi, and other places. In that
Wiy, we are trying to assist State Govern-
ments. But at the resent moment, the
funds allotted for this purpose by the
Planning Commission is practically nil,
So it would not be possible for us to
help the States much in this

Dr. Suresh Chandra: Is it a fact
that no facilities for providing water
and electricity at the Ajanta guest house,
wl-_nerg a large number of tourists come,
exist

Shri Lal Bahadur Shastri : It is
true that at Alarm sufficient amenities
are not il Near Ajanta, there is
a guest house and amenities are pmndeﬂ.
But I do realise that something must be
done at Ajanta proper. We have written
to the State Government concerned,
and if possible, we will also try to do
something in the matter.

Recognition of Meritorious Work om
Railways

Shri B, S. Murthy : Wil
the Minister of Railways be pleased
to refer to answer to Starred
Nt:t‘ 1534 on 3oth Angust, 1956 and
s .

(n) the number of cases id
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l'l.llT;'l‘l‘ (SM Lal B-Iud'.gnﬂrl) T .

Shri B. S. Murthy H 1 know
who are the members of thc nventions
and Suggestions Committee’ ?

uepnbhmtn ¢ I think the nDames

Shri Shahnawaz Khan ¢ The Senior
Deputy General Manager or where there
is no Senior Deputy General Mansager,
the Deputy General Manager, Works,
the Chief Mechanical Engineer, Deputy
Chief Engineer, Deputy Signal and Tele-

communications Engineer and Senior scale
Personne]l Officer.

Pandit D. N. Tiwary : May | koow
whether this Committee is confined to

r:i'lwmahu?
Shrl Shahnawaz Khan : It works
on all the railways.

Modernization of Airports

m{mill.l’.ﬁu":

Will the Minister of Communications
be pleased to state :

whether th i fi
(l) ereo; any proposal for

the Indian Air-
Ports H

(b) if so, when would this be imple-
mented ;

(c) the names of the air-ports to be
developed ; and

{d) the main features of this moderni-
zation and total costs involved ?

1 3

The Mi of C ions
(Shri Jagjivan Ram) : (a) Yes, Sir.

(b) to (d). I lay on the Table of the

Lok Ssbha statement giving the requisite

mformatmn [See Appendix XII, anme-
xure No. 27}

Sardar Igbal Singh : Have Govern-
ment musnhqmd the report of the &th

the *“Inventions and § jons
mmittee” of the Southern i

and the number of meritorious awards

recommended during 1955-56; and

(b) the nature of the swards and the
money value of the same?

The Parliamentary to
ﬁcuhhmnfmnmnﬂrm-
(Shrl Shahnawes Khas) 1 (a
and (b). The details are being collected.
Shri B. 8. Murthy : When will the
detni]sbewaihbh?,

of ICAO? If so, may I know
whether Government have programmed
the modernisation accor &:thﬂtreport‘
If mo, in what way is programme
different ?

Shri J:gelim Ram : It will be very
easy for hon. Member to understand
if he goes through the Report of 'ICAD
and compare the statement which has been
supplied here.

Sardar Igbal Singh : May I know
the number of Indian airports that have
to be modernised in accordance with the
international standard ?
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Shri Jagjivan Ram : Most of our
serodromes are according to s '
where international services.are run, but,
as laid down in the statement, moderni-
sation is a constant and continuous pro-
cess and wé have always to be in  touch
with the technological process in the work
and try to bring our acrodromes up to the
standard,

Mr. Speaker: The questions are
over. Now, we will take the second
round, We will begin from 1948.

L ey

'm Dr. Rama Rao (on behalf
of £ dhyaya and Shri
Kamath) : Will the Minister of Labour
be pleased to state :

(a) whether the Court of Inguiry
appoin;iqd under Section 41:_' of Indian
Coal Mines Regulations, 1926 to inquire
into the conduct of the Mmq::qheid
responsible for Newton-Chikli Colliery

r in December, 1954 has submit-
ted its report;

(b) if 30, whether Government have
idered the same; and :

(c) what action has been taken on the
Report ? -

The Deputy Mini of Lab
(Shri Abid Al) : (a) No, Sir.
(b) and (c). Do not arige,

Dr. Rama Rao: May [ know when
the report is expected to be submitted ?

Shri Abid Ali: The matter has been
before a law court. The proceedings
are almost over and the court was to give
i t and it seems some ban has come
I do not know; it does not say clearly that
the proceedings should be stopped fur-
ther. After the ban is removed—may-
be by the High Court or some other court
—the court will proceed to give judg-
ment,

Dr. Rama Rao : May I know whether
Government has taken any steps to appesl
against that ban ?

Shri Abid Al If necessary, th
will certainly do. sary i

Doubling of Lines

. Shri Sinhasan Singh : Will
m'ﬂ”&m; of Railways be pleased to
state :

() whether Government are cobtemp-

ing any scheme to facilitate greater
number of trains running on the same
line by change of si g system;

(b) the number of lines that are going
to be doubied in the Second Five Year
Pisn and what would be the cost of such
doubling per mile;
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_(c) whether in Japan the new signal-
ocess has helped in doi away

the bl.inf Qf lines and that also at a

comparatively very low cost; and

(d) if so, whether Government pro-
Pose to experiment this new system?

The Parliameatary Secretary to
the Minister of Rallways and Trans-
gmir (Shri Shahnawaz an) : (a) Yes,

(b) 27 Sections are proposed to be
doubled or partially doubled. The pre-
sent average cost of doubling would be
about Rs. 7:5 lakhs mmﬂe for a broad
gauge and Rs. 36 s per mile for
metre gauge.

(c) Modern signalling only helps to
increase capacity to a !%lmhod extent and
in Japan advantage of this is taken wher-
ever additional capacity required is small,

(d) The matter is under examination,

Shri Sinhasan Simgh: May I know
whether Government sent delegations to
Russia and also to Japan and whether
those delegatiors lave reported thet by
having a central sigr.al system this process
can be very well facilitated and more
trains can be run without this doubling ?

Mr. Speaker: Another question was
answered recently. The hon. Member
was not, probably, here. What was said
was that this doubling or converting of
lines cannot be dispensed with but the
necessity may arise after a period of years
and they will have to take it up then.

Shri Sinhasan Singh: My question
is this. There is a report by government
experts who visited Ruassia that this central
signal system can avoid doubling.

Mr. Speaker: What was said was
that this kind of doubling cannot be
avoided permanently, After a period m%f

ars the suggestion may start in
¥§e¥ will have o taks it np.'.ﬁ:e hon.
Member was not here. Thar was what
was answered.

Shri Debendra Nath Sarma: May |

know the names of the lines which are to
be doubled during the Second Five Year
Plan ?

Shri Shahnawaz Khan: There is a
list of 29 lines.

Mr. Speaker: All right; it may be
laid on the Table.

Shri B. S. Murthy: May I know
whether the progress on the Gudur-
Bezwada line is not up to the target and if
s0, the reasons therefor ?

Minister of Railways and Trans-
p::c(Shﬂmnlhdurs mstri): That
is not my impression. But if the hom.
Member desires, I can enquire about that,
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Shrimati Renu Chakravartty: Sir,
juestion No. 1980 may be answered.

Mr. Speaker: Are there any other
Members present who were not present
when their questions were called ?

Shri Kajrolkar: Question MNo. 1963,
Sir.

Mr. Speaker: I will take up Question
No. 1980 after 1963.

Jhansi Workshop
*1963. [ Shri Kajrolkar: ’
3‘{ Shri D. C. Sharma:

Will the Minister of Railways be
pleased to state:

(a) whetherit is a fact that a “Self-
Improvement Trust” has been set up

Railway workers in the Jharsi Workshop
of the Central Railway:

(b) whether it has been sponsored
by rnment ;

(c) if not, whether it has received
recognition or encouragement from
Government ;

(d) whether any tangible results have
been shown in the direction of greater
efficiency, morale, etc. by the members

of the Trust; and

(e) if so, the steps Government propose
to take to sponsor or encourage such
“Trusts in all departments of all the Railways ?

The Parliamentary Secretary to the
Minister of Rallways and T
(Shri Shmhnawsx Khan): (a) Yes.

(b) Yes.
{c) Do not arise.

(d) and (¢). In May 1956, the Railway
Administrations were advised by the
Ra.ilm!rBolrdtp organise *Self-Improve-
ment Trust” in orkshops, Running
Sheds and CAW Depots. It istoo early
to report on results, The
question of introducing such
ascheme in other departments on Railways
will be considered after experience
has been gained with the present scheme.

Shrl Kajrolkar: Do these ‘Trusts’
receiveany financial aid from Government ?

Shri Shahnawax Khan: No great
financial aid is required for starting this .
scheme. Tt will be initiated in the existing
railway workshops and running sheds
and I do not think any very great  expendi-
ture is involved. In case there is, the
G-oneral Managy of the Railways con-
ern~d are empowered to meet that
xpendltur:‘.
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Labour Situation in Barbil Minc Ares

*1980. Sharimati Renu Chakravartty
(om bebalf of Shri Deogam): Will the
Minister of Labour be pleased to state:

(a) whether it is a fact that there has
been repeated labour trouble in the mining
areas of Barbil and Bara-Jamda;

(b) the reasons of the trouble and the
persons responsible for it; and

(c) the steps taken to stop recur-
rence of the same and to ensure smooth
running of the mining in dustires ?

The DeputyfMinister of Labour
(Shri Abid Ali): (a) Yes.

(b) An agreement was arrived at on
31-12-1955 between the Keonjhar Mines
and Forest Workers’ Union and the Orissa
Mineral Development Company, Barbil,
in regard to certain matters which were
m;gute uu& as re-mstuten}cm of sus-

wor| , payment of overtime,
supply of tubs and the like. One of the
conditions of agreement was that both
parties would have recourse to consitu-
tional methods before resorting to direct
action. On 20-4-1956, the workers went
on strike without notice and thereupon
the managementdeclared a lockout. There
have been breaches of law and order. 1
believe some of these cases would be
sub-judice and it would, therefore, not
be right for me to express an opinion as
to who are the persons responsible for
the trouble.

{¢) Officers of our Conciliation Machi-
nery visited the area but at present there
is no favourable atmosphere for conciliation.
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Shrimati Reau Chakravartty: In
view ofthe fact that this is an area where
the living conditions are very bad and
large numbers of the workers are Adivasis
and in view of the fact that the workers
have approached the Central
Officer for conciliation proceedings of a
tripartite nature, may I know whether the

t proposes to ihtervene and
whsther a tripartite conference will be
called so that the matter ‘may be settled
in a satisfactory manner?

Shri Abid Adi: Still we have not
been able to find out what is the nature of
the dispute in this particular matter. Some
people who are misleading the workers
want to fight a political battle in another
field and that is very much the reason,

After the workers have come to an agree-
ment amicably and voluntarily with the
employers, they have no business to strike
and | is no purpose at all except
political,

Shrimati Renu Chskravartty: The
details of tre labour disputes hav~ been
submirted three weeks ago to the Central
Labour Commissioner. May I know whe-
th r the Government have sren it and
wh ther they propos: to look in'o it sym-
pathetically and 1ry to resolve the matter,

Shri Abid Ali: We have all sympathies
for the workers themselves, but so long as
they are under wrong influence, and un-
desirable people ar- infl ing th m, there
is no armosp’ﬁ—m for conciliation, and if the
persons conc m-d change their mood,
c=rtainly we shall be very glad to be helpful
to the workers. ..

Mr. Speaker: The question hour was
long over, !

Dr. Rama Rao: Just now the hon.
Minister stated that the cases are sub judice
and they shou'd not be opened here. "Later
to Shrimati Renu Chakravarty’s question
he answered that the workers want d 1o
fight a polirical bartl= in this field. s it
proper for him to say so?

Mr. Speaker: The hon. Member need
not have put this question at all. As soon
as the hon., Minister said that these are
matters sub jadice, the hon. Member
sheuld have stopped, but, instead of doing
80, wanted er details from the Mini-
ster, who has now given details.

Shri Sadhan Gupta: What was asked
was Whether jhe Government would be

helpful—nothing about the details,

Mr. Speaker: They have said that they
cannot be helpful so long as other parties
have taken charge of it and there is no
stmosphere for it.  That is what the hom
Minister says. What can I do,
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WRITTEN ANSWERS TO QUESTIONS

Agricutural Preduction

*1946. Shri Hem Raj: Will the Mini-
ster of Food and Agriculture be pleased
to state:

(a) whether it is a fact that the Planning
Commission had issued a letter to the
State G s for the i of
agricultural production over and above
t]:'l]e ume:l fixed in the Second Five year

an; an

(b) if so, the steps which Government
propose to take to improve the methods
of “Dry Farming ™ which forms the
major sown arce of the cultivable land ?

The Deouty Minister of Labour
(Shri Abid AH): (a) Yes.

(b) Imorovement of Drv Farming
practices forms a part of Soil Conservation
measures on agricultural lands for which
ﬁcquntc provision has been made in the

&n.

Mu:lidpal Body for Gandhidham

7. Shri Gidwani: Will the Minis-
er ol’ ransport be pleased to state:

(a) whether there is a demand from

Sindhu Res:iiment  Corporation

:;d :I:le poaﬂe of Gandhidham town

p that & Municipal body should be
created there; Y

(b) whether Government have con-
sidered the scheme; and

(¢) if so, what is their decision ?
The Minister of Railways and Trans-

ch (Shn Lal Babadur Shastri): (a)

(b) 'ﬂd (c). The question of setting
up a pality is at p under con-

sideration.

fgﬂimﬂtmﬁiﬁm
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Telephones to Members of Parli

*1953. Shri M. Islamuddin: Will the

Minister of Communications be pleased
to state:

(a) the number of Members of Parlia-
ment who applied for Telep s to be
installed in their residendal quarters
during the Twelfth Session of Parliament ;

(b) the number of applications stll
pending before the authorities con-
cerned; and

(c) the reasons for the delay?

The Mini of C
(Shri Jaglivan Ram): (a) 136.
(b) 3 from the twelfth Session.

(c) These three comnections could not
be midad %‘t.'rinf;hthn‘:lglemh Sesslun due
to age e equipment in
New Delhi. No applications have be--
received from these three members -
the current Session.

Northern Railway Workers

*195s. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased to
state:

(a) whetheritis afact that the Nonhe'm
Railway Administration has banned
meetings and demonstrations of rs
of the Railway Zone recemtly;

(b) if so, the reasons for ‘this incur-
sion into the trade union rights of Railway |
workers;

{c} whether it is also a fact that the
Untariye Railway Mazdoor Urion has
demanded that suitable compensation be
paid to workers who died while on duty
on Kalka-Simla line on the 29th July,
1956; and

) if 50, the action taken on this
demand

The Ministér of Railways and Trans-
mﬂ (Shri Lal Buludnr Shastri): (a)

(b) Does not arise.



2447 Written Answers

(c) ‘The reference is presumably to the
-derailment that took place on 29-7-56.
Ifso no sentation has been received
from the Union.

(d) Does not arise; however, action

regarding payment of compensation
the Wol.‘:-im:n’s Compensation Act is
1aken by the Railway.

Supply of Rice to Assam

*1956, Shri K. P. Tripathi: Will
the Minister of Food and Agriculture be
pleased to refer to his statement laid
on the Table on the 14th August, 1956
and state the 10,000 mds. of
rice issued to Assam Government will
be given at Rs. 16 per maund at Calcutta
or the delivery at that price will be made
to Assam Government at Gauhati ?

The Deputy Minister of Labour
18]::% Abid AlM): The Government of

ia maintains Central Reserve Depots
in Assam and rice to the State Government
for distribution direct is being issued at
Rs. 16 _per maund. Rice is being issued
to retgilers at Rs. 18 per maund less
’ﬂmmoftrmspmtfardictﬁbndonin
places where the cost of transport is less
than Rs. 2.  For other places, rice is
being issued to retailers at Rs. 16 per
maund. This is being done with a view
to avoid undue profiteering by the trade
in view of the high prevailing
Pprices of rice in Assam.

Hybrid Maize

. Shri Deogam: Will the Minis-
wer omd and Agriculture be pleased
1o state:

(a) whether “Hybrid maize’” is made
availabe to farmers now throughout
India;

(b) the steps that are being taken
by Government to propagate and popu-
darise the maize; and

(c) the yield per acre of “Hybrid
maize” as compared to that of the country
or indigenous maize ?

m m‘y Mini o{ I' T
A{Shri Abid All): (a) 10 (c): A statement
i3 laid on the Table of the Lok Sabha
{See Appendix XII, No. 28].

Bridge Over River Ram Ganga

*1961. Shri Raghubir Sahai: Wil
the Minister of T port be pl d
to state whether any provision has been
made in the Second Five Year Plan for
the construction of a bridge over Ram
Gug: near (Bareilly) tofacilitate vehicular
araffic?
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The Minisper of and Trans-
port (Shri Lal wl‘;g:-m): The
construction of this bridge on the Ma-
thu;a-Badaun-Bareilly - Pilibhit road,
which is a State Hi way, is not the res-

nsibility of the vernment of I.dia.

t is, however understood that a provision
of Rs. 60lakhs has been made in the Second
Five Year Plan of the Urar Pradesh
Government for its constructidn.

Employees’ Prowident Fund Act,
1952
*196s. Mulla Abdullabhai: Will the
M of Lab be pl 1 to state:
(a) whether it is a fact thar the

- Copies of schemes under the Employees’

Provident Fund Aet, 1952 are not yet
available to the Industries affected by the
Act, thus causing great hardships in the
working of Industries and

(b) whether Government will make
suitable arrangements for the availability

of the _mg&ies of these schemes to the
Industries

The
(Shri Am’ nmu?lial)lwﬁo.of Labour

(b) Does not arise.
Railway Mail Service Stag
. *1967. Shri Kamath: Wil the Min-
ister of Com i be pi 10
refer to the reply given to Starred Question
No. 819 on the 7th August, 1956 and state:
(a) whether RMS staff are piid over-

time when they work for more than twslve
hours at & stretch; and

(b) if so, at what rate?

.. The Minister of Communications
(Shri Jagfivan Ram): (3) No. They are
id overtime only on basis of excsss dury
in a four weskly cycle exce :ding 144 hours
in the case of running s0r1ing sections and
192 * hours in mail and sor:ing offices and
transit  sections,

(b) The 1ate of overtime allowace
admissible to the staff varies from -4l
per hour to Rs, 2/- according 1o range of
pay.

Chittaranjan Locomotive Works Labour
Union

*1969. Shri H. N, Mukerjee: Will the
Minister of Railways be pleased to
state:

(2) whether his atcention has been
drawn to the fact that the two registered
trade unions functioning at Chittaranjan
have lately been amalgemated under the
name of Chintaranjan Locomotive Works
Labour Union;
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(b) whether ition is soon to be
sranted to the said Union?

Minister of Railways and
Tnnsport (Shri Lal Bahadur Shastri):

(2) A Statement to this effect has been made
on behalf of the Union.

(b) The administration is examining
the matter!
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Steamer Ghats in Assam

*1979. Shri K. P. Tripathi: Wil
the Minister of Trans-pnrt be pleased
to tefer to the reply given to Unstarred
Question. No. 1961 on the 1oth May,
1956 and state when the development
work on Steamer Ghats on th: Brahmaputra
in Assam will stare?
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The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
Demiled investigations for developing the
ghat at Pandu have been completed. The
preparation of designs for this ghat will
be taken up shortly. Execution of the work
will be taken up when the designs are com-
pleted.

Industrial Committee on Inland
Transport

#1981 Shri T. B. Vittal Rao:
*1 Shri Punnoose: R

Wwill the Minister of Labour be pleased
to state :

(a) whether ~ Government _ propose
to convene a meeting of the Industrial
Committee on lnland Transport on
the lines of the one constituted by the
International Labour Organisation;

(b} if so, when the same will be con-
vened; and

() if not, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid Ali): (a) 10 (0) . The question

of setiing up an Industuial Committee an
Transport Services is under considezation.

Employees’ Provident Fund
*1982, Mulla Abdullabhai : Will the
Minister of Labour be pleased to  state:

. (a) the total amount recovered towards
the Employees’ Provident Fund since
1952 to June, 1956 Statzwise, and shares
of employers and employees separately ;

(b) whether Government charge some
percentage as office esiablishment; and
(c) if so, why?

The Deputy Minister of Labour
(Shri Abid Al): (a) A statement is lajd
on the Table of the Lok Sabha. [See
Appendix XII, annexure No. 29].

(b) Yes— 3% of the total employers
and employees’ contributions.

(c) To meet the normal administrative
expenses of the Fund, as provided in

agraph 39 of the Employees’ Provident
?l:nda cheme.
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Tractorization Charges
*198¢, Shri Kamath: Will the Min-
ister of Food mnd Agriculture  be
pleased to state:

(a) at what rate interest is levied by
the hya  Bharar Goveinment on
tractorizaiion charges and the arrears
thereof, separately;

(b) whether the Central Government
have issued any instiuctions to  State
Governments on the subject of levy.ng
interest on such cherges and arrears
thereof:

(c) if s0,<he details of such instructions;



2453  Written Answers

(d) the amount of loan so far ad-
vanced by the Central Government to
each State Government for land recla-
mation and eradication of Kans through
the Central Tractor Organisation; and

e) th: tzrms of repiyme=ar of each
such loan ?

The Deputy Minister of Labour
(Shri Abid Ali): (a) On the tractoriza-
tion work done by the CTO, the Madhya
Bharat Government charge interest from
the cultivators at the rate of 3 7/8% per
annum. The rate of interest charged by
the State Government on the arrears of the
tractorization charges is not known. The
information is being collected and will be
placed on the floor of the Sabha when
received, : -

(b) No.

(c) Does not arise.

(d) The Central Government have so
Far advanced the following loans to State
«Governments:—

U.P. Rs. 214,75,354
Madhya Pradesh  'Rs. 208,03,974
Madhya Bharat Rs. 203,77,338
Bhopal ¢ Rs. 225,70,623.

{¢) The above loan is recoverable from
the State Govis. in 7 equated annual ins-
talments together with interest at 37/8%
per annum,

Traffic and Accounts Branch of
Southern Railway

*1987. Shri T. B. Vittal Rao : Will
the Minister of Railways be pleased
1o stare:

(&) whether it is a fact that action is
‘being taken to centralise the Madras
Tméc and Accounts Branch office of
the Southern Railway at Trichinopoly;

(b) if so, whether Government
‘have taken into consideration the diffi-
culties and inconveniences of the staff
«<urrently working at Madras; and

(c) if so, the circumstances which
‘mecessitated the decision and the manner
iin which the difficulties and inconveniences
of staffs are sought to be solved ?

The Minister of Railways and
Transport (ShriLal Bahadur Shastri):
(a) No, Sir.

(b) and (c). Do not arise.

Rallway Workshops

Will the Mini of Lat be pl
‘torefer to the reply given to Starred Ques-
tion No. 193 on 21st July, 1956 and state

w hat further steps have been taken in the
mt ter of associating labour with the mana-
g:u:ntin the Railway Workshops?

10 SEPTEMBER 1956
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The Deputy Minister of Labour
(Shri Abid All): The study team mentjon-

.10 my earlier reply will start in the
middle of October and further steps will
be taken on receipt .of its report.

Ramakrishna Mission Students a
Dum-Dum

1489. Shri N. B. Chowdhury: . Will
the Minister of (,‘ommmiﬂmﬁom :.w
pleased to state:

(a) the amount of compensation paid
to the Ramakrishna Mission Smd&l::u:s‘
Home for acquisition of lands and buil-
dings ad;ac;m to the Dum-Dum aero-

; an
(b) whether there are any arrears ?

The Mini of C jcations
(Shri Jagjivan Ram): (a)Rs. 6,84,322/1/3-
(Rupees six lakhs eighty four thousand
three hundred twenty two, anna one and
three pies).

(b) No, Sir. /

Labour ‘Welfare

1490, Shri Ram Krishan: Will the
Minister of Labour be pleased to state
the amount spent on Labour Welfare
by the Central Government, during 1955-
56 Smate-wise ?

The Dm& Minister of Labour
(Shri Abid )+ Information is being
collected and will be placed on the Table
of the Lok Sabha in due course.

Overbridges on Northern Railway

1491. Shri Ram Krishan: Will the
Minister of Railways be pleased to state
the total number of overbridges  cons-
tructed at the level crossings on Northern
Rlil\_:‘uy during 1955-56, with their loca-
tion

The Minister of Railwa: and
Transport (Shri Lal Bahadur tri):
Construction of two overbridges in re-

it of level crossings, one

Nizamuddin and Okhla on the main line
and the other between Nizamuddin and
Delhi Safdarjang on the branch line, was
started in 1955-56 and these works are
still in p s. A third overbridge,
work on which was also started in 1955-56,
is itnder construction near Friends Colony
between Nizamuddin and Okhla on the
main line, This, however, is not in repla-
cement of & level crossing.
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Bridges and Culverts on National
Highway

1492. Shri Bheekha Bhai: Will the
Mini of Transport be pl i to
state:

(a) whether a statement showing the
number of culverts and bridges with their
width on National Highway No. 8 between
Udaipur Kherwara section will be placed
on the Table of the Sabha;

(b) whether it is a fact that the breadth
of culverts has not been widened according
to the width prescribed by rules; and

(c) the steps Government propose 1o
take in the matter?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
(a) Yes, after collecting the necessary
information.

(b) aad (c). The Udaipur-Kherwara
Section is a1 old existing road on which the
width of the culverts is not of the standards
prescribed for culverts on National
Highways. These will be widened to
proper standards in due course.

Indian Agricultural Research
Institute

1493. Shri Eswara Reddi: Will the
Minister of Food and Agriculture be
pleased to state the number of persons
employed at present on monthly wage and
on daily wage basis in the Indian Agri-
cultural Research Institute in Delhi in
each division and workshop ?

The D=puty Minister of Labour
(Shri Abid Ali):

Name of Division. No.of mon- No. of
thly men on  dar'y paid

31-8-56. labourers
on
31-8-56.
1. Agronomy Divi- 39 160

sion and Dairy

(including C.C.A.)

Hotticulture Di- 1 24
vision (including

C.C.A)

4

3. Chemistry Divi- 1 13

s10M, .

4. I}Ilycology Divi- 1 1

sion,

5. Entomology  Di- 1

vision.

6. Botany Division

7. A<ric. Engineer-
ing Div., Workshop

© a~d A.S. Plant,

8. .C.A. Hostel

9. Estate Office

1o, Library °

11. Post  Graduate
Hostel,

-
v
-

Oy 00
L
w

ToTAL 77 285
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Indian Agricultural Research
Institute

1494. Shri Eswara Reddi: Will the
Minister of Foad and Agriculture be
pleased to state:

(a) the names of the places where the
Indian Agricultural  Research Ins-
titute has got its branches; and.

(b) the number of persons employed on
monthly wage basis in each of these

 stations?

The Deputy Minister of Lab
(Shri Abid Al) :. (a) Name of Station.
1. Agricultural Sub-Station, Karnal
(Punjab)
2. Botanical Sub-Station, Pusa (Bihar).
3. Wheat  Breeding Centre (Botanicab
Portion) Tutikandi, Simla (Punjab).

4. Wheat Rust Control Centre (Mycolo-
gical Portion) Flowerdale, Simla.

5. Wheat Rust Control Centre, Welling-
ton (South India).

6. Co-ordinated Plant Virus Centre, Poona.

7. Co-ordinated Plant  Virus Centre,
Kalimpong.

8. Wheat Breeding Centre, Indore.

9. Wheat Breeding Centre, Bhowali.

10. Vegetable Bmdin& Sub-station,
Katrain (Kulu Vailey).

(b)
Name of No. of persons
Station employed on monthly
wage basis.

1. Agricultural Sub- 19
Station, Karnal

2. Botanical Sub- 24
Station, Pusa (Bihar)

3. Wheat Breeding &
Centre, (Botanical ’
Portion) Tutikandi
(Simla)

4. Wheat Rust Control
Centre, Flowerdale, ]
Simla,

Indian Agricultural Research Institute

1495. Shrl Eswars Reddi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number- of quarters that have
been allotted to the persons employed
on monthly wage basis in Delhi in the
mim Agricultural Research Institute;

(b) the number of quarters that have
been provided in each station cuts.a
Delhi?
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The uty Minister of Labour
{Shri Ali): (a) 35.

(b) (i) Karnal 5
(ii) Pusa (Bihar) Nil
(iii) Simla Wil

Employees’ Provident Fund Act, 1952

ShriHem Raj: Willthe Minis-
ter of Labour be pleased to refer to
the reply given to Unstarred -“Ques-
tion Mo. 778 on the 12th April, 1955
and state:

(a) whether any decision has been
taken to extend the provisions of Em-
ployees’ Provident Fund Act, 1952, to
the Transport workers; and

(b) if so, by what time ?
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(ii) The Vegetable Breeding Sub-station
of the I. A.R I Katrain (Kulu).

Cabbage:—Sure Head, Golden Acre.
Knol-Khol:— White vienna.
Lettuce:—Chinese yellow.

ip:— i lo
e, T oghs S
Carrot:—Chanteney, Nantes.
Radish:—White icicele, Rapid round.
Tomato:—Rutgers. )

Information regarding varieties evolved
in the States is being collected and, will be
placed on the Table of the Lok sabha.

Suspension of Telegraph Service
1498. Shri N. B. Chowdhury: Will
the Mini of C i ions be

pl 1 to state:

The Deputy Minis of Lab
(Shri Abid Ali): (a) Mot yet.

(b) A survey of transport establishments
has been carried out and the views of the
State Government and employers and
workers’ organisations are being obtained.
It will take some time before the matter
can be finally decided.

Vegetable Seeds

1497. Shri Hem Raj : Will the
Minister of Food and Agriculture be

teased to state the special varieties of
vegetable seeds evolved at the different
breeding stations in the country with the
names of the varieties evolved at each
station ? .

The Deputy Minister of Labour
{Shri Abid All}: The varieties of wvege-
table seeds evolved at the Central Vegetable
Breeding stations are given below:—

(D) Indian  Agricultural  Research
Institute, New Delhi—

Tomato:—Sioux, Improved Meeruti,

Pusa Red Plum,

Caulifiower:—Pusa Katki.

Cowpeas:—Pusa  Phalguni, Pusa
Barsati,

Bhindi:—Pusa Makhmali.
Sponge gﬁu‘d:—!’usﬁ chikni, Pusa

Bringal:—Pusa purple long, Pusa
purple Round.

Bottle-gourd:—Summer  prolific,
Watermelon:—Asahi  Yamato, New
Hampshire Midget.

Peas:—Early Badger, Asusji, Bonneville,
Onion:—Early Grano, Pusa Red.

Gaur:—Puss  Sadabshar, Pusa Mausmi,

(a) whether it is a fact that telegraph
service from Ghatal Telegraph
in the District of Midnapur was suspended
for about a week in the middle of August,
1956 thereby causing immense diffiuculties

- to the public;

b} if so, the reasons thererof; and

(c) the steps, if any taken by Govern-
ment to prevent such dislocations in

e? :

The Minister of Communications
(Shri Jagjivan Ram): (4) Telegraph
service between Ghatal and Kharugpur
was interrupted between 1430 hours on
oth August to 0930 hours on 1oth August
and again between 0845 hours on II to
©730 hours on 14th.

(b) Delay in restoration of Communica-
tion was due to inability of the lineman at
Ghatal to trace the fault which resulted in
long duration of the interruption.

(c) The lineman at Ghatal hes since
been transferred. Thorough inspection of
the line and vrgent repairs thereto have
since been carried out to avoid - recurrence

of the fault,

Postal  Facilities (Kotra, Udaipur)

1499. Shri Balwant Sinha Mehta:
Will the Minister of Communications
be pleased to state:

a) whether Government are aware of
the}m that Kotra in Udaipur Division has
not yet been provided with adequate Postal
and Telegraph facilities; and

(b) if so, when they are likely to be
completed ?

The Minister of Communications
(Shri Jagjlvan Ram): (&) and (b). A
permanent tal Branch Post Office
exists at Kotra. Sanction to provide
telegraph facilities has also been issued.
It is expected to be provided during the
current year subject to availability of stores,
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Research-cum-Nursery Fruit Centre
in Rajasthan

1500. Shri Balwant Sinha Mehta:
Willthe Minister of Food and Agriculture
b: pleased to state:

(a) whether Government ropose to set
up a Research-cum-Nursery Fruit Centre
in Udaipur division of Rajasthan ; and

(b) if so, details thereof?

The Deputy Minister of Labour
(Shri Abid AHl): (a) and (b). No. Under
the scheme for Intensification of Research
on Important Fruits included in the 2nd
ch Yenr Plan the Rajasthan Government

ested to put up a scheme for
rcﬁearch on go and Citrus on the lines
of the approved model scheme, which con-
templates Central assistance to the extent
of 50Y; of the recurring cost of the Scheme.
Mo scheme has so far been received from the
State Government,

Level Crossings in Madhya Pradesh

1501. Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
Wo. 448 on 7th August, 1956 and (a) lay
en the Table the complete list of level
crossings recommended by the Madhya
Pradesh Government for  replacement
by over/under bridges; and (b) state when
these works will be taken up ?

‘The Minister of Railways and Trans-

(Shri Lal Bahadur Shastri) :
(2) and (b). A statement is laid on the Table
of the Lok Sabha, [See Appendix XII,
annexure No. 30].

New Post Offices

1502. Shri N. B. Chowdhury: Will
the Minister of Communications be
pleased to lay a statement on the Table
of the Sabha showing the names of new
post offices started in the foilowing areas

. since 1st April, 1956:
(i) Ghatal and Tumluk sub-divisions
;::idthe District of Midnapur;

(i) Ar sub-division in the Dis-

trict of Hooghly ?

The Mini of G ications
(Shri Jagjivan Ram): (i) and (ii). A state-
ment is placed on the Table of the Lok
Sabha, [See Appendix XII, annexure No. 31].

Itarsi Railway Station

1503. Shri Kamath: Will the Minis-
ter of Railways be (:}lmndto refer to
the reply given to Unstarred Question
No. 1382 on the 24th April, 1956 md
state:

(a) whether the scheme for the re-
modelling of Itarsi Station Yard has
been finalised ; and
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(b} if so, the details thereof?

The Minister of Railwa and.
Transport (Shri Lal B-hndur Shul:rl b1
(a) As already stated in reply to Unstarred
3uesnon 1382 on 24-4-56, remodelling

Itarsi yard has been sanctioned for com~
mencement in 1956-57, at an estimated cost
of Rs. 3382 lakhs.

(b) Itis proposed to provide the follow-
ing facilities in the Up and Down Yards
at Jtarsi;—

Up Yard—

() One additional receiving line for
trains from Jubbulpore.

(#) One additional receiveing line for
trains from Bhopal.

(iif) Sixteen marshalling lines.

(fv) Two tranship shed platforms each:
900’ long. .

(v) Three sick sidings which would
constitute the main C & W Depot at Itarsi..

(vi) A weighbridge on an independent
line, with an avoiding loop for the weigh-
bridge for wieghment of wagons in the Up
yard, This would reduce the cross traffic
between two yards.

(vii) An independent shunting neck to-
serve the sick lines, the weighbridge lines,.
tranship shed platform lines and the two
marshalling lines adjoining the tranship
shed platform.

Down Yard—

(#) A hump

(i) One additional receiving line for
trains from Bhusaval.

(#if) 13 marshalling lines.

(fv) An independent cabin for connec-
ting the new receiving and departure lines
with the main line to Bhusav

(v) Shifting of the goods shcsd to the
open space at Delhi end of the Down Yard
and shifting of the tranship shed from the
Down Yard to the Up Yard.

(vi) A small sick siding to undertake
light repairs to sick wagons.

Road-Bridge across Narbada

Shri m : Will the Minis-
ter of “F to refer to
the reply ven to Unsm'red Question No,
88 on tﬁle 24th April, 1956 and state at

the matter of construction of

:he road ridge over the Nn.tbadn River at
Barmhan (Narsingpur Division," H

bad Dmm, Madhya Pradesh) re

of Rallways and
(Shﬂmnahadnrsw)s
Adem utimateuullmtedfmmthc
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Tube-wells

1505. Shri Kamath: Will the Minis-
ter of Food and culture be pleased
to refer to the reply given to Unstarred
Question No. 1386 on the 24th April, 1956
and state:

(a) whether all the fifteen exploratory
bores in the Narbada basin which have
been found suitable for conversion into
production tube-wells, have been so con-
verted ; and

(b) if not, the reason‘s, therefor ?

The Deputy Mini of Lab
(Shri Abid Ali): (a) Yes, except for the
installation of pump-sets on thirteen
tubewells which are expected to be installed
within a couple of months.

(b) The supply of pump-sets by the
manufacturers is awaited.

Jabbalpur-ltarsi Railway Line

1506. Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to
the answer given to Unstarred Ques-
tion No. 2417 on 28th May, 1956 and
state:

(a) whether the proposal for the partial
doubling of the track on the Jabbalpur-
Itarsi section on the Central Railway
has been examined; and

(b) if so, with what result ?

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri):
(a) Not yet,

(b) Do not arise.

Harda-Itarsi-Jabbalpur Section

1507. Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to
the teply given to Unstarred Question
No. 746, on the 6th April, 1956 and state
the progress and the present position in
respect  of the work of improvement
and expansion of th: Railway Stations
on the Harda-Itarsi-Jatbalpur section of
the Central Railway ?

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri): The
work at Hatda has already been completed.
Works at Itarsi, Madan Mahal and
Jabbalpur stations are in progress, except
that the shifting of the foot over bridge at
Jabbblpur has since been completed. Plans
and estimates in connection with works at
Timarni are  under preparstion. The
scheme for Pipariya is being revised having
regard to the importance of the station.
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Ven;'lovts on Railways

1508, Shri Kamath: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unsiarred Ques-
tion No. sos on 22nd March, 1956
regarding Vendors on Railways and state:

(a) whether the requisite information
has been collected ; and

(b) if so, whether it will be laid on the
Tabie of the Sabha?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
(a) and (b). The information has since
been collected and is laid down on the
Table of the Lok Sabha. [See Appendix
XII, annexure No. 32].

Mail Vans

1509. Shri Kamath: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that the present
Mail Vans (R.M.S.) are very small, con-
sidering the volume of work that is transac-
ted therein;

(b) if so, whether Government propose
to replace them by bigger and more
spacious ones in the near future; and

(c) if not, the reasons therefor?

Mini of ications

Th f Comm
(Shri Jagjivan Ram): (a) Yes, in some
cases.

(b) Yes. §

(c) Do not arise.

Mail Vane

1510, Shri Kamath: Will the Minis-
ter of Communications be pleased to
state:

(a) whether it is a fact that extra 3rd
Class compartments are attached to the
Mail Vans to carry Mail which cannot be
contained in the vans;

(b) whether it is a fact that the Mail
carried therein is under the control and
supervision of a Class IV employee;
and

(c) if so, whether such an arrange-
ment is in conformity with the Rules?

The Mini of Ci jcati
(Shri Jagjivan Ram): (a) Yes, if the
third class compartment has no inter-
communicating door with the Mail Van.

(b) No, They are in the custody of the
class IV employee but under the control
and supervision of the Head sorter of
the Section,

() Yes,
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Treatment for Snake-bite
- Shri Gidwani:
511 3 Shri Raghunath Singh:

Will the Minister of Health be pleased
to state whether the attention of Govern-
ment has been drawn 1o a news item pub-
lisked in “The Times of India” to the
effect that a new treatment which increases
the chances of survival after a bite from
a poisonous snake has been developed
'bg Dr. E. R, Trethewie of the department
of Physiology at the Melbourne University,
Australia and that the results have been
fublished in the “Ausrralian Medical

ournal™ ?

The Minister of Health (Rajkumari
Amrit Kaur) : The news item referred
to has been seen by the Health Ministry.

Co-operatives in Tripura

1512, Shri Biren Dutt: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether any rule has been framed
in Tripura to start and register co-
.operatives on the basis of displaced
persons co-operatives and mon-displaced
persons co-operatives;

(b) whether the Secietary of the, co-
operatives must be compulsorily a Govern-
ment servant; and

(c) if so, what is the special reason
for such rules in a particular State ?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). Mo, Sir.
(c) Do not arise.

Industrial and Agricultural Wages

{ Thakur Jugal Kishore Sinha:

1513 {Shri Asthana:
Babu Ramnarayan Singh:
LShri Deogam:

Wwill the Minister of Labour be pleased
to state India’s industrial and sgricultural
wages in relation to intcrnal purchasing
power ?

The Deputy Minister of Labour
(Shri Abid Al): Figures of annoual
average earnings of wprkers in perennial
factories during recent years indicate that
the purchasing power of the eamings of
workers has been steadily increasing and
was 30 per cent higher in 1954 over that
in 1947.

As regards agricultural labour, the con-
sumer price index numbers (formerly

known as cost of living index numbers) -

are not yet available s0 as 10 arrive at the
figures of real wages. It, has re cemtly
been decided 1o conmstruct and maintain
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consumer price-index numbers based on
the “weights” provided by the 1950-51
Agricultural Labour Enguiry and the
current retail prices of selected commodi-
ties.

Rosa Junction Station

1514. Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether a serious situation is prevail-
ing st Rosa junction on the Northern
Railway and lives of certain tiade unionisis
are in danger;

(b) whether Government has received
complaints in the matter; and

(c) if so, what action Government
has taken to allay the fears of tne workers?

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri):
(a) No.

(b) and (c). Thrre are (w0 groups amongst
the railway employees at Rosa; one group
following the Utrariya Railway Mazdoor
Union and the other group following a
dissident section. which has disowned the
office bearers of the Union, Members of
both these groups have been sending
complaints on occasions about the alleged
high-handed, illegal or irregular behaviour
of employees belonging to the opposite
group. Each such complaint received in
the past, has been examined on its merits,
and in one or two instances, where it could
be established that some railway employee
had committed a serious irregularity,
suitable action has been taken.
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e rogramme.
Mieree o Food and Abheultare ‘be
Pleased to state: ’

(a) whether the Government of U.S.A.
propose to aid the National Dairy
ment programme in India under the I
U‘g. ‘echnical Co-operation Agreement;
an

(b) if ®o, the amount made available
to this head ?
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The Deputy I

(Shri Abid Ali): (a) Yes.
(b) $9,26,277.

of Lab

Catering Contractors

Shri Beli Ram Das:
1518 Siri B'S. Murthy:

Will the Minister of Railways be
pleased to state: .

(a) whether it is a fact that caterers
and vending contractors of Northern
and North-Eastern Railways appealed to
him and also to the Prime Minister re-
questing for wishdrawal of termination
notices served upon them;

. (br)uiit’ s0, whether the appeals were con-

3

(c) if so, the number of litigations on
account of tegminarion of catering contracts
and how much money has been spent
thereon so far;

(d) whather the Alagesan Committee
on catering recommended retaining of
the private catering and vending con-
tractors parallel to Departmental; and

(¢) if so, whether it was kept in mind

* while serving termination notices on all ~

caterers and vending contractors en masse
at Moradabad, Bareilly, K » Lucknow
and Allahabad stations of Northern Rail-
way and Gorakhpur in North-Eastern
Railway ?

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shaseri):
(a) Some representations have  been
reczived.

(b) Yes.

(c) The number of litigations so far is
20.

. As bills have not bzen reccived it
is mot possible at this stage to state the
expenditure on this account.

(d) The Committee had observed that
they would like to see efficient contract
zalenns, rummgl ing side cgy side with

epartmental catering, ea, pmﬁnﬂ' ffmm
the experience of the other and fulfilling
a complementary role.  The expression
«side by side’ was not intendsd o m:an
at the same station, but on the same
Railway.

(2) Yes. Th=contractat Bar:zilly, how-

ever was terminated for unsatisfactory ser-
vice.

Housing Scheme (P. & T. Employees)

1519. Shri Ram Krishan: Will the
Minister of Communications be pleased
to stare:

(a) whether any Housing Scheme duri
the Second Five Year Plan for class II
and IV employees of the Postal Dzpart-
ment has been drawn up by Governm:nt,
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(b) if so, the number of houses to
be constructed during the current year
and the Second Five Year Plan Circle-
wise; and

(c) the main features of the scheme?

The Minister of Communications
(Shri Jagjivan Ram): (a) to (c). Al
300 units might be completed during the
current year. The programme for the
five-year period is in the process of being
finalized.

Canteen Stores, Rosa Junction

1520. Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state the number of office-bearcrs of
the Canteen Stores at Rosa Junction
who have been rtransferred during
1955-567 .

mmam“g.udrm
port (Shri Lal Bahadur Shastri): One
only.

Esplanade Mansion in Calcutta

1521, Shri U. M. Trivedi: Will the
inister of Railways be pleased to
the jon of the Es--

anade Mansion in_Calcutta occupied

the Railway administration has been

properly utilized and whether the lease has
been executed ?

The Minister of Railways and Trans-
(Shri Lal Bahadur Shastri): Yes,
but the lease has not yet been executed.

Bonus to Workers

1522, Shri K. K. Basu: Will the
Minister of Lab be pl d to
state:

(a) whether any bonuses have been
given to the workers of Cotton, Jute,
Tea, Cement and Iron and Steel industries
during the last five years;

(b) if so, the amount involved; and

(c) the total wage bill during the
same period with break up for the
Superior Officers and the rest?

The Deputy Minister of Labour (Shri
Abid Al): (a) to (c). A statement giving -
the available information 1s [placed on the
Table of the Lok Sabha. [See Appendix
XII, annexure No. 34) o

Kandla-Desa Railway Staff

1523. Shri T. B. Vittal Rao: Will
the Minister of Railways be pleased
to state:

a) whether it is a fact that the Staff
of -Desa Railway consruction and
other allied projects stationed at G
have submitted a Memorandum 80 Govern-

B

Ahidh
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(b) if so the main details of the Memo-
randum and action taken on it ?

The Minister of Railways and Trans-
%ogts_(sm Lal Bahadur Shastri): (a)
y 01T,

(b) In the memorandum the staff have
req d that Comp y (Construc-
tion/Survey) allowance m{l be granted to
those working on the Gandhidham-Kandla
Project, Kandla-Desa Railway Construc-
tion and Adipur-Bhuj conversion Project.

question of grant of the allowance to
the staff of Gandhidham Kandla Project
under the extant orders is now
consideration.

Central Ports Organisation

1524, Shri Shree Narayan Das: Will
the Minister of Tramsport be pleased
to state:

(a) whether any permanent Central
Ports Organisation is functioning;

. (b) if so, its organisational set up and
its present strength; and

(c) the important works so far done
by 1t?

The Minister of Railways and Trans-
port (Shri Lal ur Shastri ):
(8) to (c). Presumably the referencc
ig to the National Harbour Board which
was set up by the Central Government
in 1950 for co-ordinating all matrers of port
policy. A copy of the Resolution con-
stituting the Board is laid on the
Table of the Sabha. [See Appendix
XII, annexure No. 35]. The Board
has held § meetings so far. The work
relating to the administration and develop-
ment of major ports is the resmibi]jty
of the Ministry of Transport, func-
tions and organisational set up of the
Ministry are given in the Descriptive
Mermoir of the Ministry, & of which is
available in the library of Parliament. An
account of the action taken on the recom-
mendations of the National Harbour Board

, from time to time is given in the annual
. Administration Report U{P‘m‘g Ministry of

Transport p to every
year.
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Training under Colombo Plan

1526. Shri Rishang Keishing: Will
the Minister of Transport be pleased
10 state:

(a) whether it is fact that the Central
Government asked the State Governments
10 nominate some officers for training abroad
in Transport under the Colombo Plan;

(b) the names of the States from which
officers have been selected and sent abroad
for training ; and

(c) the names of the countries where
the officers are 10 be trained ?

The Minister of Railways and Trans-
;ﬁﬂ (Shri Lal Bahadur Shastri): (2)
e

(b) It has not been found possible to
include any officer for training in Transport
in the next training programme for 1957.

(c) Does not arise,
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Selection of Railway Staff

1528, Dr. Jatav-vir: Will the Minis-
ter of Railways be pleased to state:

(a) the modes of selection and mini-
mum requisite alifications (acade-
mic and technicsl) for Khallasis mates,
works mistries and Assistant Inspecior of
Works on the Northern Railway for appoint.
ment to the post of Inspector of Works;
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(b) whether these modes of selection
and qualification weze kept in view by the
MNorthern  Railway  administration at
the selection held for the post of Inspectors
of Works in Decemkber, 1951, March, 1952
and April, 19543

{c) whether it is a fact that some of
those who were selected at the selections
in December, 1951 and March, 1952 in
wrirten, oral and practical .tests, were
1ejected in April, 1954 selection in which
oral test was given and some of those who
were reje or wer: mot even eligible
in 1951 and 1952 selections have been
selected in April, 1954 selection, and they
superseded those who were previously
selected; and

(d) if so, th= reasons thereof?

The Minister of Railways and Trans-
port (Shri Lal Babadur Shastri):
(a) The posts of Inspectors of works are
filled by promotion of Assistant Inspectors
of works who are called up by the duly
constituted Selection Boards in the order
of seniority. Khallasis mates and works
mistries are not eligile for selection to
these posts. No special qualifications
have been laid dowe. On the '.x‘E"P-
Railway, however, the mode of selection for
this post was the same combined with a
written test.

{b) Yes.

(c) No, But in the selection held in April
1954 some of the men who were rejected
in the selection held in December 1951
and March 1952 were selected among others.

(d) Non-sclection at one particular
portunity of selection is no bar to selec-
tion at a subsequent opportunity.

Over-bridge in Kottayam-Quilon
Railway

1§29, Shri Mathew: Will the Minis-
of Railways be pleased 1o state:
whether 1epresentations have been
received about the great need of an over-
bridge in the Kottayam-Quilon Railway
where the gravel Road to Ithithanam
Kallukadow R.mdm crosses dtII:e \l’in?ag m
such iblic jes as t az
pu“ and the Advisory Committee
.of the National Extension Service Blocks
at Changanachezt y;

(b) what will be the approximate cost
of such over-bridge; and

(c) the decision that has been taken in
the matter?

The Minister of Railways and Trans-
Em (Shri Lal Bahadur Shastri): (a)

epresentation was received from President,
Vazhaggally Panchayst which was replied
to stating that proper facilitics at the cross-
-ing would be provided.
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(b) The approximate cost fo over-
bridge is Rs. 210,000/-. "

(5] On referring to the P.W.D. about
the provision made at that crossing, reply
has been received stating thar a ‘B’ Class
level crossing has been approved by the
State Government,

_ Comparative financial and other implica-
tions are being worked our and no decision
has. yet been taken.

Telephone Facilities (Andhra)
1530. Shri Luksh}nayya: Will the
1 ¢ pleased

Minister of C jons b
to stale:

(a) whether  telephone  communica-
tion has been op=ned at Rayadrug in Anant-
pur District (Andhra State) as par the deci-
sion taken by Government to instal it shortly 3

() if the answer to part {(a) above be
in the negative, the approximate tim= within
which it would be opened;

(c) whether there is any proposal to
instal telephone in Kalyandrug town in
the same District; and

(d) what is the criterion for the ins-
tallation of tele-communications in the
tvwns to connect with District Head

Quarters ?

The Minister of Communications
(Shri Jagjivan Ram): (a) and (b). A
Public Call Office has already been opened
in Rayadrug on 31-3-56.

(c) The proposal was examined and drop-
ped, as it involves a loss to the department.

(d) The routing of tele~communication
(telegraph_and telephone) circuits g Iy
takes into account the economical and
convenient arrangement possible, A town
can be directly connected to the District
Headguarter only it is so ‘conveniently
possible.

As 1egerds sanctioning of a telegraph
office or telephone public call office in a town
the criterion is that it should not result in
a loss to the department. Some Josses
are, however, permitted in the case of ad-
ministrative stations, like Sub-Divisional
headquarters, ewc.

South-East Asian Regional Committee
of W. H. O.

1531, Shri Gidwani: Will the Min-
ister of Health be pleased ' to state:

(a) whether it is a fact that & sessiom
of the South-Fast Asian Regional Committee
of the World Health Organization will be
held in  Delhi;

(ba who m':.]dbe the Delegates to the

3
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(c) what subjects will be discussed in
the Conference ?

The Minister of Health £ (Rajkumari
Amrit Kaur): (a2) Yes.

(E) Delegates ficm Afgbanistan, Burma,

Ceylon, India, Indonesia, Nepal, Thailand
and Goa are expected 1o attend this session.

(c).a statement is laid on the Tatle of the
Lok Sabha [See Append!x XII, annexure
No. 36]
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~ Hanuman Garh-Bhatinda Line

o Sl i e

Will the Minister of Railways te plzased
to state:

(a) whether the question of converting
the Hanuman Garh-Bhatinda mctre-gavge
line into broad-gauge is under considera-
tion; and

(b) if so, the date by which it would be
implemsanied ?

The Minister of Railways and Trans-
Nports(_Shr! Lal Babhadur Shastri): (a)
o, Sir.

(b) Does not arise,
Irrigation Schemes from Punjah

1536, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to refer to the reply given 1o Unstarred
Question No, 627 on the 16th December,
1955 and state:

{a) whether the minor irrigation schemes
referr=d to therein have since been received
back after being recast by the Punjab G :vern-
ment; and

(b} if so, the decision taken thereon ?

The ty Minister of Labour
{Shri Abid Ali): (a) and (b). Non= of
the three schemes has been receive® back
from the Siate Government—thou h they
sent 48 other schemes of which 44 have heen
approved for financial assistance,
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Employees® State Insurance

ration

1538. Shri'D. C. Sharnfa: Will the
Mirtister of Labour be pleased to state:

(a) the total number of gazetted and
non-gazetted members of the staff employed
in the office of the Director General, Emp-
loyees’ State Insurance Corporation ;

(b) how many of them have been con-
firmed in one grade or the other;

(c) whether it is a fact that the temporary
employees, particularly non-gazetted mem-
bers of the staff, are not being allowed to
get their services transferred elsewhere
even for better prospectts;

(d) whether it is also a fact that their
applications for I.A.S, (Special Recruit-
ment) have also been withheld; and

(€) if sow the reasons for the imposition
of such restrictions ?

The Deputy Mini of Lak
. (Shri Abid Ali)}: (z) Gazetted—iz,
Non etted—117 (excluding Class-1V -
suﬂ).

(b) Gazetted 3, the other 9 being per-
manent Government servants on deputa-
tion,

Non 4 Judi:

staff) 71.
(c) and (d). Yes, that has been the
general rule,

g Class 1V

(¢) It is not in the interests of the Cor-
poration to allow a large number of its
to get their services transferred

It is an expanding organisation

organisation
from February 1955 and it had been decided
that 609, of the posts in various categories
should be made permanent. Reservations
Thave been made to provide for opportunity
for promotion within the organisation,

P.& T. Clerks
1539. Shri Jamgde: Will the Minis-
ter of G ications be pl d to
state:

(a) whether it is a fact that P.& T. Clerks
recruited prior o the 1s5th September,
1945 and sent on deputation to Telegraph
Training Classes earlier . than the 10th
April, 1956 were not given pay and allowan-
ces for the entire period of training;

(b) how many persons on  account of

the above grounds have been debarred’

from payment; and
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(c) whether it is a fact that in Mad-
ras circle the same category of clerks were
sanctioned payment ?

The Minister of Communications
(Shri Jagjivan Ram): (a) No, only
temporary  postal clerks recruited prior
to the 1sth September, 1945 and sent to
telegraph training class earlier than 10-4-47
(and not 10-4-56) were not paid pay and
allowances of their original posts.

(b) and (c), The information is being col-
lected and will be laid on the Table of the
Sabha,
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Post Offices (Muzaffarpur’

(Thakur Jugal Kis r Zinha:
1542.{ Shri Asthana: .
({Babu Ramnaraya Siagh:

Will the Minister of Comm ic::lons
‘be pleased to state:

(a) whether it is a fact that in Muzaffar-
pur, District, there are some Post Office
of s names;

(b) whether any suggestion has been
made to the authorities for changing the
ngme of one of the Post Offices to avoid
confusion and wrong delivery of postal
articles;

{c) the action so far taksn; and

(d) whether there is any  directive
mot to have two Post Offices of the same
namez in the same District ?

The Mini of C
{(Shri Jagjivan Ram): (a) Yes.

(b) Suggestions ‘were recsived in 1wo
cases to change the name. One in case
of change in name of Gharwara 1o Sasuala
‘Gharwara and the other to change the name
of Dumri.

(c) The suggestion to change the name of
‘Gharwara was received on 16-3-56 and for

Dumri on 7-11-55. Both the suggestions

were referred to th: Revenue Authorities
by the Postmaster-General, Bihar. Regarding

harwara the Revenue  Authorities
have not recommended the change in name
and the Postmaster-General, Bi is exa-
Tining the extent of missendings involved
due 1o similarity in names. Regarding
Dumei reply of Revenue Authorities is
s1ill awaited, §

(d) No such_directive has been issued.
“The names of Post Offices always conform
o those of the villages or towns,

Shifting of Post Office, Bairagnia

Thakur Jugal Kishore Sinha:
1£43.4 Shri Asthana:
Babu Ramnarayan Singh:

Will the Minister of Communications
‘be pleased to state:

(a) whether any proposal has been made
for_shifting of Bairagnia Post Office, Mu-
zaffarpur District in Bihar to a more central
placs; and

(b) if 5o, the aztion taken so far?
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The Minister of C
(Shri Jagjivan Ram):
one quarter.

(a) Yes, from

(b) The proposal has been examined
and it has been found that the present
tuilding is spacious, suitable, close to the
Police Station, and occupied by the Post
Office for the last 25 years on reasonable
rent. .No other building, which is more
suitable and centrally located, is available,
Thus, no shift is at preseat contemplated.
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Fruit Prices at Railway Station
’ [ Thakur JugalKishore Sinha:
ri Asthana:
|Bzbu Ramnarayan Singh:

Will the Minister of Railways be
pleased to s:ate the basis on which the
pricss are fix~d for tis sale of fruirs at
Railway  Srations particulerly a Delhi
and Kanpur?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
The prices are fixed so as 10 generally
approximate 1o those provailing in the
localiry. '

Awards of Industrial Tribunal

{ Thakur Jugal Kishore Sinha:

1546.4{ Shri Asthans:
tBahu Ramnarayan Singh:
Will 1h~ Miniser of Labour be
plras=d o r~fer *n his nbssrvaricns mads
in the Lok Sabha that Wachm'n were
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covered by th: definiion «f workmen
according to the awards of Indusrial
Tribunal and s.ae th: par.icalirs of such
awards ?

The Dspity Minister of Labour
(Shri Abid Ali): In th= indusrisl
dispute  beyween the Jure Mills, West
Bengal, and their workmzn (reporied in
Labour Law Jovrnal, 1952, Vel I, pages
264-272) it wis hold thar durwans perform-
ing the du ies of watchmen wrre ‘wiork-
m-n’ for th> purposss of the Indusrrial
Disputes Ac", 1947.

Th- All-India Indus rial ‘Tribunal
(Bink Disputes), known as the Sasiri
Tribunal, r-earded Watchmen as ‘“Work-
men’ vide para 169 of the award.
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Telephone Exchange, Thatipaka

1551. Shri Mohana Rao: Will the
Miniscer of Communications be pleased
to state:

(a) whether it has been decided to
establish a Telephone Exchange at Thati-
E;léa, East Godavari District, Andhra;

(b) if so, the reasons for the delay
in starting it?

The Mini of C ications
(Shri Jagjivan Ram): (a) Yes.

(b) Certain  important  equipments
and other materials are still awaited. The
installation will be started as soon as they
are received.

Industrial Training Centres
1552, Shri B. S. Murthy: Will the
Minister of Labour be pleased to

state:

(a) the number of Industrial Training
Centre transferred to Andhra;

an.d(b) whether all those are functioning;

(c) the improvements, if any, in the

curriculum ?

The Deputy Minister of Labour
Eﬂkﬂ Ahigﬁ:u (a) Three—Vuyyuru

(b) Yes.

(c) Improvemesnts, if and when neces-
sary, will be considered by the National
Council for Training in Vocational Trades,

Cinchona Cultivation (Andhra)

1553. Shri B. S. Murthy: Will the
Minister of Health be pleased to staie

(a) the acreage of land under Cin-
chona cul'ivation in Andhra during 1954-55
and the current year; and

(b) the steps taken to improve Aruku
valley in Visakhapatnam District as
centre for the Cinchona plantation?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The informa-
tion asked for has been called from rhe
Governmant of Andhra and will be fur-
pished as soon as it is received.

Welfare Funds

1554. Shri B. S. Murthy: Will the
Miniscer of Labour be pleased to state
the numbar of States which have pro-
vided Welfare Funds exclusively for the
labour ?
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The Deputy Minister of Labour
(Shri Abid Ali): Information is being
coll :c ed and will be placed on the Table
of the Lok Sabha in due course.
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Inland Ports in Assam

1556, Shri Debendra Nath Sarma-
Will  the Minisier of Transport be
lecased to state the amoun: sanc ioned
or the developmant of inland poris in
Assam and the amount to be spent in
1956-57 for the purpose?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
The total amount provided in the Second
Five Year Plan for d~velopm=nt of inland

rsin Assam isRs. 43,32 lakhs. Detailed
invesrigaions for a scheme for the develop-
ment of Pandu have been  comple’ed.
The prepara‘ion of designs will be 1aken
up shor ly. It may not be possible for
any expendi-ure to be incurred during
the current financial year.

Rail Transport Develop tin
Assam

1557. Shri Debendra Nath Sarwat
Wil the Minister of Railways be pleased
to state:

(2) whe'ter he was precented with
a Memorandum by the Assam Prode h
Congress Comittee during the month
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of last Juns when h: visited Assam, parti-
culirly m:n-ioning abour dev:lopm:znt of
rail rrapsport of Assam: and

(b) if so, whather any step is proposed
to b: -ak:n on thdse icems m:n.jonzd in
the M mrandum?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
{a) Yes, Sir.

(b) As regards the= points mn;gmin_g
the Minis rv of Railways, the posijon is
as follows:—

(i) Improvament to the Link Route:

A Commirtee to gn in‘o tha questicn
of statilising the LINK ROUTE eihr
by imorwing the exisring route or by
sugg:s ing alcernative route has been
appointed.

(ii) Rail connection from Tejpur to North
impur:

At present it is not contemplated fo
exend the Railway line from Tejpur to
Nor.h  Lakhimpur.

(iii) Extension of Railway line from Pandu
to Garo H:lls, and dev:lspment of
existing work:hops ar Bangaigaon
Dibrugarh:

Thase matters are under consideration.

(iv) Crastructian of Railway Bridge over
the Brahamputra:

Ths proposal will bz considered for
examination if and whzn more funds be-
com: available during :he la.er stages of \he
S:cond Five Year Plan.

(v) Separate Railway Zone with head-
guarters ar Papndu:

It is not contemplared to Create a new
zone wih Pandu as headquariers,

(vi) Providing passemger amenities on the
State of Assam:

This is being already done,

As regards other points raised by
Hon'ble Mo:amber, informarion is being
collec.ed.

Regional Forest Research Station
in Assam

1558, Shri Debendra Nath Sarma:
Will the Minister of Food and Agri-
culture be pleased to state whether there
is’ore.:l prro h Sm emblii:“:mRegiaw

st Reszarch Station in during,
the Second Five Year Plan period? 1

The Dapm Minister of Labour
(Shri Abid All): The Standing Com-
mittee of the Central Board of Forestry
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in its meeting held in June last has made
a suggestion that if possible the establish-
ment of a ional Forest Research Sta-
tion in the North East Zone should be
attempted during the Second Plan period.
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Engineers in Railways

1560. Shri P. G. Sen: Will the Minis-
ter of Railways be pleased to state:

(a) the number of persons who have
become  Engineers or Assistant Engi-
neers without Engineering qualifications
in Signalling and Tele-Communication
Departments of the Railway;

(L) how many of them  are non-
matriculates and how many of them have
studied preliminary Science with special
reference to Eastern Railway; and
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(c) whether it is a fact that in such
cases of promotion necessary  mini-
mum qualifications  required for the
post of Inspictor or Assistant Signal
Engineers, were not into consi-
deration ?

The Mixister of Raifways =ud
Tranasport (Shri Lal Bahadur Shastri):
a) to (c). Information is bsing collected

m the Railways aad will be placed on
the mble of the House as soon as received.

Post Offices in Tirunelveli District

1561, Shri Thanu Pillal: Will the
Miaister of Commandcations be pleased
to stare:

(a) how many new Post Offices
have been opened in Tirunelveli District
in the First Five Year Plan period; and

(b) how many proposals are still
pending ?

The Minister of Communications
(Shri Jagjivan Ram): (a) 8s5.

(b) Targat for the First Five Year
Plan having b=en reached, there was no
carry-over from the past. Howsver, 3
propysals for op:ning Ofices during the
cuerent year are pending.

Dried Milk Plants

1562. Sardar Igbal Singh: Will
the Mister of Food sad Agriculture
be pleased to state:

{a) wasthar thers is  any proposal
for the installation of dried milk plants
at Madras and Calcutta with the co-
operation of the F.A.O.; and

(b) if so, the dstails of the scheme?

The D=puty Minister of Labour
EShﬂ Abid Alg : (a) No. The proposal
s for setting up Toned Milk Plants.

(b) Do:s not arise.

Bhatinds, Amritsar viz Hariks Bridgs
Railway Line

1553. Sardar Igbal Singh: Will
th= Miaister of Railmays bz pleased to
state:

(a) whathee  th: prepssal to baild
a Riilwiy lin: from Bhatinda to Amritsar
Ui‘:d Hirika Bridz: has bezen considered;
and

(b) if so, thre decisiom that has been
arrived at?

The Mimister of Nailways and
Traawport (Shri Lal Batradur Shaatri)s

es, Sir.
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_ (b) The proposal was not considered
justifiable on commercial and financial
grounds.

Conference of Bridge Engineers
at Lisbon

1564. Sardar Igbal Siagh : Wil
the Minister of Transport be pleased to
state:

(a) whether a Conaference of Bridge
%ginms was held in Lisbon recently;

(b),if so0, the main decisions of this
Conference ?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) The Congress discuss2d a number
of technical pap=rs on the subject of the
behaviour of various materials and struc-
tures under diTsrent typ=s of stress and
strain. An offizial copy of the conclusions
reached is awaited from the Congress
Authorities.

Road to Pilgrim Centres

1565, Sardar Igbat Siagh: Will the
Minister of Transport be pleased to
state:

(a) whsthr some amyint has been
sa1ztioazl and givea to the Statz Govern-
ment of Panjab for the improvement
of roads leading to pilgrim centres;

(b) the total amount so far sanctioned;

(c) names of places where this amount
will be spent?

The Minister of Railwa and
Transport (Shri Lal Bahadur gutﬁ):
(a) No, Sir.

(b) and (c). Do not arise.

Raflway Level Crossings

1566, Sardar Iqbal Singh: Wil the
Minister of Rallways be pleased to
state:

(a) whether it is  fact that level
crosings on Grand Trunk Road near
City Ludhiana, Pihular, Goraya, Beas
and other crosaings remain cl due to
heavy Railway traffic which causes great
inconvenience to road traffic; and

(b} if %o, the action Go
propose to take in this regard?

The Minister of M—gﬂ.g)d
Tramport (Shei Lal Bahadur

(a) and (b). Level crossings are closed fo
the passage of trains but so far, there ha
been no complaint asbeut any serious
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detention to road traffic at these level
crossings on that score. There are pro-
posals to replace with road overbridges
twy level crossings on the Grand Trunk
Road, one near Ludhiana and the other
between Beas and Dhilwan during the
Second Five Year Plan period. The State
Government have not sponsored any such
rooosal regarding level crossing near
hillaur. There is a ‘B” class level crossing
near Goraya but it is not on the Grand
Trunk Road.

Train Derailment

1567. Shri H. G. Vaishnav: Will
the Minister of Railways be pleased to
state:

(a) the number of train derailment
accidents on the Central Railway that
occurred during the last four months
wiz., April to July, 1956;

(b) the number of such accidents
relating to the passenger trains and goods
trains respectively; and

(c) the total loss of lives and property
and also damage to the Railway equipments
caused by these accidents?

The Minister of Railwa: and
;I'l)-a;!porl (Shri Lal Bahadur g!lﬁ'lﬁ
a) Sixty.

(b) Derailments involving—

(f) Passenger trains . 7
(i) Goods trains . . 47
[Gi) Others . 6.

TOTAL . 60

(c) Mamber of parsons killed 2

Approximate cost of damage to
Railway property..Rs. 1,30,611/-

Cost of damage to puhlic property is
now known.

International Union of Forest
Research Organisation

1568, Sardar Iqbal Singh: Will the
Minister of Food and ture be
pleased to state:

(a) whether the Twelfth Congress of
International Union of Forest Research
Organisation was held recently at Oxford;

(b) whether India attended this Con-
ference ?
() the main subjects discussed at
this Conference ?

Jat: T

The Deputy of
(Shri Abid Ali): (a) and (b). Yes.
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(c) Subjects relating to shelter belts
afforestation of semi-arid regions, wor
done in India on teak and silvicultura
research problems etc., were discussed

Health Library and Museum

1569. Sardar Igbal Singh: Wil
the Minister of Health be pleased to
state:

(a) whether there is any proposal for
the construction of a health iibrary and
2 health museum in Delhi; and

(b) if so, details of this proposal?

The Minister of Health (Rafkumari
Amrit Kaur): (a) and (b). A health
museum and a health library will form

1t of the Central Health Education

ureau which will be established by the
Government of India at New Delhi duriug
the Second Five Year Plan period.

The museum will have exhibits, models,
charts, etc., on differemt aspects of health
and will serve as a community eentre for
health education,

The library will' have health educa-
tion material, medical and public health
films and a fully equipped modern audi-
torium attached to it

State Co-operative Farm

e. Sardar Igbal Singh: Will the
Minl..l’s.t,er of Food and Agriculture be
pleased to state:

(a) whether there is any proposal
for State co-operative farms during the
Second Five Year Plan; and

(b) if so, the details of this scheme ?

The Deputy Mint of Lab
F(Shri Abid Ali): (a) It is not understood
what the hon. Member means by
“‘State Co-operative Farm’,

(b) Does mor arise,
Bridges on National Highway

1571. Sardar Igbal Singh: Will the
Mini of T iport be pleased 10

state:

(2) whether smy newly constructed
Bridges on National Highway No. 1
berween Ambala and Rajpura were washed
away last year;

(b} whether any enquiry into the
mode of construction and other defects
was conducted;

(c) if so, with what results; and

(d) action taken by Government
regarding reconstruction of  these
Bridges ?
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The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
(a) The bridges at miles 130/1 and 130/3

the Grand Trunk Road, Mational
Highway No. 1, between Ambala and
Rajpura, work on which was in progress,
were badly d d by the unprecedented
floods in September- ber 195%.

(b) and (c). A detailed report on the

damage which has been called for from
the State Government is awaited.

(d) The estimate for the reconstruction
of the bridges, which was returned to the
State Chief Engineers for modification,
is also awaited,
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Divisional Headquarters at Guntakal

1573, Shri Lakshmayya: Will the

Minister of Railways be pleased to
state:

(a) whether the divisional headquar-

ters is located at Guntakal on Southern
Raiiway;

(b) if so, whether any new buildings
would be constructed to house the new
office;

(¢} how much amount has been
sanctioned; and

(d) the date from which it would
start functioning at Guntakal ?

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
(a) Yes; one of the Divisional Headquar-
ters is proposed to be located ar Guatakal,

(b) Yes.

() None so far. The design of the
office building is under preparation and
an estimate for the work will be prepared
after the design has been approved.

(d) The division is expected to func-
tion from November, 1956, in the office
accommodation already available there,

Tube-wells

Shri Lakshmayya:
1574 {Dr. Ram Subhag Singh:

Will the Minist:r of Food and
Agriculture be pleased to state:

(a) how much amount has been
given by the U.S.A. for sinking Tube-
wells in the shape of gift;

(b) what is the totai amount they
have given as aid by now to the Tube-
wells Organisation; and

(c) whether the whole amount has been
spent ?

The Deputy Minister of Labour
(Shri Abid Ali)s (a) and (b). Funds to
the extent of $18,644,842 and $4,050,000,
respectively, have been given by the U.S.A,
for two Projects viz., (i) for construction
of tube-wells for irrigation purpos
in the four States of U.P., Bihar, Punjab
and Pepsu under Operational Agreement
No. 6 and () for 350 exploratory tube-
wells to be bored in 16 States to study
areas in which there are considered to be
reasonable chances of developing ade-
quate economic supplies off groundwater
by means of tubewells, mainly for purposes
of irrigation.

(e) No.
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National Federation of Road
Transport Workers

1576, Shri Eswara Reddi: Wil
the Minister of Labour be pleased to
state:

(a) whether it is a fact that an enquiry
has been conducted to find out the repre-
sentative  character of the  National
Federation of Road Transport Workers
of India and the National Federation of
State Transport Employees of India;

(b) if so, the result thereof; and

(c) whether any other organisation of
uansport workers has been recognised
as representative ?

The Deputy Mini of Lab
(Shri Abid Ali): (a) to (c). Enquiries
are in progress regarding the representative
character of the various organisations of
Motor Transport Workers including the
two  Federations mentioned in part (a)
of the question.

Complaint Book at Kanpur Station

Thakur Jugal Kishore Sinha:
1577.« Shri Asthana:
Babu Ramnarayan Singh:

Will the Minister of Railways be
pleased to state whether it is a fact that
noaction was taken by the Railway authori-
ties on the s stion made in the com-

laint book o?gﬁnpu.r in the month of
anuary, 1956 about the adjustment of the
working hours of the lift for the use of
passengers of the important trains coming
in the morning before 7 A.M.

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
The working hours of the lift at Kanpur
have been adjusted and it is now available
for use from 5 A.M. in the morning.

Medical Grants

mknrjun.llﬁshm Sinha:
1578- { Babu annar;ym Singh:

Will the Minister of Communica-
tlons be pleased to state:

(a) whether any representation has
been received for medical grants to
the Posts and Telegraph Employees Hos-
pital of Patna; and

(b) if so, the action taken thereon?

The Minister of Communications
(Shri Jagjivan Ram): (a) and (b), Yes,
representation has been received from the
P. & T. Hospital Society, Patna and is
under consideration.



2495 Written Answers

Railway Time Table

. Thakur Jugal Kishore Sinha:
1579.{ Shri Asthana :
Babu Ramnarayan Singh:

Will the Minister of Railways be
pleased to state:

(a) whether any time-table has been
fixed for the thie: fast nains which are
praposed 1o be run berween Delhi and other
important stations of India; and

(b) if so, whether any consideration
has been given to the question of having
connections with the corresponding trains
going to and coming from impormant towns
like Patna etc., which do not fall on the
prescribed route?

The Minister of Railways =nd
El';'a‘}npnn (Shri Lal Bahadur Shastri):
a (=

(b) While framing the tlminqs of these
trains, which will be bi-weekly services,
primary consideration has to be given to
the suitability of timings at the originating
and ination starioms. Efforts will,
however, be made, as far as feasible, to
provide such connections.

Sale of Foodgrains

1580, Shri Kamath: Will the
‘Minister of Food mnd Agriculture be
pleased to stme:

(a) what arrangements have been
made for the sale of foodgrains m the
Government Depot in  Shaktinagar,
Delhi;

(b) the basis on which quotas arc
allotted;

() whether reports or complaints
have been received that allottees resell
the grains at a profit to others; and

(d) whether it is a fact that the Delhi
Pradesh Congress Committee and Bharat
Sewak Samaj have each been allotted a
quota of Bo maunds per day?

The mim Minister of Labour
(Shri Abid Ali): (a) and (b). Only wheat
is sold at -the Government Depot in
Shakrinagar, Dethi, and it was announced
that traders, who are actually engaged in
retail sale of wheat to consumers in Delhi
may apply in the prescribed form avail-
akle at the Depot for telease of  wheat
on pre-payment of the price at Rs. 14/-
per maund (including cest of gunney).
The purchasers could take at a time either
30 maunds or 60 maunds of wheat. Appli-
cations received for release of wheat are
checked with reference to the address
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given by the applicant and no wheat is
issued if it is found that the applicant
does not have a 1etail shop at the address
given. Quantities previously drawn by
the applicant have also to be accounted
for broadly befare release of further
supplies. At the shops, notices have to
be put up by the shopkeepers indicating
that Governmem wheat is sold at Rs. 14/8
F:r maund and if this condition is mot
Mfilled, no issues are permitted.

Mills and Chakkis are also allowed to
draw wheat from the Govt. Depot 10 the
extent of their assessed grinding capacity
and they are required to sell wholemeal
atta a1 a price not exceeding Rs. 39/- per
bag of 24 mds. (wholesale).

The question of setting up 1etsil  shops
on a long-term basis for sale of Govern-
ment wheat is also under consideration.

{€) Yes.

(d) The Bharat Sewak Samaj has been
allotted a quota of 8o maunds per day for
supply to workers engaged in the con-
strvction of Shahdara Bund, but mo quota
has been allotied to the Delhi Pradesh
Comgress Committee.

Fellicherry-Mysore Railway Line

3581, Shri Achumhan: Will the
Minister of Railways be pleased to
state:

(a) whether amy Tepresentations
have been reccived by the Ministry
tequesting them to 1ake up the survey
work of Tellicherry-My sore lineand to
make a beginning in the Second TFive Year
Plan itself; and

(b) if so, the decision taken in the
matter ?

The Minister of Rallways and
Transport (Shri Lal Babadur Shastri):
(a) Yes, Sir.

(b) There is a heavy Survey Programme

on hand, A decision is ye1 to be taken on
new Surveys tc be undertaken in 1957-58.

Wage Board for Agriculture

1582. Shri B. 8. Murthy: Will the
Minister of Labour be pleased to state:

(a) whether Government propose to
mnim: “Wage Board” for agriculwure;

(b) whether the opinions of the State
Governments have been obtained in this
regard ?

The n:?ury ‘Minister of Labour
(Shrl Abid AH): (a) No, -

(b) The question does not arise.
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ORAI. ANSWERS TO QUES-
TIONS . .

S. Q.
Ne:z,
1945
1949
1951

1954
1957
1958
1ofe

1962
1966

1968
1571

1972
1974
176
1977,
1578

1984
1086

1988

1948
1550
1963
1964
1980

DAILY DIGEST

[Monday, 10th Seprember , 1656]

Subject

Integral Coach Factory.
Mail Transhipment

Primary Agricultuzal
Credit Socicties

Cocoanut Trees

Train  Service  from
Karachi 1o Calcunta .

Elecirical  Equipment
in Railway Carriages

Pond Fishing

Bembay Harbour

Cenrralised Traffic Con-
1rol on Railways

Air Servies to Australia

Employmen:  Exchanges
end Industrial Train-
irg Institutes Siaff

All-Tndia  Institete of
Medical Sciences

Bridges scross Jhainjore
and Danta Rivers

Central Godowns

Bezwada- Masulipatsm
Line

Elevators for Fo mibrsme
Tourizm .
Recognition ef Merito-

rious Work on Railways
Modernization of
Asrporrs

Newton-Chikli Colliery
Dioybling of Lines
Jhansi Wotkshop
Bijuri-Barwad Line .

Labour Sitvation  in
Darkil Mine Arce

WRITTEN ANSWERS TO

QUESTIONS .
S0
Nos.
1946 Agricultural Production
1947 Mupicipal Body for
Gandhid idham

435 LSD—4

COLUMNS

2417 —44

2417—19
2419—20

2420—21
242122
2422123
2423—24
2424—25
2425—26
2426--27

2428

2428%—29

2430

2431—32
2422—34

2434
2434—35
2435—37

2437—38

2438—139
2439
2439—11
2441
2442—43

2443—44

2445—96

2445

2445

S.0.
Nos.

I 1652

1953

. 1955

1956
i939
1961

1c70

1973
1973

1979
1981

1982
1983
1985
1987

1989

U.5.0.

Nos.
1489

1490
1491

1492
1493
1494

1495

Indian

Subject

Hindi P. & T. Directory
Telephones to Members
of Parliament .
Morthern Railwey Wor-
kets
Supply of Rice 1o Avan
Hybrid Maize .
Bridge over River Ram
Ganga
Emrployees’ Pmudenl‘
Fund Act, 1952
Railway  Mail Service
Staff . .
Chittrarian  Locomotive
Works Labour Union .
Departmental Examina-
tion for Railway
employees
Employment Fxthange,
Nagpur .
Central Ag- :cui.u.u-n]
College. Delhi .
Steamer Ghats in Assam
Industrial Committee
on Inland Transport
Emplcyees’ vaident
Fund
Hindi Rm[wsy Tn:ne
Tables .
Tractorization Gharges
Traffic and Accounts
Branch of Scur,hern'
Railway . .

Railway Workshops

Ramakrishna Mission
Students at Dum Dum
Labour Welfare .
Overbridges on Nor-
thern Railway .
Bridges and Culverts on
Naticnal Highway
Indian Agricultural
Research Institute
Indian Agricultural
Research Institute

Agricultural
Research Institute

2498

CoLuMNS
2445—46
2446
2446—47
2447
2447—48
2448
2448

2448—49

2451
2451—52
2452—53

2453
2453—54

2454
2454

2454
2455
2453
2456

5456—57
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WRITTEN ANSWERS TO QUESTIONS—contd.
U.S.Q. Subject COLUMNS U.5.0. Subject COLUMNS
Nos. Nos.
1496 Employees’ Provident 1530 Telephone Facilities
Fund Act, 1952 2457 (Andhra) 2472
1497 Vegetable Seeds . 2457-58 1531 South-East Asian Re-
1498 Suspensionof Telegraph gional Committee of W.H.O. 2472-73
Service . 2458 1532 Unemployment 2473
1499 Postal Facilities (‘Kotra, 1533 “Bharatiya Dak” 2473
Udaipur) 2458 1534 Agency  Service of
1500 Research-cum-Nursery Posts and Telegraphs 2474
Fruit Centre in Rajas- Department
than . .- 2459 1535 Hanuman Garh-Bhatmda 2474
1501 Level Crossings in Line
Madhya Pradesh 2459 1536 Irrigation Schemes 2474
1502 New Post Offices 2459 from Punjab .
1503 Itarsi Railway Station .  2459-60 1538 Employees’ State In-
1504 Road-Bridge across surance Corporation 2475
Narbada . . 2460 1539 P.& T. Clerks 2475-76
1505 Tube-wells . 2461 1540 Bilaspur Railway Colony 2476
1506 Jabbalpur-Itarsi inl— 1541 Bilaspur Railway Colony  2476-77
way Line 2461 1542 Post  Offices (Muzaf-
1507 Hnrda—llarsx—]abbalpur farpur) 2477
Section 2461 1543 Shifting of Post Ofﬁcc,
1508 Vcndorsoanlways 2462 Bairagnia 2477-78
1509 Mail Vans . 2462 1544 Deogarh- Baneda—Shah—
1510 Mail Vans . . 2462 pura-Kotah le\way
’ Line 2478
1511 Treatment for Snake-
bite . . 2463 1545 Fruit Prices at leway
1512 Co-operatives in Tripura 2463 S"‘;‘O“ . astrial 2478
- 1546 Awards o ndustrial
1513 Indum\l)?:lg:d Agncul 246364 Tribunal 247879
1547 Harijan in leway
isu §?$: Jtllmaflen Suln'.on ) 2464 5 Services . . 2479-80
515 licketless Lrave ling 2464-65 1548 Industial and Voca-
1516 Theft on Railways 2465 tional Tmnmchmre,
1517 National Dairy Develop- Koni 2480-81
ment Progrtamme . 2465-66 .
. 1549 Passenger Amenities 2481-82
1518 Catering Contractors 2466 1550 Jubbalpur-Gondia Rail-
1519 1-1911.13,}1%:5l Scheme (P. & way Line 2482
- Employees) - 2466-67 1551 Telephone Exu:hange,
1520 Canteen Stores, Rosa Thatipaka . . 2483
Junction . 2467 1552 Industrisl  Training
1521 Esplanade Mansion in Centres . 2483
Calcutta . 2467 Cinch cul
i tivation
122 Boma o W°'k=f;au 2467 1553 Cndhen o 2483
1523 Sl:aﬁ"- esa Wﬂy 2467-68 1554 Welfare Funds 2483-84
1555 Railway Reservation
1524 Cc:l;;al Ports Organlsa- 2a68 55 Facilties i 2484
1525 Recom.mendatlon of 1556 Inland Ports in Assam 2484
Railway Aati-corrup-~ 1557 Rail  Transport De-
tion Committee .  2468-69 velopment in Assam 2484—85
1526 Training under Colombo 1
558 Regional Forest Re-
s I :[l:n Exp b . 2469 search Station in Assam 2485-86
1527 Jal xpress between I
559 Guns-Sarangpur-Sha)a-
Delhi and Godhra 2470 pur-Makhi Line 2486
. . 1560 Engineers in Railways . 2486-87
28 Select f le
1 esem&m © wsy 2470-71 1561 Post Offices in Tmmel-
1529 Over-bridge in Kottayam- veli District 2487
Quilon Railway 1562 Dried Milk Plants 2486

2471-72
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WRITTEN ANSWERS TO QUESTIONS—contd.

U.S.Q. Subject COLUMNS
Nos.
1563 Bhatinda, Amritsar via

Harika Bridge Rail-

way Line .« 2487—88
1564 Conference of Bridge

Engineers at Lisbon 2488
1565 Roads to Pilgrim Centres 2488
1566 Railway Level Crossings 2488—89
1567 Train Derailment . 2489
1568 International Union

of Forest Research

Organisation . 2489—90
1569 Health Library and

Museum . 2490
1570 State Co-operative Farm 2490
1571 Bridges on  National

Highway 249¢—91
1572 Import of Foodgrain 2491
1573 Divisional Headquarters

at Guntakal 2492

DAILY DIGEST

U.S.0. Subject

Nos.

1574 Tube-wells .

1575 Doubling of line
between Calcutta and
Nagpur

1576 National Federation of
Road Transport Wor-
kers

1577 Complaint Book at
Kanpur Station .

1578 Medical Grants . o

1579 Railway Time Table

1580 Sale of Foodgrains

1581 Tellicherry-Mysore le-
way Line .

1582 Wage Board for Agri-
culture . . .

2502

‘COLUMNS

2492

2493

2494

2494
2494
2495

2495—96

2496

2496
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LOK SABHA
Monday, 10th September, 1956

The Lok Sabha met at Half past temn
of the Clock.

[MR. SpEAKER in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

11-32 A
PAPERS LAID ON THE TABLE

MINUTES OF SIXTIETH TO SIXTY-SIXTH
Srrrivcs of CoMMITTEE ON  PRIVATE
Memeers' Biirs anp RESOLUTIONS

Sardar Hukam Singh (Kapurthala-

Bhatinda): Sir, 1 beg to lay on the .

Table the minutes of the sittings of
the Committee on Private Members"
Bills and Resolutions (Sixtieth to
Sixty-sixth) held during the Thir-
teenth Session. [Placed in Library.
See No. 5-416/56].

REPLIES TO MEMORANDUM FROM MEM-
BERs re DEMANDS FOR GRaNTS (RAIL-
ways), 1856-57
The Minister of Rallways and Trans-
port (Shri Lal Bahadur Shastri): Sir,
I beg to lay on the Table a copy. each
of certain further statements contain-
ing replies to certain memoranda
received from Members in connec-
tion with Demands for Grants (Rail-
ways) for 1956-57. [See Appendix

XII, annexure No. 37].
AwmENDMENT To EsTATE DurYy RuLes

The Minister of Revenue and
Defence Expenditure (Shri A. C.
Guha): Sir, on behalf of Shri M. C.
Shah, I beg to lay on the Table, under
sub-section (3) of section 85 of the
Estate Duty Act, 1953, a copy of the
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Notification No. 42/F.No.1/6/56-ED.,
dated the 22nd August, 1956, making
certain further amendments to the
Fstate Duty Rules, 1953. [Placed in
Library. See No. S-373/56].

Summary of BUpGeT ESTIMATES or
Am Inpia INTERNATIONAL CORPORA-
TION AND INDIAN AmRLINES CoRpoRA-

TION,

The Minister of Communications
{Shri Jagjivan Ram): Sir, I beg to
lay on the Table a copy of each of
the following papers under sub-rule
(5) of Rule 3 of the Air Corporations
Rules, 1954:

(1) Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Air India
International Corporation for
the year 1956-57.

(2) Summary of Budget Esti-
mates of Revenue and Ex-
penditure of the Indian Air-
lines Corporation for the year

1956-57.
[Placed in Library. See No.
5-374/586].

Mr, Speaker: Why did it take meo
much time to submit these sum-
maries? When are they expected to be
placed before the House?

Bhri Jagjivan Ram: They have to
be prepared. ...

Mr. Speaker: They must run for a
year, I think; part of the year is
over,

Shri Jagjivan Ram: It is for 1986-
57.

Mr. Speaker: Four months are now

OVer,
. Shri Jagjivan Bam: It is usually
prepared in three months; there has
been some delay here; I will try t»
expedite it.
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AnnvaL RerorTr 0oF COMMISSIONER
FOR SCHEDULED CASTES AND
ScHEDULED TRIBES

The Minister of Legal Affairs (Shri
Pataskar): On behalf of Shri Datar,
1 beg to lay on the Table a copy of
the Annual Report (Parts I and 1I)
of the Commissioner for Scheduled
Castes and Scheduled Tribes for the
period ended the 31st December, 1955,
under article 338(2) of the Constitu-
tion. [Placed in Library. See No. S-
375/56].

DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1953-54

The Minister of Railways and
Transport (Shri Lal Bahadur Shastri):
Sir, I beg to present a statement
showing Demands for Excess Grants
in respect of the Budget (Railways)
for 1953-54.

PETITION RE. SCHEDULED CAS-
TES AND SCHEDULED TRIBES
ORDERS (AMENDMENT) BILL

Shri Ramachandra Reddi (Nellore):
Sir, I beg to present a petition
signed by 17 petitioners in respect
of the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill, 1956.

BUSINESS OF THE HOUSE

Dr, Jaisoorya (Medak): On a point
of information, may I know when
the hon. Minister of Railways will
be able to give us a final statement
which he promised with regard to
the recent accident at_ Mahbub-
nagar?

The Ministes of Rallways and
Transpor: (Shri Lal Bahadur Shastri):
The hon. Member might probably
have read in the paper that the offi-

Scheduled Tribes Orders
{Amendment) Bill

cer has completed his enquiry. We
hope to get his report in a day or
two. Then it will be possible for
me to inform you, Sir, as to when I

can make a statement, -

Mr. Speaker: We are closing this
session on the 13th.

Shri Lal Bahadur Shastri: Betoge
that.

Mr. Speaker: Before the session is
over, not later than the 13th.

I wish to ‘state about the half-
hour discussion which is fixed for
today on the motion of Shri V. P.
Nayar, that the hon. Minister con-
cerned is not able to be present
here. On a prior occasion, he was
present but Shri Nayar was not pre-
sent on that day. Therefore, this may
stand over to the next session. But
to avoid lapsing, the hon. Member
will give notice once again, and in
the usual way a time will be provid-
ed for it and discussion will be held
in the next session.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT BILL—Concld.

Mr Speaker: The House will now
resume further discussion on the
motion to consider the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill. The time allotted
is six hours, time already taken is
2 hours 21 minutes.

The Minister of Legal Affairs (Shri
Pataskar): This is a very short Bill
and has already been explained at
the time when the motion was mov-
ed by the hon. Home Minister. The
purpose of the Bill naturally is to
give representation to certain
Scheduled Castes and Scheduled
Tribes who are enumerated in the
lists attached and who will be. en-
titled to get their franchise. i

As hon Members are aware, their
was a Commission appointed and it
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made certain recommendations. After
consulting the State Governments con-
cerned, ultimately the lists had been
made. With regard. to those lists
certain suggestions were made by
hon. Members and 1 will try to
briefly refer to them.

Shri Raghavachari says that there
iz a possibility of the exclusion of a
large section of the people by the
method which we are trying to
follow. But as already explained,
hon. Members are aware that this is
the only method by which we can
now try to make an estimate about
the number of these people who will
be entitled to representation on the
lists provided.

There is nothing more than this
that can be done so far as matters
stand at present.

Shri B. 5. Murthy raised a point
and contended that the population
of the Scheduled Castke paople in
Andhra was over 30 lakhs and the
Delimitation Commission has reserv-
ed only three seats for them in the
Lok Sabha although in the 1852
elections there were four seats
allotted to them in the Lok Sabha.
The delimitation work was already
over, in 1854 An Act had been
passed and final order given. I do not
think that anything can be done so
far as that matter is concerned at this
stage of the Bill.

Shri B, 8, Murthy (Eluru): If it is
a mistake by the Delimitation Com-
mission, is there no remedy for it?

Shri Pataskar: The present Bill
deals with certain other aspects. If
there' is any mistake, it is a matter
which will have to be taken into
account by the Delimitation Com-
mission. The hon, Member, Shri
Rishang Keishing, raised certain
points. One of them was with res-
pect to a community called ‘Lois’
and he seems to contend that they
are not untouchables and asks pro-
bably why it is included in the list
here. 1 have already pointed out
that these are enumerated on the
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basis of information supplied by the
State Governments and on their
recommmendations. Another point
that he raised was this, There is a
distinction between Assam and Mani-
pur in the matter of description of
the Kuki and Naga Tribes. But, it
should be remembered that in Assam
all the sub-tribes of Kuki have been
shown under the heading ‘any Kuki
Tribe’ whereas in Manipur all these
have been shown separately. That
is the only difference. There is no
ground for suspecting that some-
_thing unfair is being done to them
because of the description of these
tribes. It is done according to the
. recommendation of the State Gov-
ernment and the Backward Classes
Commission and as such, there is no
discrimination,

Shri Eacharan raised a point. In
respect of Malabar and Travancore-
Cochin State, communities which are
comraon for these areas should be
treated as Scheduled Castes for the
whol: State. When preparing the
list of Scheduled Castes for the
Kerala State, probably this point will
be gone into. As regards the omis-
sion of certain castes, the State Gov-
ernment has stated that these are
Scheduled Castes only in the Mala-
bar and Nilgiri districts. Kanakkan,
Pulayan and Vettuvan are Scheduled
Castes only in the Malabar =nd
Nilgiri districts and so we have
scheduled them with this area res-

triction. i

With reference to most of these
points, I can only say that all these
provisions made here are on the

‘basls of information furnished by the
State Governments themselves. Shri
Anandchand has made certain com-
ments saying that Jogi and Lohar
are functional castes with the tradi-
tional occupation of fortune tellers
and blacksmiths and that they are
not untouchables. In all these matters,
I think we have to follow some uni-
formn rule and that rule iz that we
base these things more or lesss on

report submitted by the Back-
ard Classes Commission and, In

|
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[Shri Pataskar]
the second place, the report submit-

ted by the State Governments as
they are in a better position to
know.

Shri Wachiah has said that the
lists of Scheduled Castes and Tribes
have been prepared on the basis of
the existing States and not as they
would be after reorganisation.
Waturally that is what we can do be-
cause the new States will come into
effect on the 1lst of November. But,
as the hon. Membars are aware,
provision has been made in the
Btates Reorganisation Act with res-
pect to these matters being dealt
with. That would be done under
the provisions of that Act. He also
made a suggestion that the Jadu
Malo community should be included
in the list of Scheduled Castes for
Mysore and Hakki Pikki in the list
of Scheduled Tribes. It is proposed
-to include Hakki Pikki in the list of
Scheduled Tribes for Mysore and
[enquiries will be made of the State
Government regarding the Jadu
Malo.

Shri Jangde has said that the list
.i8 defective, inadequate and many
communities have been left out. The
only reply that I can give is that it is
.passed on the report of the Back-

ard Classes Commission and the
recommendations of the State Gov-

ments.

Some comments were made that
!.m census enumerators deliberately
fmade wrong entries in the case of
ls«:lw.-duletl Caste Members, It is
j really a serious charge. I can assure
.the hon, Members that it is not so
and it is not justified to say so.
There is no reason why the enume-
~rators should deliberately do any
such thing.

Shri Naval Prabhakar also comp-
lained that the census figures of
Scheduled Castes in Delhi State are
incorrect and that the Scheduled
Castes of other States should be dec-
lared as Scheduled Castes for Delhi

I
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As I have been saying, It
could not be uniform. Then, vyou
will have to preparz an All India
list of Scheduled Castes and Tribes.
The tribe or caste which is scheduled
in one province is not necessarilv so
in the other. Therefore, we have %
make all these lists Statewise.

Shri Barman has pointed out that
the area restrictions in regard to
Scheduled Tribes give rise to aa
anomalous position. I may inform
him that tH¥s matter has been care-
fully considered in consultation
with the State Governments. Ulti-
mately, a decision has been taken.
These restrictions are more or less
with respect to Madhya Pradesh and
Madhya Bharat. Whatever views
were put forward by the members
of the Commission were taken into
account. The State Governments
were consulted, Ultimately, this
list has been prepared.

I believe these are the important
points which had been raised, 1 cam
only say that generally we have
followed the line of relying firsily
on the recommendations of the
Backward Classes Commission and
secondly on the recommendsations of
the State Governments. I hope there
will be some more discussion while
we take up the amendments pro-
posed. So, 1 commend the motion
to the acceptance of the House.

Shri B. 8, Murthy: We had an
informal meeting with the Home
Minister on Saturday and then he
accepted certain communities to be
inculded; certaln amendments were
accepted. I want to know what the
Minister of Legal Affairs has to say
about them.

Shri Pataskar: I know that there
was such a meeting. Whatever was
agreed to by the Home Minister at
that time will be accepted,

Mr, Speaker: That will come at
the time of the clauses. There is an
amendment to this motion for consi-
deration, tabled by Shri Velayudhan.

also,
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It is an amendment for circulation
for the purpose of eliciting opinion.

Shri Pataskar: May I say a word
on that motion? It is only a dilatory
motion and no purpose would be
perved by circulating the Bill again.
This matter has been finanlised after
due consideration, on the report of
the Backward Classes Commission and
after a good deal of consultation
with the State Governments.

Mr. Speaker: The question is:

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the first week
of November, 1956."

The motion was negatived.
Mr, Speaker: The question is:

“That the Bill to provide for
the inclusion in, and the exclu-
sion from, the lists of Schedulea
Castes and of Scheduled Tribes,
of certain castes and tribes ana
matters connected therewith, be
taken into consideration.”

The motion was adopted.

Shri Kelappan (Ponnani): Sir,
before the clause-by-clause consi-
deration is taken up, I want an elu-
cidation from the hon. Minister if
a particular individual is not in the
tist of Scheduled Castes of a parti-
cular State, he will not get all these
eoncessions and privileges that they
are given, Here is an instance, About
a thousand families from Travan-
eore-Cochin are going to he settlea
fn some other State, Some of these
families may happen to belong to
Bcheduled Castes, If their names
are not in the list in the new BState
where they are to be settled, though
they may belong to the Scheduled
Castes and the names of their castes
may appear in the list in the State
of Travancore-Cochin, I do not
know if they would get these con-
eessions. Is it not enough if we have
a consolidated list for the whole of
India so that wherever these people
happen to be, they ‘will get these
wencessions
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Mr. Speaker: Hon. Members are
starting discussion on the clauses
now. They will kindly see from the
Schedule, wherein the castes attach-
ed to various States are given, that
somebody who belongs to a Schedul-
e¢d Caste in one State is not a
Scheduled Caste in another State
and so he is not treated as an un-
touchable in that State. Even iIn
the same State, one particular com-
munity going by that name is con-
sidered a Scheduled Caste in Chit-
toor but not in Srikakulam or Nor-
thern Circars. Therefore, on_an all-

Elll:_di}hnia‘l.t_mnmj_e___done, As
e Hindu carries his personnal Iaw
wherever he goes, if a person is a
Scheduled Caste in & _particular
State and he goes and settles in an-
other State, then it may possibly
be said that he is still a_Scheduled
Caste, _T leave it to the hon. Minis-
ter to decide as to what ought to
be done in that matter.

Now we will proceed with the
clauses, 1 find there are no amend-
ments to clause 2.

Shrl Velayudhan (Quilon- cum-
mavelikkara-Reserved-Sch. Castes):
Government amendments are there,

Mr. Speaker: I do not find any
amendment in the Order Paper.
What is that amendment to this
wlause? I think Shri Velayudhan
said that there are Government
amendments.

Shri Velayudhan: No, I just asked
my friend here.

Mr, BSpeaker: Hon Members
should be more responsible, espe-"
cially when I want to proceed and
save as much time as possible, 1T
will put the clause to the vote of
the House.

The question is:

“That clause 2 stand part of
the Bill”

The motion was adopted.
Clnu:waddedmthm 5
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Clause 3— (Amendment of Schedul-
od Castes Orders)

Shri Ramachandra Reddi (Nellore):
Sir, I beg to move:

Page 2—

after line 3, add:

“Provided that the Central
Government, after consultation
with the State Governments,
may, as soon as possible, recast
the lists or add from time to time
to the lists of Scheduled Castes
on the basis of the States Reorga-
nisation Act of 1956."

Sir, the object of this amendmeni
is very clear. As it is, the Schedule
do not seem to be perfect {for the
simple reason that they have not
taken into consideration the States
Reorganisation Act, according to
which the lists have to be recast and
realigned. The other day, when I
moved this matter, the hon. Home
Minister said that all those things
will be looked into by the Govern-
ment. But without a specific pro-
vision in the Act itself there will
not be the possibility for the Gov-
ernment to recast these lists, or add
or subtract certain items from cer-
tain lists. For instance, take the
case of Hyderabad. Hyderabad 1s
divided into three units and addea
on to three different States, The
result is, certain names which do not
occur in the future Andhra Pradesh
will still be there and certain names
which do not occur in Bombay will
still be there. So, in that view I iwsh
that the Government takes
power to recast these lists
as early as possible, or in
due course whenever they find it
necessary to do it. That is why 1
made this provision, that the Central
Government may take power that
after consultation with the State
Governments they may, as soon as
possible, recast the lists or add from
time to time to the lists of Scheduled
Castes on the basis of the States
Reorganisation Act of 1956.

This is a simple enabling provi-
sion, Sir, and I hope that the Gov-
ernment will not have any objection
o this.
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Shri B. S. Murthy: Mr. Speaker,
Sir, I would like to support the
amendment moved by Shri Rama-
chandra HReddi. When we Were
having a discussion last time I felt
that there seems to be a conflict of
opinions as to who are Scheduled
Castes and who are not, and who
are Schedule Tribes and who are not.
As a matter of fact, some of the Mem-
bers of Parliament from the various
areas have been asserting that certain
communities belong to Scheduled
Castes and Schedule Tribes, but the
difficulty arises because the State Gov-
ments do not agree to some of the
lists. The Backward Classeg Commis-
sion had given certain communities as
Scheduled Castes and Scheduled
Tribes in certain areas, whereas the
State Governments concerned expres-
sed a different view. Naturally, the
Central Government accepted the
view of the State Governments.
Therefore, some of the Members made
a request to the Home Minister, who
promised to get urgent information
either by trunk calls or telegraphical-
ly from the Chief Ministers of the
States. So, even if eleventh hour
attempts are made, there may be some
communities which might have been
left out from being included in the
lists given in the Schedules attached
to this Bill or there may be some
others who might erroneously have
got into these lists. Therefore, if a
power like this is being given to the
Central Government, I think any mis-
takes that shall be made known
later on can be rectified. I, therefore,
support this amendment. After all,
it is a salient feature to give power
to the Central Government, and 1
think the Central Government will try
to do justice to these communities as
it hag been doing uptill now. There-
fore, 1 consider that the Minister will
have no objection to accept this
amendment which will enable the
Government to rectify mistakes with-
out coming before the Parliament.

Shri A. M. Thomas (Ernakulam):
Mr. Speaker, Sir, I wish to make a
few observations on clause 3.

Mr. Speaker: Has the hon Mema-
ber already spoken?
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Shri A. M. Thomas: No, Sir.

Mr. Speaker: I just wanted to make
a general request that hon. Members
‘who have already spoken need not
speak; let them give preference to
other hon. Members.

Shri A. M. Thomas: Sir, you will
find that clause 3 (1) says: :

“The Constitution (Scheduled
Castes) Order, 1950, 'is hereby
amended in the manner and to
extent specified n Schedule 1.
Schedule I says:

“1. For pargraph 3, substitute:—

‘3. Notwithstanding anything
contained in pargraph 2, no per-
son who professes a religion
different from the Hindu or the
Sikh religion shall be deemed to
be a member of a Scheduled
Castel.li
In my observations on this clause I

wish to raise a point of fundamental
importance, and on which there is
practical unanimity as far as my
State is concerned. I approach this
question from two angles. The pri-
mary intention of the Constitution
(Scheduled Castes) Order as well as
thig Bill ig to catalogue a list of Sche-
duled Castes for the purpose of reser-
vation of seats in the House of the
People and the Legislative Assem-
blies of the States. One qualifying
criterion for this is the religion that
the person professes and a restriction
is made, according to paragraph 3 in
Schedule 1, that a person who pro-
fesses any religion other than Hindu
or Sikh will not be entitled to the
benefits conferred by this Bill. But-
that restriction does not apply to the
Scheduled Tribes. In effect, the
Hindu Schedule Castes are entitled to
the privileges conferred by this Bill.
According to the first Constitution
(Scheduled Castes) Order, the Presi-
dent conferred this benefit only to
those persons who professed the Hindu
religion, but later on those who pro-
fessed Sikh religion were also brought
into this category.

Shri B. S. Murthy: And also Bud-
dhiats. -
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Shri A. M. Thomas: You will find,
Sir, that the Sikh religion does mnot
recognise any caste system. All thé
same, Hindu Schedule Castes who
have adopted Sikh religion suffer
8 disabilities and on that basis
they were also taken in. I submit,
Sir, the wvery basis, if extended to
Scheduled Caste converts to other re-
ligions—converts to Christianity and
Islam—in many parts, especially in
the south, they also would be eligible.
If the same criterion is extended, they
are also to be included without any
distinction of religion. You will find
from page 6 of the Report of the
Backward Classes Commission, that
there is a note by the Chairman which
says:

“We discovered to our pain and h)
sorrow that untouchability did
obtain in the extreme south among
Indian Christians......"”

Mr. Speaker: Has the hon. Mem-
ber got any amendment in his name,
or is he just generally discussing the
clause?

Shri A. M. Thomas: I tabled an
amendment for deletion of this para-
graph, but as it was for deletion that
hag not been admitted.

Mr. Speaker: He wanted deletion

" of a portion or the whole paragraph?

Shri A. M. Thomas: I wanted dele-
tion of paragraph 3. Clause 3 says
that the “Constitution (Scheduled
Castes) Order is hereby amended in
the manner and to the extent speci-
fied in Schedule I". So, I can make
my observations only with respect to
that amendment.

12.00 Noon.

Now, let me quote from page (vi)
of the Report of the Backward Clas-
ses Commission, Vol. I. What the
Chairman of the Commission says i
this:

“We discovered to our pain and @_

sorrow that untouchability did

obtain in the extreme South

amongst Indian Christians, and
Indian Christians were prepared

in many places to assert that they
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were still guided by caste not the purpose of representation in the
only in the matter of untouchabi- House of the People and in the vari-
lity but in social hierarchy of high ous State Legislative Assemblies,

and low. Their social and i Shri .
gious leaders in their anxiety to le 341 V;Inyudha.n: Please read arti-
secure some Governmental help cle 2.

for their own people supported
the contention that caste was ram- . efsh:.io tann'ttim Rt‘::!lyo;;
mt., among Indian  Christians for the purpose of reservation of seats
in the House of the People and in the
Again, at page 28 of the report various Legislative Assemblies of
also,—in the body of the report— States, I would not have raised this
more or less the same observations question. But, because the various
bave been made. Scheduled Castes are catalogued In
. . this list, only those Scheduled Castes
‘We were informed that this("% ) are entitled to other benefits, such
segregation has spread even be- as educational concessions, State aid
yond the secular side of life and in several forms, etc. It ig because
sometimes Harijan converts were of this that I have sought your per-

not allowed to pray together with mission to raise this question here.
the upper class Christians. We

were also told that in some places You will find that when the Schedu-
in the South these classes are led Castes Order was promulgated by
forced to have a separate cemetery the President, a point was raised

for their dead.” from various States, namely, whether

this list would affect the grant of con-
So, although they became converts _ cessions in other matters also. You
to other religions, still, they suffer the

: L‘ will find from a letter received from
same social disabilities from which the

. - Presjdent's_Secretaria ted the
they were suffering formerly. This 17th Dece . T
discrimination, because of the fact of o TionT L .
conversion to another religion, will Ma

result in great hardship to those Sche- “I should however state at once

duled Caste Hindus who have got{f 9 that so far as educational and
themselves converted to other rell-k economic facilities to the back-

gons. I know that this list is mainly = ward cl are ned, it is
for the purpose of reserving seats in not the intention of the Govern-
the House of the People as well as in ment of India that there should
the various Legislative Assemblies of be any differentiation on grounds
States. | of religon or caste”:

This list is purported to be pre- mmedcm
pared under article 341(1) of the LOrder is sought to be amended +to

Constitution which says: so:lne extent. wf.[‘h have gad tll::s gb;u:—‘
. ral discussion. e policy

mmnﬁz::er&emay, after o:ot:: accepted by the House. We are now

: S“G‘e"mwm' blic in clause 3 which says that only cer-
Ba].wm“khd‘ . pu tain castes among the Hindus and the
notification, specify the castes, Sikhs are entitled to this benefit. I
races or tribes or m&‘:;zg do not think we can go into this
within castes, races or tri of this matter now, having disposed of the
shall ‘for' the% be principles which have been agreed to.
Can:tls fed “'] tlol nc“m in relation 1o H other communities are to be brought

. in here, then, that would become =
that State’". major issue. We should now con-
Iwmﬂdnnthaverqhudthhqnﬂ— kteoum].mmoh_m&_ which

tion at this gtage if it was only for speaks of only certain portigns er
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classes among the Hindus and the
Sikhs. We have disposed of the
principle of the Bill, and there has
been no amendment to clause 2.
Under the circumstances, I do not
feel called upon to allow such dis-
cussion at present. The hon. Mem-
ber referred to Christians and
others. But then Parsees and Bud-
dhists also may come under the
elass ‘Hindus'.

Shri B. 8. Murthy: The Buddhists
are included among the Hindus.

Mr. Speaker: There is no knowing
bow they will be expanding this list.
T am really sorry that I cannot
allow such a discussion as the hon.
Member was concentrating upon.

Shri A. M. Thomas: I wish to ask
for a clarification from the Govern-
ment, namely, whether this list is
prepared only for the purpose of re-
presentation in the Parliament and
in the State Legislative Assemblies.
It the Government is guided by this
list and this list alone, the other con-
cessions such as aid given to the

8cheduled Castes in the matter of .

education, etc. will be awarded only
on the basis of this list. My objec-
tion is to that aspect of the matter.

Mr. SBpeaker: There may be sub-
stance in that point. Was there a
different Scheduled Castes kst for
the purpose of representation and
another list for the purpose of other
benefits? But whatever was there
earlier is mnow sought to be
continued. If there was one list for
the purpose of scholarships, etc.and
another list for the purpose of re-
presentation in the Legislative
Assemblies of States and in Parlia-
liament,—if there were different
lists—then, either they could be
unified or they might continue the
two lsts, That is a matter of
policy. Whatever was prevailing
sarlier, is mnow continued. Were
there two different lists earlier?

Bhri A. M. Thomas: No.

Mr, Speaker: So, that would be
a matter of policy.
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Shri A. M. Thomas: I would re-
quest you to go through paragraph
3 in Schedule I. My objection is to
that aspect. I can urge arguments

over that paragraph and ask for the
deletion of it.

Mr. Speaker: I do not agree. This
is an amending Bill. Some portions
of the previous Constitution Order
are sought to be amended. The
paragraph now sought to be amend-
ed relates to Hindus and Sikhs.
‘Whether it ought to be enlarged or
not is a matter of principle.

8hri A. M. Themas: It is not =a
question of enlargement,

Mr. SBpeaker: The hon. Member's
question appears to be that the list
should apply not only to the repre-
sentation in Parlijament and in the
State Legislative ‘Assemblies but to
the other amenities that are provided
for the Scheduled Castes. That is
also an enlarging of the purpose in
view. This is only an amending Bill.
Whatever the original Bill contemp-
lated and to whatever the original Bill
applied, this Bill will also apply. If
the original list applied only to the
question of representation, this will
also apply only to that question. If
the original list applied to scholar-
ships also, this list will also apply to
scholarships.

Shri B. S. Murthy: There is one
point for clarification. This Bill is
intended to give political representa-
tion to communities known as Sche-
duled Castes who are suffering from
the stigma of untouchability, where-
as, in the matier of welfare and
other ameliorative measures, the

Scheduled jstians, where-
ever are, are being inclu in
¢ Gther TRE. -

Mr. Speaker: What is the other
list? -

Shri B. 8. Murthy: The backward
clasees list.



6417  Scheduled Castes

Mr. Speaker: The list regarding
the backward classes is different
from the list of Scheduled Castes.

Shri A, M. Thomas: That is a
different matter. 1 am entitled to
urgue in favour of the detention of
this paragraph. An amendment of
mine was not admitted because it
was for the deletion of paragraph 3.
S0, 1 can oppose the inclusion of
paragraph 3.

1 shall not take more time. 1 shall
take only a few minutes so that 1
<an finish my point. From the
President’s Secretariat, a communi-
cation was ‘issued which said:

“The only differentiation be-
tween the backward classes an /

other backward groups who are ’

called scheduled castes can be

in regard to certain political

rights such as separate represen-
tation”. |

Later on, it has been clarified and
it has been said that *“the President
has not decided any such thing by the
order made by him under article 341
of the Constitution”. It was said
that the “enumeration of the Schedul-
ed Castes among Hindus is maMly
for purposes of reserving seats for
their representatives in Parliament
and State Legislatures. It _has no-
thing to i i ",
‘But1n practice, what happens is that
when the question of aid and other
facilities comes up, the aid and faci-
lities are conferrred only on those
Scheduled Castes who are either
‘Hindus or Sikhs.

Shri N. Rachiah (Mysore- Reserved-
Sch. Castes): It has  definitely
recommended that the backward
classes are eligible for such aid and
facilities.

Mr. Speaker: The hon. Member
may wait for his turn.

Shri A. M. Thomas: I have read in
the newspapers that all the benefits
that are given to the Scheduled
Castes Hindus are extended fo
Scheduled Castes converts also, in
e State of AndRFE——

—
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Shri Velayudhan: Madras State.

Shri A. M. Thomas: As far as my
State, Travancore-Cochin, is concern-
ed, they are treated on a different
footing and they do not enjoy the
same benefits enjoyed by their bro-
thren among other Scheduled Castes.
That is my grievance,

My request at this stage to the
Home Ministry would be to clarify
the position that this list is drawn up
only for the purpose of reservation
of seats to W& House of the People
and the State Assemblies. With
regard to aid and other facilities,
all those who are in the Sche-
du-lg Castes, imsE:J_._g' e of their
religl will be given neflts:
If i = Tmatter of great —IMpOrTance,
As far as my State is concerned,
almost all the members of the erst-
while Legislative Assembly, irrespec-
tive of caste or community—Nayars,
Ezhavas, Scheduled Castes etc.—have
all jointly demanded that all those
benefits should be enjoyed by the
Scheduled Casteg converts also. All
the same, I understand the Central

‘Government has not thought i

give them the concessions. That is
my" grievahte. " and again’
request the Home Ministry to clarify
the position that this list, espacially
its qualifying prescription with regard
to religion, will apply only in the
matter of reservation A €
House of the People and the Legisla-
tive Assemblies.

Shri Balakrishnan (Erode—Reserv-
ed—Sch. Castes): Mr. Speaker, Sir, I
oppose the suggestion of Shri Thomas
who wanted to include converts in
the list of Scheduled Castes. In
some institutions which are run by
christian  Missionaries, unless the
Harijan students convert themselves
into Christianity, they are not admit-
ted into Christian schools. Knowing
that there are certain educational
facilities in Christianity, they hoi:i.ned
that religion. In such cases, can
we include them in the " Scheduled
Caste list? He says Harijan converts
also suffer the same social d]ﬂlculﬂu._
Then why should they join in =
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religion which does not give them
equal rights. If they give up Chris-
tianity and come back to Hinduism,
we can include them in the list?
Otherwise, how can we include them?

Regarding the list, I find there are
thousands of castes included here.
If you want to maintain a list for
giving special facilities for represer-
tation in Parliament and the Stale
legislatures, it is enough if you main-
tain a few common names in the
whole country. For instance, Adi
Dharmi is a common name throughout
India except in the south. In the
south, there are certain common
names like Adi Dravida, Adi Andhra
and Adi Karnataka. These are the
names applied to all the Harijan
communities. It is enough if such
<common names are maintained in the
list. Otherwise, there is a loop hole
threugh which non-Harijans also

mmanage to enter into the list under

wne or other of the thousands of
names mentioned in the list. For
example, in Madras State there are
two castes Vettuvan and Kanakkan.
Vettuvan and Kanakkan is a common
name for Harijans and also caste
Hindus; and some caste Hindus who
belong to the Vettuvan caste, are
very rich people. Kanakkan com-
munity is a very orthodox community
just like the Brahmins.

Bhri Veeraswamy (Mayuram-Re-
served—Sch. Castes): There is no
caste by name Harijan in any pnrt of
the country.

Shri Balakrishnan: In the last
general election one caste Hindu
Vottuvan contested with me; I object-
ed to his nomination saying that he
was not an untouchable. Even then
the Returning Officer did not accept
‘my objection, because the name
“Vettuvan” was found in the list of
Scheduled Castes. So, in my opinion,
it is enough if a few common names
are put in the list. 1 do not knmew
why the name “Harijan", which was
mentioned by Mahatma Gandhi,
Father of the Nation, is not included
in the list. Though several represen-
tations wers made to the Backward
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Classes Commission to include the
name “Harijan” in the list, the name
was not included. So, I request the
Government to introduce the name
“Harijan" in the list. )

There. are certain unwanted names
like “Chandala” in the list. Instead
of that the name “Harijan" should be
put. Who is a Chandala? There are
Chandalas in every community. I
request the Government to replace
all such ugly names by the name

Shri Thimmaiah (Kolar—Reserved
—Sch. Castes): I shall first refer to
the observations made by my friend,
Mr. Thomas. If I understood him
correctly, he said that the converts to
Christianity must also be recognised
as  Scheduled Castes. Scheduled
Castes are decided on the basis of
untouchability. Certain communities
in India had to suffer from untoucha-
bility and they were treated as out-
casts. They were not allowed to mix
with the society and enjoy the facili-
ties available to other communities
since time immemorial. Thig is the
only criterion to judge whether a
particular community is a Scheduled
Caste or not.

After the Britishers came to India,
some people were being attracted by
the missionaries because of the high
status and other amenities available
in Christianity. I do not object to
that; whatever help the Christian
missonaries have given to the Sche-
duled Castes people is good. Some
of the Scheduled Castes people con-
verted their religion into Christianity.
The rest of them stuck to their old
faith in Hinduism, even though they
were treated like dogs by their own
brethran. Then, when  Congress
Government came to power, we got
some privileges. I do not csall them
privileges, but some concessions which
are given to us to become human
beings and to rise to the level of
others. Now, our friends here who
were long back converted to Chris-
tianity because they wanted to have &
higher status, who betrayed their
faith and changed it, now say that
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[Shri Thimmaiah]
they should also be treated as

Scheduled Castes people and given
the same concessions.

I request the House to consider
whether there is any justice in these
communities being treated as sche-
duled caste people. I request my
friend to judge whether what he says
is just. I do not say that the conver-
ted Christians should be discouraged
or they should not be given any
preferences.

But there is another list, list of
backward classes and they can as
well be grouped as backward classes
and yet all the amenities available to
the Backward classes will be avail-
able to them also. But there is no
justification and there is no reason
why we should treat these converted
Christians as scheduled caste people.

I will now refer to the amendment
moved by Shri Ramachandra Reddi.
He says that on the basis of the Re-
organisation Bill the communities
should be recasted and, from time to
time, addition and subtraction should
be made to the list. Though I agree
with him that recasting of the list on
the basis of the States Reorganisation
Bill should be done, I do not think
it is necessary that we should go on
adding and subtracting from time to
time. Therefore, I submit that tak-
ing into consideration the basis of
the reorganisation of States, the
Government should add some com-
munities after the new States have
come into existence.

For example, in the State of
Mysore, some districts have been
transferred from Bombay, some dis-
tricts from Andhra and some districts
from Madras. There are certain
communities which, under the Bill,
are treated as scheduled castes in the
States of Bombay, Andhra ete. But
fley are not treated as scheduled casts
4n the State of Mysore. I, therefore,
suggest to the Government that after
#he reorganisation those communities
miist be treated as scheduled castes
sud scheduled tribes in Mysore also.
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Lastly, I come to the question of
the population of scheduled castes.
The population of scheduled castes
is becoming less and less at every
census. I do not know why the
Government is not seeing to it that
the population of these communities
is correctly assessed. This may be
the last time when we have reserva-
tion of seats,

Shri B. 8. Murthy: Last time.

Shri Thimmaiah: Yes, last time.
This is the last time when we have
reservation of seats for the State
Asgsemblies and Parliament, There-
fore we should see that the State
Governments are doing justice by
assessing the correct figure of the
population of scheduled castes. I
know that in some States some
officers, thinking that the population
of scheduled castes will be very high
and so they will be demanding higher
percentage of jobs in the Government,
do not correctly assess the population
of our people. In our villages the
poor and ignorant people do not
understand what is the meaning of
census as there are no educated people
among the scheduled castes and so
they do not know what is happening.
Therefore, 1 would request the Gov-
emment to see that the correct figure
as to the population is assessed and
we are given sufficient number of
seats according to the population.
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Mr. Speaker: The hon. Member is
not speaking on this Bill at all. He
is referring to the Report of the
Backward classes Commission.

So far as this clause is concerned,
I will put this amendment to the vote
of the House. This is becoming a
general discussion.

Shri Balmiki (Bulandshahr Distt.—
Reserved—Sch. Castes): I will require
two minutes to speak on this parti-
cular clause.

Mr. Speaker: What I propose to do
js this. I have got a list of hon.
Members.

Shri Balmiki: Only two minutes,
Bi-.

Mr. Speaker: 1 have got a list of
about 15 Members here who have not
gpoken on this and who belong to the
Scheduled Castes and Scheduled
Tribes. What I find now is there is

10 SEPTEMBER 1956 and Scheduled Tribes

6430,
Orders (Amendment) Bill

a general discussion on the whole
matter, not only on this Bill but upoa
the Commission’s report also. There-
fore, let us dispose of all the amend-
ments and then allow discussion till
the clock strikes 3:15. I will ask all
hon. Members to speak and then put
it to the vote of the House. So far
as this amendment is concerned, I
will ask the hon, Minister to reply.

Shri Kelappan: I have given an
amendment. I believe there is some
misunderstanding about one of these
entries in Malabar.

Mr, Speaker: 1 will come to it. Let
us dispose of this amendment.

Shri Kelappan: Schedule L

Mr. Speaker: Regarding the entries,
they will all be taken up together.
Regarding this particular amendment,
Shri Reddi has asked in view of the
States’ reorganisation, what happens
to them. The hon. Minister feels
there will not be any difficulty. Let
him explain.

Shri Pataskar: 1 will try to explain
so that the matter may not be again
raised and discussed in the House.

You will find that what had hap-
pened in this case was that we ex-
pected this Bill would have been
passed first. As a matter of fact, the
States Reorganisation Bill has been
passed first and this Bill has come
after that.

Clause 41 of the States Reorganisa-
tion Bill which we have already
passed, reads like this:

“As soon as may be after the
commencement of this Act, the
President shall by order make
such modifications in the Consti-
tution (Scheduled Castes) Order,
1850, the Constitution (Scheduled
Castes) (Part C States) ,Order,
1851, the Constitution (Scheduled
Tribes) Order, 1950 and the Cons-
titution (Scheduled Tribes) Part
C States) Order, 1951, as he thinks
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fit having regard to the territorial

changes and formation of new

States under the provisions of

Part II.”

‘These new States will come into
being from I1st November. At the
present moment we are passing this
law generally. With regard to those
Btates special provision has been
made with regard to the Constitution
(Scheduled Castes) and the Constitu-
tion (Scheduled Tribes) Orders in
clause 41 of the States Reorganisa-
sation Bill. 4

Then again, section 42 of that Act
dealing with determination of popu-
lation of Scheduled Castes and Sche-
duled Tribes reads:

“(1) After the said Orders
have been so modified, the popu-

- lation as at the last census of the
scheduled castes and of the sche-
duled tribes in the territory
which, as from the appointed day,
will be comprised in each of the
States of Andhra  Pradesh,
Bombay, Kerala, Madhya Pra-
desh, Madras, Mysore and Rajas-
than shall be ascertained or esti-
mated by the census authority in
such manner as may be prescrib-
ed and shall be notified by the
authority in the Gazette of India.

(2) The population figures so
notified shall be taken to be the
relevant pupulation figures....”

Then we have also got section 43.
K is a scheme complete in itself as
to what is to be done with regard to

the modification of the Orders, with

regard to delimitation, ascertaining
the population and everything., Then
it may be argued why this provision
arose. Not only on account of States
Reorganisation have these Orders to
be modified, but also on account of
an' enquiry which was made by a
commission appointed under the pro-
visions of the EConstitution by the
President. According to the report
of that commissfon certain changes
are being made even in other States

which are not affected by States

recrganisation. Naturally some
castes are now to be included and
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some will go out. For. that alse
something has to be done, So, these
are the general provisions so far as
this matter all over India is concern-
ed. With respect to whatever hap-
pens as a result of the change an
accounil Of States Treurganieation, we
have already made provision there.
Therefore, I hope my hon. friend will
be convinced that this amendment is
not necessary at all

Shri Ramchandra Reddi: In view of
the explanation, I withdraw my
amendment, but I would like to know
whether “modification” implies addi-
tion also.

Mr. Speaker: ‘Modification” means
addition, alteration, subtraction.
Therefore, this amendment need not
be put. I have not placed it formally
before the House. Therefore, there is
no question of withdrawing. The ques-
tion is:

“That clause 3 stand part of the
Bill”.

The . motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 5— Determination of popu-
lation. ete.
Shri Pataskar: I beg to move:

Page 2—
after line 18, add:

“Provided that nothing in this
section shall apply to any State in
relation to which provision for re-
determining the population of
scheduled castes and scheduled
tribes is made in section 42 of the
States Reorganisation Act, 1956,
or in section 15 of the Bihar and
West Bengal (Transfer of Terri-
tories) Act, 1956.”

Only a few minutes ago I have ex-
plained why this is necessary.

Mr. Speaker: Amendment moved:

Page 2—

after line 18, add:

“Provided that nothing in this
section shall apply to any State in

relation to which provision for re-
determining the population of
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[Mr. Speaker]

scheduled castes and scheduled
tribes is made in section 42 of the
States Reorganisation Act, 1956,
or in seetion 15 of the Bihar and
West Bengal (Transfer of Terri-
tories) Act, 1956.

- Shri Jangde (Bilaspur—Reserved—

Bch. Castes): I beg to move:
(1) Page 2—

after line 18, insert:

“(IA) if the pepulation of a
particular Scheduled Caste or
Scheduled Tribe in the list can
not be ascertained on the basis of
the census of 1951 or if there is ne
separate figure of population of
that caste or tribe in the census
of 1951 or if there is no separate
figure of population of that caste
or tribe in the census of 1951 or
1841, the population shall be de-
termined and increased in such
manner as may be prescribed on
the basis of the census of 1931,
1021, 1911 or 1801 as may be con-
venient.”

(ii) Page 2—
after line 21, add:

“(3). As far as possible popu-
lation so varied by this Act can
also be ascertained on the basis
of the figures of the National
Register of Citizens in relation
to that Btate.”

TR AT, § AT AT G
¥ oo 9X g Ao W §OfE
284 F s o gf oy 3w gfe-
AL AT ST © AT A agd | AwfAr
afm g & = wdwgT =
w3 (frates smgsa) #1 @R @
(vrritg) afawifal #t @ avaw F
7 IR A Tge aEwrd Y o
o 78 it A fear mr § S
Hoxferwmwams 7 § o9
77 gaw T ¥ | Fag wg wwO
fr oir ==t sty (Frr) e (fafir)
G o wfufage aaET W@ Ay &Y

Orders (Amendment) 35116434

wEY  gfemT Y arfadt s 9-
aifdt ¥ R F o @ B ¥ @

o Wy 9T W9 ST fR 9ad
o @& W ¥ UF oF st wroany
fear gar ¥ o 99 W A A

& % & wfewfal & oF agdre-
T F F T gk o swagde
# froq efom i E & w3
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| faq & U= T I F &H
fr s war 5w fF 90w
40,000 ¥ fewrd f dt 1 g firr
fammayR ¥ STerfi JgEe T8 | 9Y
(iRt Tt GoR) W R W
qu fmr

Mr. Speaker: The hon. Member has
already spoken on a prior occasion.
Bhri Jangde: This relates to the
national register of citizens.

Mr. Speaker: He cannot have a
hundred opportunities. He  has
already explained the position as to
how census ought to be taken.

Shri Jangde: I will not take much
time. I will speak on what is per-
tinent to this clause.

g woew fadk o & s -
e & wfewrd st oo g
& wmard 1 F 7 ghoat ok
it #r wer Fraife w1
& onfeat ot & fowr s
oYy T tey e W d=rw F 7 et
T o9eg 809, 281Q, (AR ER
W W Fua A I ¥ uiwd
T E1 A e g oot
A T & wiEE ¥ ST 9
o wfeat ¥ oe-wer feifa #
a1 A @ R w9
g ¢ T dwaw et wre fafe-
9 W AT g & g e s
o fe 2w Wl Qeyg # dww
() & wiwel - fear o @ €1
Y wifaai §ww & wiwst § i
qE AT AT TN AT G F =
# frag e e e fafe-
& WiHET & " 9T o ama
Mr. Speaker; Shri Jangde's amend-
ments are before the House.

ot I  werw wEE, T8
qfewer & qat wowa fasw § 1 99 & fed

Orders (Amendment) Bill
# HIIRY gYATE AT F 1 W U TR
&4 oY wifedey (gaeT) 1 (m?_r)
oY &, & IT B 97 T AW ATGATE
I beg to move:
(i) Page 2—
after line 18, insert:

‘(1A) All persons belonging to
any Scheduled Caste or Tribe
mentioned in the list of any State
will enjoy all facilities, economic,
social and political, not only
throughout that State but
throughout the whole country’.
(ii) Page 2—
after line 21, add:

“(3) All State Governments
will be authorised to include in
the lists of Scheduled Castes or
Scheduled Tribes any such caste
or tribe which has been left or
neglected and which deserves
inclusion on prescribed basis or

. eriterion”.

My amend t No. 352, which is to

clause 6, reads thus:

Page 2—
after line 37, add:

“(1A) The Central Government
will also see that, in accordance
with the recommendations of the
Backward Classes Commission,
most backward communities like
Balmiki, Bhangi, Mehtar, Sansiya,
Kanjar and Dhobi will be ade-
quately represented in Parliament,
State Assemblies and, in parti-
cular, in Corporations, Municipali-
ties and other local bodies, by
nomination or other means as may
be deemed proper”.

g 9&< g & 4 @ mieda
(%) = fafaw & a9 o &,
Afe foe ft o9 fF g 3@ e 0x
feat st w § fow § g5 snfaar
wer§ agrd o1 @ &, A AN 1= wie-
Hea 7 fafgn fagra av fame fer
aEgFT g | AR lawar = @
o1 & wggE F § 6 gy s,
AN & 7wt el o, g & mfaw
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et aesivat]
X 1 T &, oY 95 At o, 7 wr
g e waae { &
g fA&e #A1 =trgan g & o gmr
¥} T OEF U § A FT @ E A
HRIT F Fagr a7 Iufa & ont 9=
W E | W aug § W W agt I
waaa & fo% @ o anfaal &
TR &g WY =9t g, ar Iy oW
FET AEAT OGEAT § | o TR W A

I TWY WL 97 SATAT A W A€

& o= & 7gr 9 wnfeat 7 5@ w9 &
fos 7 &1 | g ¥ a9+ yEwar g
F ga WM o, dfed sEEETE
Age, dfer Afam qeew oW AR

@ 9T @ 99 * fF Qe A

e & <@ 3w § g & A
R FSTAT &1 ST Fgh 9% OF Snfa-
fad wwTT N T G—uF @
quTe FY T g, faw § fedt g9
# i 7 H—Faq F ARG
st &Y | 59 foawe § W, =W oify
arfadl A @ w AT T TEL FY
qafqarar g9 arfadl #1 oF & @Y
9T H1T TF €Y 91EA § 7@ 7Y 0F 99R-
T #F ara 1 1€ § | g9 Y 98 T
& 5 g7 99 & ey oy W FT I
1R g9 T g1 |igd | 4R "o F1ea-
FrH A0 FTGATE | F 4 FEAT ATRAT
g
F a7 FEar g,
T w=ar gifa agm,
FHAT FGH B,
FHAT gifT TEOT

HwT o ag € 5 %18 W =t
ot aifa F AEI ST A7 A= aE
g afs 98 A9 9 F wIER &
SR AT & 192 F F@ AT §
‘yiee—a FH A T wg
IRE 1T I aa w4 frar § 1 3®

Orders (Amendment) Bill

FHTE e # aafFemT § fF o W 8
g & 9 g 9 §, A guR o §,
R AN A F, T e Ry I
Tww oS § | aAw gfvee sfaar w9
7 e §, AT d sy g @
w1 A i & SR are A g,
T omt 9+t g § ) 9wy & oA
™ faaR § 7@t a5 wgar § 1 A
FAAFA W a9 Y § 5 wm wwe
& dawE ' g7 fFar 9@ ) W@/ oA
T I F g=Y g fF 9w I Faw
§F | gar § fawr 1€ € AT R
@1 fagm-wmt 7 faw € § @9
q gH | & AT I3 &\ W o
9gd Y WL §, IT Y GFAAT T4T § |

off 9 ¥ EateA ¥ g g
fo o onfadl #Y gy 5@ quar
¥ fruffia #& & 939 § 2808,
9889, 28RY, (83 T 98¥Y W
FA-TUET & wiwel & Y Ifa weE
fem smm W dwmw e ww
fadter #1 +ft =m @ O RS
aifeat @ ag @3, 99 A A
fagr s

W ¥ § ag ¥ A §
fir onferat dt firz Y §, e e

TR A E W F A

2 o1 feeft AR Y §, feT ag & =00
@ faug & qara marfadt &t s
IR I T §—F3T T A6 FA
1 v @ § # T oy #1 qawe
Y I & | 9@ A sfeat w1 fow
TTaT § A e e St ¥ g A ma
gl smmar fEaaor M a7 &
Y Fif T Wi wEr § 1 F oww
fafww snfest & qom «ff d=mr =T
| 99 ¥ g # 37 fawg § oY w0ge,

AR T G, A AT W A qA ®

mﬁmmmglﬁ'm
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Fernfadt & sgm g § B @
wtfeare ®Y w4 derr afed, afew
firdy g€ wifedl & aw sk afer a9
T ¥OeT FAT A0TEF | AgT aw Hiw,
e R Agad &1 = § &
o €@ g% 7 & 7, afew AL qA
# g g@ € | § 9% T A §
fr 0 § Hfrl &1 Afex § WX
& et W e § 1 F quieEn T
o FT qTEA F & | § Yg FEAT ARAT
g fr gw ovit w1 fag oF ¥ w®T
gy &1 gw gfeet A feg o A
@ X aga A< fear §, g9 e
R 917 azhm & § TEFT I TR
feell § adwe Ow K WA W
afed |
i gt gfva ot wfa
qENT ST A geed: WY et
g
wafq A € # T AT @
o IER T FET § AT A W A
T A F@T §, € 0 IEEr
A FT & ) T W A A A oge
AR & s feey § war 4§, a9
A wr A E a @ A—glwm
F—®:E
U 4% IGIC TG O (HAy
firta 47 3gT¢ 7@ T0g fas
_ (w=aTE)
gw @ A € W 3w A aa e
F Y w0 A, wrd gepfa Y wr A
@ TR B9 W A 9 Y Wi
@ < fgrg o & faw § 1\ s &
o a7 ATt 7 feg TR AT T R |

¢ We o
Fg amr & &6 ST onfa oF g@

F e e o (sRfront)

A ot § 98 AL g9 H 9
g T ® AW | F AT AR

Orders (Amendment) Bill
i f5 wew &, s 4, TG 7
w1 gEd gEl ¥ A= 99 @ o
¥ arenar wré g Wi O § A 9%
ITWT Aga? F a9 AgEK FJ a@Ar
g, afewr sawr o st freet
aifgd & A fawdl 1 W@ o9 AR
g A vy F fAF S A wArfar
& @ & a1 97 91 W gL g wrenfaai
et nfed | WO 2w T oFO &
fod TsagisT faw 9w fear 1 T
N O FW A AET e 3 A
FAT W qEEAT o T AT | ar F
we S AERT &1 8 AR 9
A ¥ e famrn | § 6 gerd
sgfaardl & QT AW @ AT |
urg & & ag Wt wgar e g e afx
Fg onfaat 3@ g & 99 & @ @
A @z naiee ® f afuw T
T Wifed f & 99 ae & A g
¥ mfas $T 8% 1

o & &1 fgee wdsH 9o 33 T
AT AT g
' Mr. Speaker: Order, order. The
hon. Member cannot take any oppor-
tunity to go on with a general discus-
sion. I allowed him to move his
amendments Nos. 350 and 351.
Shri Balmiki: I require only two
minutes, Sir.
Mr. Speaker: I won't allow an irre-
levant matter. He has spoken on his
amendments Nos. 350 and 351 and he
wants that if any particular sche-
duled caste is declared to be so in a
particular area then that must be
recognised as a scheduled caste for
the purposes of this section through-
out India. These are his amendments
350 and 351. Now, he is going fur-
ther and wants that they must be
given representation in Municipal
Councils etc. That portion is irrele-
vant.
Shri Balmiki: Only two minutes,
Sir.
Mr. Speaker: No; even one minute
cannot be allowed for an irrelevand
matter. ' .
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[Mr. Speaker.]

The two amendments of Shri Bal-
miki are now before the House. The
hon. Minister may offer his remarks
with reference to these amendments.

&t mwfa v (fesr gy,
od, e, wfaa afaat) @ F s
¥ 9 &7 fie @ =wAr |
Mr. Speaker: Regarding clause 5
only without getting down to a general
discussion regarding Scheduled Castes
and Scheduled Tribes.

it woafa oW : faggee F1E W)
foggee g & A § & e
Srgar § wT gfea ar o

ag ar anar § fF @ Ee F wq
1832 ¥ A% ¥ Fargyee wve (wgfea
wifr) sk fagaes g (s
mfer ofaai) # "l @@ @)
ATy HdY TG | 95T & ag fraw
& & T ¥ 9% F=9 sunar 7T g
& afFT s Y A § fF fegem |
& o THET FY MO A 9T § A
faggee Iz AR fagges ag=w
W] 92 AT § | 7 g Fg aFar 6
og FgT O &1 § | AT 4w 78 IR
2 & g d@fauw #f oaney &
TFEIX &7 anfadi & Sf " aw-
Tl femnar et § s AR s @
f st W srafaat 1 &1 T F AR
# | T § 9 X T W |
fipar o | SEr R o s o
T w7 & f5 & 1ave W ey &
oET & W W oot Y gen
# g t&3t B T F geeT F

Orders (Amendment) Bill

IATRRT F g5 WA FY I9-
wfaat & < 5 oo #1 fafiw arst
¥ gfaa $TT € | IEH w9 F7 THC
7 faear $T WER, dgaE, F04,
w1 wmw Wi a6 ¥ fam-
a7 § | THEE I S 7 e
g fFar mr & S g AT T
T THIT FY T IO FaW A F9TA
A # gf & 1w g @
o & fer s anfggw
o’ I IF gF faem anied

T A q@ AT T § AT ag
o fF 99X 939 & =g avwre A,
TRT 'R ¥ Y WA
wifa #1 fagars w7 AT § RfET
OO, e 6K A fedeEt &
IaHY faggee T & AT 9T |
T HTO S99 A a9 AT
dfam g W geEiEaE S5
freafiF el & a7 & I & ¢
I gad g f& a0 arfy #Y @ §
fedftoi & >t sax Wy & faggew
FNT qIFT AT AT ITH] I AH-
FRI ¥ af9g 7 /AT 93

o e € ogEE g 1w §
W 9T = 5T S o

oMo wownlt  (FTTH, e,
wggfan snfaar) st E & oY
wifEiz o atuﬂ-{m gfeomt
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# #rz fma & 1 o Gy F 999 AR
e et & 1 s o @ fr g W
Aogdt AW A ARE T ¥ w@rer
§ WK 9w § I aRR R qE
¥ T A g | Yo" F qu e &
fomd o wiud § 9 wogar § W
T wwiifom § & {fF = aurE
uF g At G feanht a4t § @
FAH AER FE AT F |

iy ¥ AT qaen @ 4 fF &
il § freges awe  (wggea
wif) W frgges gresw (wgiea
wifen anfoat) &t o= W Rt
st @ g FT e Fa A
g Wiwe 3@ § W I W9F A
e § arfs w7 & oA
28R¢ ¥ 1831 7% ITEr AR 94X
FT FE TET § | A T #y foird
¥ ATl & T ATl § qow STy
# w2 B FT W W g |
L3¢ & Frewifwal 1 qRTE 3,328,000
faeft wft o o ag @ te3r F
LUy, 000 TF{ T o Er RELN
radt &7 w4 gE | g w1 qEa dmE
ArEft @ 1 I aEE e ey
# ¥,3e,38% W WK g A 183
# yg,ete @ wE forrsr waww g%

)
i1
1
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i1
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1
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1

LT 9T fo,3g,0%k oY
qg qETE LERY F §R,3y,08
w1 oY AR & tery &

%000 @ FF ifews Ty
. g g7 &3 U iR f deud by

%5

Orders (Amendment) Bill
w7 W gaut ¥ wiws fea ¢
IR Y aerg W (8t F 9% A
d7 ag Y§,34Y | I § 1 ag few
FIL AT FY AT § |

A 7e faeger onfex § & i
qad g fF AW F ™ scaew
(wfafezai) fra & wifs a7 gex1
¥ A & AT 91 feart s
T TEET F TET WX AW 7 WOy
A9t AR Y gg F forg daT R o
# g {R¥Y T ATGARAT (SR
F ol # Ame § @1 o W
TF TEF T TG Y 9IATH HAL
T Y A g £ OF qeArd ¥ o
T g & foresr fr ooy wrg
13 @ A1, 99 G §3 g A
1} R AN Y F T T
& Tk v fgg” foe fear greiifs
agt 93X W, @it wifk g it
T 9t | AN 9 9 A §U% 6K
Wals & 98 wem & o) F i3
% & rEgi I AaRR ST a0s
¥ w9 femam o A Ay &

AN SR 7 ghem M oaRe &
Hqaifeas S WO WiHeHT T §
@orda g oag & 5 oo amEm
@ tE11 ® 7 W Y gET 4t
R wR "9 wisd F yufes
AR U &% d@AT 9y § A
oG W F FH ATHIEG A
g 3 T9q ¢ e fres 9w |ml
# It qrers § fear e gar
i aged gf § 99 oA & Iy
e WY wr aifed ! mRy ¥
g st I & ST 3N AT 3RS
weuT & dEtew §, & 39 ¥ ard
Lacil S
Shri Pataskar: tlminsympam

with the object of the amendments,
but I believe that if the hon. Mem-
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[Shri Pataskar,]
bers have taken care to look a little
more carefully into the provision, they
will find that their amendments are
UNNECcessary.

With regard to amendment No. 315,
I do not know whether the sugges-
tion made therein would be a happy
way in every case. If there is mno
mention of that particular caste in the
census of 1941, something will cer-
tainly have to be done. That is why
it has been provided in this clause
“shall be ascertained or estimated by
the census authority in such manner
as may be prescribed”. Power has
been given to them to decide in what
manner it should be ascertained. If
anything needs to be done, it will be
done by them.

Similarly with regard to amend-

ment No. 316, 1 wish to say that the’

point is covered by the expression
“shall be ascertained or estimated by
the census authority in such manner
as may be prescribed”. More than
that it is not necessary to go.

Shri N. Rachiah: Under sub-clause
(2) of clause 4, 1951 census may be
taken into consideration. In that

Shri Pataskar: Apart from other
Mg:,wmthmbemhiddmhem
is “shall be ascertained or estimated
by the census authority in such man-
ner as may be prescribed”. What is
to be done in a particular case will
be arrived at correctly and there is
po desire whatever to see that any
injustice is done to anybody.

The spirit of the amendments is
already there and as far as possible
justice will be done, and there is no
desire on anybody’s part to exclude
people who legitimately ought to be
included. I can assure hon. Members
to that effect.

The amendment mentions “on the
basis of the figures of the National
Register of Citizens”. Where is the
provision to say that one should not
look into the National Register?
Whatever is necessary in order to find
éut the position will be done.

10 SEPTEMBER 1956 and Scheduled Tribes

Orders (Amendment) Bill

Shri Anandchand (Bilaspur): May
I interrupt the Minister for a moment?

Mr. Speaker: Let him finish first
and then question may be asked.

Shri Pataskar: Why not hear me
and then put the question? Regarding
amendment 350, which says—

“All persons belonging to any
Scheduled Caste or Tribe men-
tioned in the list of any State will
enjoy all facilities, economic,
social and political....."

I do not know how all this comes
in here. This is the purpose for which
provision is made in Part XV of the
Constitution. This Bill only enu-
merates the castes. But the amend-
ment is a general proposition and it
does not even fit in with the purpose
of the Bill..

Similar is the case with amend-
ment No. 351. This also is against
the spirit of the Constitution. The
Constitution makes provision with
regard to these things. First of all,
the President issues orders under one
of those articles of the Constitution,
and once it was examined by the
Commission, orders are made. Natu-
rally when those orders are modified,
we have to get the approval of Par-
liament. How can we authorise State
Governments to go on changing these
things by including or excluding some
castes? That is against the very spi-
rit of the Constitution. There is no

-desire on anybody’s part, especially

on the part of Government, to exclude
people who are legitimately entitled
to be included here. On the contrary,
it will be seen that -every possible
thing is being done—first of all there
was a Commission appointed; after
that lists were prepared; then State
Governments were consulted in the
matter and untimately the lists have
been finalised. Again, we will be con-
sidering the schedules in which all
these castes are mentioned and at that
time we shall naturally examine this
point again.

Therefore, all these amendments are
entirely unnecessary. Even though I.
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am unable to accept them, I can un-
derstand the spirit of the amendments.

Shri Anandchand: The hon. Minis-
ter has just now said that the method
would be devised. In 1951 we already
have a method, the Constitution De-
termination of Population Order 1950,
under which all this is done. My
question is whether the basic princi-
ples of that Order will be taken into
consideration at the time new instruc-
tions are issued under this clause?

Shri Pataskar: Every single rele-
vant factor will be taken into consi-
deration for the purpose of arriving
at a correct and just decision in
regard to this matter.

_Mr. Speaker: The question is:
Page 2—
after line 18, add:

“Provided that nothing in this
section shall apply to any State
in relation to which provision for
redetermining the population of
scheduled castes and scheduled
tribes is made in section 42 of the
States Reorganisation Act, 1956, or
in section 15 of the Bihar and
West Bengal (Transfer of Terri-
tories) Act, 1956."

The motion was adopted.

Mr. Speaker: Regading Shri
Jangde’s amendments Nos. 315 and
316.....cc00

Shri Jangde: I may be allowed to
withdraw my amendments as the hon.
Minister has accepted the spirit of the
amendments, They are amendments
Nos. 315 and 316.

The amendments we‘re,. by leave,
withdrawn.

Mr. Speaker: What about amend-
ments Nos. 350 and 3517

it wrehe : S ol TR W
aieies & qru o gEE fed @
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& o fore # w faar §, wfee
# 9% dw g W § |

Mr, Speaker: Is the hon. Minister
accepting the spirit of Shri Balmiki’s
amendments?

Shri Pataskar: If it is a Scheduled
Caste in one State, it should be
throughout India. 1 camnnot accept
that and I have already made this
point clear.

of qEEEY AW T ATEE ATE
ATET |, & I AT AEAT § 5 qo
o & dga< o1 fage & Taat &1 &
iford, § savar A IEW § B
o2 ¢ dfer 9% famr @l @
wr gfaard faege a8 et §
s sfafem & JT aaeamT Trgan
g fiF adle S FTE A A A
AN, aUae AfEw Tur A=
Tl # W< agi aw fr wiw sRAEw
FMgsAmi § 9@ T § WX
IF @ 4 glad faer, & @
FTTN FAAT 8T § |

Shri Pataskar: 1 never said any-
thing that he would not get any faci-
lity.

. Mr. Speaker: Merely because the
name of a particular community is
given, it does not indicate whether a
person belongs to the Scheduled Caste
or Tribe. It is a question of practice.
There may be a person. Take for
instance, Andhra. He may be am
untouchable there. But in some dis-
trict, it may not be so. That is not
what the hon. Members say. Large
sections of population migrate from
one State to another. They are Sche-
duled Castes people all over the place
and are not touched. Would they
lose the benefit because they go to
some other place in search of employ-
ment? Or, do they not get the same
benefits of scholarships, etc. in that
State? '

Shri Pataskar: He has . moved
amendments Nos. 350 and 351. Certain
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[Shri Pataskar.]
communities enjoy certain benefits
because they belong to backward
classes. We have not fixed these
things ourselves. We have consulted
the State Governments concerned. It
may happen. One community is un-
touchable in one State and enjoys the
privilege of being treated as a Sche-
duled Caste. In another State, the
State Gevernment says that it is not
a Scheduled Caste. I understand your
point. A person migrates to another
State and there he is one with the
others and his community is not
recognised as a Scheduled Caste in
that State. So, he is not able to enjoy
the special privileges which had been
conceded to him. But to accept an
amendment like this would not be
proper. The whole scheme would
then go out of order. I think we need
not go so far as to do things like this.
These things will be done in the spirit
in which we have to carry out cer-

Shri Thimmaiah: Under the Cons-
titution, anybody can contest any-
where for election to this House. As
it is, a person belonging to a Sche-
duled Caste and who is recognised to
belong to a Scheduled Caste in one
State goes to another State, where
that community is not recognised as
such. Can he contest?

Mr. Speaker: He cannot contest for
the reserved seat

Shri Thimmaiah: I am a Scheduled
Caste man in my State. Can I contest
the reserved seat in another State
where my community is not recognis-

ed as belonging to the Scheduled
Caste? )
Shri Pataskar: 1 have not looked

into that matter. I think it will be
governed by the Representation of
the People Act. I think there will
not be any difficulty; along with the
others he will be able to contest a seat
anywhere.

ot weiedt : F wffT &
fait oF fe wgaT § |

wew wghw ¢ e A Wi
Redew wifid 1 -

10 SEPTEMBER 1056 and Scheduled Tribes

Orders (Amendment) Bﬂl“p

Mr. Speaker: The question is:
Page 2—
after line 18, insert:

‘(1A) All persons belonging to
any Scheduled Caste or Tribe
mentioned in the list of any State
will enjoy all facilities, economic,
social and political, not only
throughout that State but
throughout the whole country.’

The motion was negatived.

Mr. Speaker: The question is:
Page 2—
after line 21, add:

“(3) All State Governments
will be authorised to include in
the lists of Scheduled Castes or
Scheduled Tribes any such caste
or tribe which has been left or
neglected and which deserves in-
clusion on prescribed basis or cri-
terion.” )

The motion was negatived.
Mr. Bpeaker: The question is:

“That clause 5, as amended,
stand part of the BilL”

The motion was adopted.

Clause 5, as amended, was added
to the Bill.

Clause 6.— (Amendment of orders
of the Delimitation Commission)

Shri Pataskar: There is a wverbal
amendment which has been necessi-
tated by the passing of the States
Reorganisation Bill. There is no
change in the substance. It aims at
proper drafting.

Mr. SBpeaker: The No. is 188.

Amendment made: Page 2 and 3—

for clause 8, substitute:

“8. Amendment of orders of
the Delimitation Commission.—%
In addition to the dutiés imposed g
bysecﬁnnuotthesutesneorn-n
nisation Act, 19566, and any otherv-
law on the Delimitation Commis-"
sion constituted under sectioh 48
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of the said Act, it shall be the
duty of that Commission—

(a) to redetermine, on the basis
of the population figures notified
under section 5 of this Act for
any State, the number of seats to
be reserved for the scheduled

\p, castes and scheduled tribes of

& that State in the House of the
“w People and in the Legislative

l;Assembly, if any, of that State,
having regard to the relevant
provisions of the Constitution and
of the States Reorganisation Act,
1956;

(b) if on such redetermination
the number of reserved seats of
any class in any State is found to
be different from the number
fixed in Final Order No. 1 of the

o former Delimitation Commission,
E to make such amendments in any
s of the orders made by that Com-
= mission under section 8 of the
Delimitation Commission Act,
1952, as may be necessary for the
purpose of giving proper repre-
sentation to the scheduled castes
or the scheduled tribes, as the
case may be, of that State; and

(c) to take into account the

2 provisions of this section while

0~ preparing the Order referred to

'3 in sub-section (2) of section 47

t~of the States Reorganisation Act,
19856.”

[Shri Pataskar]

=t aTeiE ¢ AW do 3R
& w & o o wg e g
Y TR &

“The Central Government will
also see that in accordance with
the recommendations of the Back-
ward Classes Commission, most
backward communities like Bal-
miki, Bhangi, Mehtar, Sansiya,
Kanjar and Dhobi will be ade-
quately represented in Parliament,
State Assemblies and, in particu-
lar, in Corporations, Municipali-
ties and other Local Bodies, by
nomination or other mems as
may be deemed proper.”

Orders (Amendment) Bill

Mr, Speaker: That is beyond the
scope of this Bill. This is intended to-
add to, or substract from, the list of
Scheduled Castes for the purpose of
representation. This only relates to-
the four orders, two relating to Part.
C States and the other two relating to-
Part A and B States. There cannot
be any such amendment that as there-
are a large number of Scheduled
Castes, adequate number of people
should be brought in the wvarious
States or that even if a Scheduled
Caste Member gets only one vote, he
should be elected. All these are be-
yond the scope of the Bill

So, the question is:

“That Clause 6, as amended,
stand part of the BillL”

The motion was adopted.

Clause 6, amended, was added to the.
Bill.
Clause 7 was added to the Bill.

Schedules I to IV

Mr. Speaker: Now, we go to the
schedules. I will allow the hon. Minis-
ter to move all his amendments.

Shri Jangde: May I suggest one
thing? Each Member has tabled
many amendments with regard to
these schedules and therefore all these
may be taken wup together and
the Members allowed to speak on all
the amendments at a time.

Mr. Speaker: 1 will dispose of the
Government amendments first to all
the Schedules. Then, if necessary, I
will allow other hon. Members who
have given notice of amendments to
move his or her amendments. There
is a Government amendment No. 378,
which is an amendment to their
amendment No. 189. I shall now put
amendment No. 199, as amended by
amendment No. 378.

Amendment made:
Pages 30 and 31—
for lines 28 to 37 and 1 to 9 res-
pectively, substitute:
“(a) for the words beginning
with ‘In (1) Melghat taluk of



6453 Scheduled Castes
[Mr Speaker]
Amravati district’ and ending
with the words ‘Samari and Sita-
pur tahsils of Surguja district’
_substitute:

‘In (1) Bastar, Chhindwara,
Mandl and and Surguja districts,

(2) Melghat tahsil of the
_Amravati district, .

(3) Baihar tahsil of the Bala-
ghat district,

(4) Betul and Bhainsdehi
-tehsils of the Betul district,

(5) Bilaspur and Katghora
tahsils of the Bilaspur district,

(8) Gadchiroli Sironcha tahsils
.of the Chanda district,

(7) Durg and Sanjari tahsils
.of the Durg district,

(8) Murwara, Patan and Sihora
‘tahsils of the Jabalpur district,

(8A) Hoshangabad, Narsimha-
pur and Sohagpur tahsils of
Hoshangabad district,

(9) Harsud tahsil of the Nimar
.district,

(10) Gharghoda, Jashpur, Rai-
garh, Sarangarh and Udaipur
tahsils of the Raigarh district,

(11) Bindra-Nawagrah, Dham-
tari and Mahasamund tahsils of
the Raipur district,

(12) Kelapur, Wani and Yeot-
mal tahsils of the Yeotmal dis-
trict,

" [Shri Pataskar]

Mr. Speaker: Now I shall put all
the other Government amendments.

Amendments made:
fi) Page 6, line 3—

for “Swasi” substitute:
“Sawasi”.

(ii) Page 6, line 20—
for “Kanigar, Rohidas or Rohit”

substitute “Ranigar, Rohidas, Rohit or

Samgar” A '
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(iii) Page T—
(i) omit line 3
(ii) line 4,—
for “sedva” substitute—“Sedma"
(iv) Page 7, line 21—
for “Dankhni-Mang Mang Mahashi"
substitute  “Dankhni-Mang, Mang
Mahashi” '
{v) Page 7, line 26—
for “Dhayat” substitute—
“Dahat”
‘(vi) Page 11, line 20—

for “Jhala Malo” substitute—
“Jhala, Malo”

(vii) Page 14—
after line 30 insert:
Mazhabi”
(viii) Page 17—
omit line 15
(ix) Page 20—
(i) line 20—
after “5" insert —"10"; and
(ii) after line 23, insert: “10.
Kuravan, Sidhanar”
(x) Page 22, line 20—
for ““etva Chamar” substitute:
“Jawav chamar”
(xi) Page 27—
(i) line 12—
for “Sidhoppaiko” substitute:
“Sidhopaiko”
(ii) line 20—
for “Porja” substitute:
“Porja (Parangiperaja)”
(xii) Page 30—
(i) line 2—
for “Newasi Bhil” substitute:
“Mewasi Bhil”
“Bhilala, Pawra, Vasava and
vasave”
(iii) line 4—
omit “or Chaudhri”
(iv) for line 9, substitute:
“Vesava, Vasave and Valvi”
(v) line 13—
omit “Kohni Kunbi or Kunbi”
(vi) for lines 15 to 26, substitute:
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413, Naikda or Nayaka, in-
cluding Cholivala  Nayaka,
Kapadia Nayaka, Mota Nnyalu

and Nana Nayalm

14. Pardhi, mc!uding Advi-
chincher and Phanse Pardhi.

15. Patelia

16. Pomla

17. Rathawa

18. Varli

19. Vitolia, Kotwalia or Baro-
dia.
2. In Dnags district:

Kunbi

3. In Surat district:
Chaudhri

4. In Thana district:
Koli Malhar

5 (a) In Ahmednagar']
district—

Akola, Rahuri and
Sangamner talukas.

(b) In Kolaba dis-
trict—

Karjat, Khalapur, Ali-
bagh, Mahad and
Sudhagad talukas.
(¢) In Nasik dis-
trict—

Nasik, Niphad, Sinnar,
Chandor, Baglan,
Igatpuri, Dindori
and Kalvan Talukas i Koli
and Surgana and | Mahadev
Peint Mahals. L
(d) In Poona dist-
rict— Daongar

Koli

Ambegaon, Junnar,

Khed, Mawal and
Mulshi talukas and
Velhe Mahal

(e) In Thana dist-
triet—

Thana, Murbad, Bhi-
vandi, Bassein,
Wada, Shahapur,
Dhanu » Palghar,
Umbergaon, Jawhar
and Mokhada talu-
kas. .

o

Orders (Amendment) Bill

6. (a) In Ahmednagar)
district—

Akola, Rahuri and
Sangammer Talukas.
(b) In Kolaba dist-
rict—

Karjat, Khalapur, Pen,
Panvel and Sudha-
gad talukas and

Matheran.
1(-icc)t In Nasik dist- Thakur or
— Thakar

Igatpuri, Nasik and | including
. rKa Thakur,
Sinner talukas. Ka 'I'hak&r:

(d) In Poona dist- ﬁ'ﬂrkur,
rict— Thalar,

Ambegaon, Junnar,

Khed and Mawal
talukas.

(e) In Thana dist-
rict—

Thana, Kalyan, Mur-
bad, Bhivandi Bas-
sein, Wada, Shaha-
pur, Palghar, Jaw-
har and Mokhada

(xiii) Page 31—
after line 30, insert:

“Gond Gowari”

(xiv) Page 32, line 15—

for “Mouasi Nihal” substitute:

“Mouasi, Nihal”
(xv) Page 33, line 1—
for “Kudiya” substitute:
“Kudiya or Melakudi"

(xvi) Page 33—

after line 17, insert:

“2A. In Malabar and Nilgiri
districts:—
Kurumbas”

(xvii) Page 33—

omit line 29

(xviii) Page 35, line 21

omit “Tibetan”

(xix) Page 36, line 11—

before “Maheshwar” insert:

“tehsils of Sendhwa, Bar-
wani, Rajpur, Khargone, Bhi-
kangaon and”
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[Mr, Speaker]
(xx) Page 36—
.after line 18, insert:
“1A. Hakkipikki”
(xxi) Pafle 38—
_for lines 27 to 30, substitute:
«3 Jad, Lamba, Khampa and
‘Bhot or Bodh
4, Kanaura or Kinnara
5. Lahaula
6. Pangwala.”
«(xxii) Page 39, line 17—
for “Lushai” substitute “Any
‘Mizo (Lushai) tribes"
(xxiii) Page 39—
after line 31, add:
“29. Zou"
(xxiv) Page 40, line 17—
omit “(except in Agartala)”
(xxv) Page 27—
after line 24, add:
“21. Sugalis (Lambadis)
22, Yenadis
23. Yerukulas”.
—{[Shri Pataskar]
Mr. Speaker: Now, does any hon.

“Member wish to move his or her
~amendments?

Bhrimati Ganga Devi (Lucknow
Distt. cum Bara Banki Distt.—Re-
served—Sch, Castes): Sir, I beg to
mbve:

{i) Page 14, line 3—
.add at the end:

“Ravidasi, Raidasi, Ahirwars,
‘Bhagat, Jaiswars, Dohoar, Nona

Chamar, Dheb Chamar or Jatia
and Mochi or Achhut”

(ii) Page 14—
after line 14, insert:
“35A. Ghasiara or Ghosi".
(iii) Page 14, line 20—
add at the end:
“Sang Trash, Pathar Kat,

Sirki - Band, Kuncha-Bandhiya,
Giahar Sapera and Saperia”

Orders (Amendment) Bill

(iv) Page 14, line 26—
add at the end “Chikwa or Chik"
(v) Page 14, line 28—

add at the end “Karua”
(vi) Page 14, line 30—
add at the end “Manjhi, Nishad

or Mallha"

(vii) Page 14, line 35—
add at the end:

“Gujar Pasi, Kaithwas, Bau-
rasi, Rajpasi or Raj Bhar, Rasu-
lia, Kamani, Tirsulia, Gauduha,
Khatri, Aheriah, Arakh, Bhar,
Pas-mangta, Tarsukhia, Pora-
rami, Paschamra, Sikari, Guala
Pesi, Thiyar, Suari, Rohtas,
Sabar (Sabri) and Dholia”

(viii) Page 15—
after line 3, insert:

“§1A. Bedia, Barhia”
(ix) Page 15, line 4—
add at the end:

“Lohar or Agris, Iron miners,
Black-smiths, Copper smiths,
Carpenters, Tailors, Auji, Bhul,
Tamta or Brazier, Chunauriya,
(Turner of Wooden Vessels),
Chunyal, Sunar, Koli (Weav-
ers), Harkiya, -Badi, Mistri,
Gud (Masons), Dhunar, Mochi
or Baiswas, Bardhi, Mirasi
(Hindu), Rudia (basket mak-
ers), Orhs or Ors (Oil men)
or Teli”

(x) Page 15—
after line 5, add:

“g4. Sirki band
" 5. Sikligar

66. Bhoksa

67. Bajigar

68. Madari

69. Bagri or Bagdi
70. Bhil

71. Bot or Bhuttiya
72. Dhewa

73. Julaha or Chamar Julaha
or Kabirpanthi Julaha
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74. Banjara

75. Kamkar or Kamhar
“76. Luniya

77. Tharu*

78. Boyer

79. Saun

80. Bandi

81. Kabaria

82. Dhari

83. Kingharia
84. Pawariya

85. Gidhiya

86. Khairwa

87. Kotwar

88. Bhimyar

89. Bind

90. Bhimgas

91. Pahris

92. Patharis

93. Bargahis

94, Dangis

95. Tiyar

96. Rangrez or Rangsas
97. Ballki

98. Raj

99, Sonkar

100. Kartiataks
101. Bhawapureal
102. Dabra Kahar
103. Ondhia”

{(xi) Page 15—
after line 5, add:
‘84, Kureel”

weqw WEEd, WOt HEdCE
o g § & 59w A § | ¥
ey ¥ weafa 7 degre wwEw
(swpafea onfa) & st fee2 (g)
Faé df IR aga @ qu wga
arfaat aur ST So-anfaar g &
wé 4, Forran i form ot v wTfid
o1 | & faew @ afe @ oA ¥
"R AT AT W 99 9T afia
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[Shrimati Ganga Devi]

T agT W oY TE § 1| F www s
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q7 A §, I &1 a9hT FAE
Mr. Speaker: Sardar A. S. Saigal
Shri B. 5. Murthy: On a point of
information about the Schedules.

Mr., Speaker: After Sardar A. 5.
Saigal finishes hig speech, you may
ask for it.

Shri B. S. Murthy: I am just..

Mr. Speaker: Whatever he \mts
to say, let him say afterwards,
A. 8. Saigal

Sardar A. S. Salgal (Bilaspur): 1
beg to move:

(i) Page 5—

for line 17, substitute

“12. Munchi, Mochi, Rishi, Ravi-
das, Rabidas, Ramnami, Kanojia
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or Satnami, Suryavanshi and
Suryavanshi Ramrami”

{ii) Page 5—

Jor line 24, substitute:

‘4, Chamar, .= Mochi, Satnami,
Ravidas, Rabidas, Ramnami, Ka-
@nojia, Ramrami Suryavanshi,
Suryavanshi Ramrami”

(iii) Page T—
for lines 14 to 24, substitute:

1., Bahna or Bahana

2. Balahi or Balai

3. Basor, Burua, Bansor or Ban-
sodi

4, Chamar, Chamra, Chamri,
Ahuwar, Mochi, Ndm, Ravidas,
Rabidas Ramrami, Satnami, Sur-
yavanshi, Suryavanshi Ramrami
or Mandal EKanojiya

5. Dom or Dumar

6. Katik, Chikwa or Chikwi

7. Mang, Dankhi Mang, Maheshi
Mang, Garndi, Madari, Garudi,
Redha-Mang or Dang Chagaha

8. Mehtar or Bhangi, Jamadar,
Ganda, Panka, Dhobi, Mela :
9. Sansi, Sahis or Ghasiya”
(iv) Page 90 line 35—
after “Katghora” insert ‘Mungali”
{v) Page 31, line 6—
after ‘Udhaipur’ insert “Sanar-
garh”
(wi) Page 31, line 83—
" wmfter “Mahasmund” insert “Bin-
dra-Navagarh”
(vii) Page 31, line $—
after “Kelapur” insert ‘Wani =and
Yeodmal”
wamta oY, s frege ()
Yeur gom & 9 & afw wiw =y w3dw
% are § @, a1 9 FT WEH R
f& I8 & gar, oYY, AT T A
st #1 sfiwfaa @ fFar o € o
& gy § § 7 fAaeT Fom e
g fF free we dYe W@ & wwl
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frama “fz zreew d= Fvew wre fr
#zw wfedw w ifemr, awgw 3
# WS & qe F Fgr E—

..Since the transfer of this
territory to Bengal, only about
1,50,000 Gandas remain in the
Central Provinces in Raipur,
Bilaspur and Raigarh. In this
Province the Gandas have become
a servile caste of village drudges,
acting as watchmen, weavers of
coarse cloth and musicians. They
are looked on as an impure caste
and are practically in the same
position as the Mehars and
Chamars of other Districts”.

1-46 p.m.
[MRr. DeruTY-SPEAEER in the Chair]

VST Q40,000 WE W, IT F TH
# s At forar Tt 91 ) €%, A9-
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4, a "9 1 ww o F W A
QIFT FT dET WG | WO "=
#rent #r dww FoR (S
wfaqed) w9 F g @ A |

According to the Census of 1951,
the total population of Scheduled
Castes in Madhya Pradesh is
28,98,968. The population in 1821,
1931, 1941 and 1951 is given m
Appendix B of the Census Report.
You will find that in 1921, the popu-
lation of Scheduled Castes was
20,64,859, which worked out to 19
per cent. of the total population in
Madhya Pradesh. In 1931, out of a
total population of 1,68,98,689, the
population of Scheduled Castes was
31,80,075 which worked out te 17'7
per cent. In the same way, in 1941,
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out of a total population of 1,86,50,946,
the population of Scheduled Castes
was 32,65,453, working out a percen-
tage of 16'9. In 1951, while the total
population was 2,12,47,533, the popu-
lation of Scheduled Castes, as I said,
was 28,98,968, which works out to
136 per cent. Thus, the percentage of
Scheduled Castes to the total popula-
tion in Madhya Pradesh has been
consistently reducing — from 19 per
cent in 1921 to 177 per cent in 1932,
from 177 per cent in 1931 to 16-9
per cent in 1941, and finally to 136
per cent in 1951. This reduction in
the percentage of Scheduled Castes
in Madhya Pradesh is very regret-
table. If the castes mentioned by
me earlier are included in the list of
Scheduled Castes, there will be an
increase in the number of Scheduled
Castes by 17,50,000,

Now, this reduction of population
of the Scheduled Castes has debarred
the Scheduled Castes from sending at
least one Member to the Lok Sabha.
So, 1 request that this question
may be examined, and I request that
the communities mentioned by me
may be included in the list of
Scheduled Castes.

In the same way, the population
of Dhobis has gone up te 1,88,080, as
mentioned at page 523 of Volume II,
by R. V. Russell. The population of
the Malas has gone up to 12,000, I
have quoted the figures given by
Russell and I think that will satisfy
our Scheduled Castes friends.

In Schedule III, they have includ-
ed “Bilaspur and Katghora tehsils of
Bilaspur district”, but even in the
amendment which has been moved
by the hon. Minister,- he has left
Mungali tehsil, Mungali is a Sche-
duled Tribes area altogether. 1 request
the hon. Minister to go and make
an on the spot enquiry if what I
say is correct or not. Se, my sugges-
tion is that Mungali tehsil should also
be added in Schedule IIl. For this
1 have already submitted an amend-
ment.
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With these words, I support the Bill
which has been brought by the hon.
Minister.

Shri B. 5. Murthy: I am moving
my amendment Nos. 169 and 170. I
am not moving amendment No. 168.

I beg to move:

Page 5—
after line 1 insert:

“21A. Madiga Dasu and Mash-
teen”.
Page 5—
after line 7, insert “2TA. Relli”.

There was an informal meeting the
other day in which the hon. Homs
Minister was pleased to be present,
and we explained to him these com-
munities. In the Schedule, item 19
is “Madiga”. A section amongst the
Madigas are known as “Madiga
Dasu”, because they are Vaishna-
vites, Therefore, there is nothing
much to be explained about this.

The other one is Mashteen; it is a
Harijan community which lives by
acrobatie performances. . In page 5,
item 24 is “Paky or Moti”. Ralli is
a synonym of Paky. I am also in-
formed that the Governmeni are
accepting these amendments. There-
fore, I do mot want to make a
lengthy speech, These are merely

amendments.

Shri Rane (Bhusaval): I beg to
move:

Page 30—
after line 24 insert:

“21. Banjara or Vanjari Naik
excluding Kunbi Vanjari”.

Page 30—
after line 26 add:

“3. In the District "of East
Khandesh,—Banjara or Vanjari
Naik excluding Kunbi Vanjari™
The object of my amendment is

that the Banjaras should be included
among Scheduled Tribes. As a mat-



6467 Scheduled Castes

ter of fact, Banjaras are Adivasis and
they generally live in forests. They
are the most backward educationally,

socially and economically. I cannot .

understand how they were excluded
from the Scheduled Tribes. Even
the hon, Minister of Legal Affairs
knows that these people are Very
backward, because many of them are
in his constituency and some of them
are in my constituency. Besides this,
Banjaras are included amongst
Scheduled Tribes in this Bill in
Bihar, as you will find from line 30
of page 28:

(i) after entry 2, insert:
ile mnjm‘!;!

You will find from line 27 at page
33 in this Bill that Banjaras are in-
cluded amongst Scheduled Tribes in
Orissa also among the Scheduled
Castes.

1 request the Government to ac-
cept my amendment No. 375 or 3786,
875 is a general amendmen for the
whole of Bomhay State, If the Gov-
ernment is not prepared to accept
that amendment, at least my specific
amendment No. 376 which is con-
fined to my district only, namely

East Khandesh, be accepted and
the Banjaras be jgtluded in the Sche-
duled Tribes.

Dr. Satyawadi: I beg to move:
(i) Page 5—
after line 10, add:
“31, Valmiki, Balmiki or Boyas”
(ii) Page 5, line 15—
after “Malo” insert:

“Lal Begi, Mehtar, Bhangi or
Balmiki”

(iii) Page 5—
(i) Omit line 31;
(ii) line 32, add at the end:

«“RBalmiki, Lalbegi or Halal-
Xhor”; and
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(iii) omit line 35.
(iv) Page 6, line 22—
add at the end *“Khakrob or
Jamadar”
(v) Page 7, line 23—
add at the end:

“Balmiki, Jamadar, Gomda,
Parta, Mala Halalkhor or Lal-
begi"

(vi) Page 9, line 2—
add at the end “Bhangi, Valmiki or
Balmiki”
(vii) Page 11—
(i) line 12, add at the end:
“Mala, Jhalo-Malo, Zala Meh--
tar Bhangi, Valamiki or Bal--
miki”; and

(ii) omit lines 29 and 33.
(viii) Page 12—
omit line 29.

(ix) Page 12—
(a) after line 33, add:

“(i) omit entry 3”; and
(b) line 36, add at the end;

“Mehtar, Lalbegi, Bala Shaht,
Halalkhor, KXhakrob, Jamadar,
Achhut, Barar, Bansi or Jhalo
Malo”

(x) Page 13—
after line 12, add:
‘(vi) after entry 34, add:

“35. Turi".’

(xi) Page 13, line 26—
add at the end:

“Mehtar, Bhangi, Halalkhor,
Khakrob, Chuyhra, Jamadar, Bal-
har, Kharotia or Achut”

(xii) Page 14, line T—

add at the end “or Dhanak”

(xiil) Page 14—

omit line 29.

(xiv) Page 15— !
(i) omit line 28; and
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(ii) line 32, add at the end:
«Balmiki, Bhangi, Jhalo Malo

or Malo Mehtar, Lalbegi, Halal-
khor, Khakrob, Jamadar, Chuhra
or Dom”

(xv) Page 16—

omit lines 12 and 17,

(xvi) Page 17, line 5—
add at the end:

“Balmiki, Dhed, Dom, Khak-
rob, Halalkhor, Lalbegi, Jamadar
or Chuhra”

(xvii) Page 17, line 89—
add at the end “or Dhanak”
(xviii) Page 17—
after line 29, insert:
«3A. Balmiki or Bhangi”
(xix) Page 18—
omit line 8.
(xx) Page 18—
after line 9, imsert:
¢(1a) for entry 7, substitute:

7. Balmiki or Chura, Bhangi,
Halalkhor, Lalbegi, Mehtar, Bala
. Shahi, Jamadar, Khakrob, Barar,
Jhalo Malo or Sweeper”.
(xxi) Page 18—
after line 21, add:
IM lr,l‘ri,l
(xxii) Page 19, line 3—
add at the end:
“Balmiki, Chuhra, Mehtar, Lal-

begi, Bala Shahi, Halalkhor,
Khakrob, Jamadar or Harijan.”

Orders (Amendment) Bill

(xxvi) Page 21—
after line 2, add:
‘(i) in entry 9, add at the end:

“Balmiki, Mehtar, Lalbegi,
Jamadar, Halal, Khakrob™
(xxvii) Page 21, line 28—
add at the end “or Dhanak”
(xxviii) Page 21, line 36—
add at the end:

“Balmiki, Halalkhor, Lalbegi,
Khekrob or Jamadar”

(xxix) Page 22, line 18—
add at the end:

“Chohra, Balmiki, Sweeper,
Lalbegi, Halalkhor, Jamadar or
Mehtar”

(xxx) Page 22—
omit lines 21, 22 and 35.
(xxxi) Page 22, line 25—
add at the end:

“or Julaha”
(xxxii) Page 23—

(i) line 19, add at the end:

“Chuhra, Mehtar, Khakrob,

Sweeper, Lalbegi, Jamadar,

Barar or Rehar”; and

(ii) omit lines 24 and 32.
(xxxiii) Page 24—
omit line 22.

(xxxiv) Page 24—
after line 36, insert:

“lA. Lalbegi, Mehtar, Bhangi
or Balmiki”

(xxxv) Page 28, line 6—
ad.d_'at the end “Balmiki or

(xxiii) Page 19, line 11— Bhangi

add at the end “Dhanak or Dhaunk” - {xxxvi) Page 26, line 17—

(xxiv) Page 20— add at the end “Mehtar, Balmiki,
omit line 9. Bhangi or Domar”

(xxv) Page 20, line 14— (xxxvii) Page 26—

add at the end: omit line 24.
“Balmiki, Mehtar, Halalkhar, socxviii -

Lalbegi, Olgana, Malkana, Korar, ( i) Page 21

Zadmali, Jamadar or Khakrob' omit line 28.
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(xxxix) Page 5— (liii) Page 18—
after line 1, insert: after line 1, insert: -
“91A. Maba™" “11A. Mahar ,
(x1) Page 5— . 11B. Mala”
after line 35, insert: (liv) Page 19—
“15A. Mahar " after line 30, insert:
15B. Mala” * “39A. Madiga”
(xli) Page 6— (lv) Page 19—
after line 81, insert: after line 31, insert:
«13A, Mala” «40A Mahar
(xlii) Page 7— 40B. Mala
-after line 20, insert: 40C. Mang”
“§A. Mahar
6B. Mala” (lvi) Page 20, line 17—
(xlili) Page 8— add at the end:
after line 37, insert: “Holeya, Mahar, Mala Mang,
~ “30A. Mahar” Madiga”
(xliv) Page 11— (lvii) Page 21—

after line 12, insert:

after line 6, add:
w39A. Holeya or Holar” '

(xlv) Page 14, line 17— “20A. Holeya®
add at the end “Holeya” (i) Page 21—
(xivi) Page 14— after line 7, add:
“28A. Madiga
after line 30, insert: 28B. Mahar
«51A. Mahar or Mala” 28C. Mala
(xlvii) Page 15— 28D. Mang”
(lix) Page 21—

after line 32, insert:
after line 33, insert:

“18A. Holeya”
(xlviii) Page 16, line 15— “13A. Madiga
add at the end “or Mala” .. 18B. Mahar
(xlix) Page 17— 13C. Mala or Holeya”™
after line 11, insert: (1x) Page 22—
“13A. Holeya” ) after line 28, insert:
(1) Page 17— “16A. Holeya”
after line 17, insert: (1xi) Pg{ge 22—
“:)19:;! f’;:” ! after line 36, insert:
after line 34, insert: ‘::;: :::gn
«7A. Holeya or Holer” 24C. Mals”
(lii) Page 17—
after line 87, insert: (1xii) Page 23—
«1p0A. Madiga after line 1, insert:

10B. Mang” “25A. Mang” e
[
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[%To Wmﬁ] -
A faerad 1 € fF g ameiteE W () Page 5—
mm@ﬁ*mﬁﬁﬁmﬁ’ﬁa—-ﬁ after line 10, add:
sifed o, a8 oFf aifgw A&l § 1 & “31. Lingathari Madigs.
mit S # fagw & mn ar at 32. Lingathari Kumari.
IEX A g A A W g & 33. Lingathari Mangali.
§ 9% ¥ R W SN aqemn fe 34. Lingathari Chakali ™
T WP R ¥ aw o famd (ii) Page 27—
faert =ifed oF, F ST gonr 6 § | after line 24, add:
s foamt (yf gom) w7 S fee “21. Valini or Bajas.
< § W T O ¥ o g A 22, Bdiga Gowds.
sffare o framl s wegd & 23. Mangali.
T wwTer deT g T §, SEEr 24. Korachi.
a9g ¥ agq a9 g gieomn it aga 25. Sugali.
¥ fraver S TR H W1 W & WS 26. Thaudas.
wE §  TE ATH o e 27. Kumari.
w9 w7 &, A & AT T T 28. Saliyan.
(dFerel) o< TRRT SRR AHN 28, Kunl,
& a0 7 7 U g ¥ AR W T 30. Padmasale”.
o FT @ § 5 9t oF =i w9 (iii) That in the amendment pro-

ﬁawmaqmwﬁqm posed by me, printed as No. 98 in List
%"ﬁWW§ﬁﬁ' a No. 11 of amendments—

IWRR, gEEER fE, IR @ud i‘!;l;ithg proposed entry 21,
mﬁ' ﬁ ﬁ*ﬂ_(w_ sul tute:
fos SEY 9% qEafas A d ERd “21. Valmiki or Boyas”.

|/ Regarding my amendment No. 90, I

T request the Government to consider

the inclusion of Lingathari Madiga,

T Lingathari Kumari, Lingathari

qoRT AT FART = ﬂﬁ,ﬂ * Mangali and Lingathari Chakali
E.i among the Scheduled Castes.

it) & afs & My amendment Na. 98 relates to

gﬂjﬁ(ﬁ 2? :‘Tﬁa’v@aﬂg the tribes®* You will see from page 27

N - of the Bill that in Schedule III ‘val-
Giggee Free (wgfaa wrfa) & frer mikis' in Agency tracts have been

T AT (e included among the Scheduled
., ﬂ'{ﬁ'ﬁ'!ﬁ ( ) Tribes while ‘valmikis’ of Rayala-
wrwr seema of Andhra have been excluded
‘Mr, Deputy Speaker: Hon. Mem- As you know, Andhra is almost

bers should be very brief, There are a divided into two sections—Circars and

very large number of Members whe Rayalaseema—and the Circar area is

: p the advanced area wherefis Rayala-
mttoupeakmdthe'.ﬁmelsvery . is the most bac) 1 The

) ‘valmikis’ of Rayalaseema are more
‘8hil Gadilingana Gowd (Kurnool): backward than the ‘valmikis® of
I beg to mave: Agency. Tracts Therefore, I submit
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that Boyas, Mangalis, Korachis,
Sugalis etc. should be included in the
list of Scheduled Tribes,

The Thandas and Sugalis in most of
the other States have been included
in the list of Scheduled Tribes while
in Andhra they have been eliminat-
ed. The Sugalis earn their livelihood
by rearing cows and by selling fuel
They are very backward people and
their number is not very high. There-
fore, 1 submit that these people of
Andhra also should be included in
the list of Scheduled Tribes.

Shri Ram Dass (Hoshiarpur—Re-
served—Sch. Castes): I beg to move:
(1) Page 13—
after line 2, insert:
“11B. Ghai”.
(ii) Page 13—
after line 4, insert:
“12B. Sipi.
12C. Hali
12D. Badhi
12E. Lohar (untouchable).
12F. Barahai.
12G. Thawai”.
(iii) Page 13—
after line 12, add:
“30A. Dosali,
30B. Pumba.
30C. Hadi.
30D. Dhobi (Chhimba).
30E. Soi.
30F. Jogi (untouchables).
(iv) Page 18—
after line 13, insert:
‘(iiia) for entry 16, substitute:—
“16. Kabirpanthis or Jilahas”.

Regarding my amendment Ne. 7,
Ghais are people who sell cows and
thereby earn their living. They are
very backward people and so they
may be included in the list.
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In my amendment No. 8, I have
asked for the inclusion of certain com-
munities. They are living in the
mountains and they are very back-
ward. -

My amendment No. 10 is for the
inclusion of Dosalis, -Pumbas, Hadis,
Dhobis, Sois and Jogis. Regarding
Dhobis, there are two classes of
Dhobis. One community of dhobis are
not untouchables. But there are
Dhobis who are untouchables. But
their number is very small and so
they have not been able to draw the
attention of the Government for their
inclusion in the list of Scheduled
Castes.

In Punjab Kabirpanthis are already
accepted as Scheduled Castes. In
Delhi also it is the same position. In
some places they are known as
Julahas. I request that they may also
be included as Scheduled Castes in
PEPSU also.

Shri Amjad Ali (Goalpara—Garo
Hills): Sir, I beg to move:
Page 29—
after line 27, add:
“(iii) after entry 8, add:
‘9. Garo'”.

It is a tribe inhabiting the Garo
Hills in Assam. The Garo Hills, as you
know, is one of the six Autonomous
districts of Assam. Though Garos
happen to be the inhabitants of that
particular Hill, that being the origi-
nal home, a large number of them
live outside and are spread through-
out the whole of Assam. The Garo
tribes are governed by the same law
throughout the State. In succession
they are governed by matriarchal
system. The Garos living in  the
plains and Garos living in the Autono-
mous Hill Districts have the same
customs and customary laws. There is
a greater concentration of Garo
population in Goalpare and Kamrup
districts. Though their number is con-
siderably hete, they are spread

"throughout the whole of Assam. My

amendment seeks to include them, I
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mean the Garos in plains also are in-

cluded in the list of Scheduled
Tribes plains. They are not getting the
benefits because they are not includ-
ed in the list of Scheduled Tribes in
Assam, their own home State. But all
the same they are included in the list
of Scheduled Tribes in West Bengal.
Because of this disability that they
are suffering handicaps, I hope the
Minister will accept my amendment,

An Hon. Member: What is the dis-
ability that they suffer now?

Shri 'Amjad Ali: They suffer in
every way, economically and politi-
calty.

,An Hon. Member: They have suffer-
«d nothing.

Shri Amjad Ali: I want that to be
recorded.

Mr. Deputy-Speaker: It needs no
reply.

Shri Rishang Keishing (Outer Mani-
pur—Reserved—Sch. Tribes): I beg
1o move:

(i) Page 21—
Omit line 37.
{ii) Page 29—
after line 5, add:
“15. Paite”.
(iii) Page 39—
after line 31, add "29. Lois".

I am very glad that at long last the
Backward Classes Commission has in-
cluded Lois community in the list of
backward classes in order to extemd
some facilities which we people have
been enjoying since the last 4, 5 years.
But they have done one injustice to
this commmunity and I wish to draw
the pointed attention to this fact of
been included in the list of Scheduled
Castes. Not only this country, but
the whole world knows that in

Manipur, untouchables, as a eclass, do’

mot exist.
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Mr. Deputy-Speaker, I wish to
know who will listen to our
speeches and take action.

Mr. Deputy-Speaker: The hon.
Minister must be here to listen to
the speeches of hon. Members.

Shri Pataskar: 1 would like to
explain my difficulty, particularly in
this matter. There are hundred of
castes mentioned. I am trying to
do ag much justice as possible. If
1 am not here, Let me not be mis-
understood as neglecting anybody.

Mr. Deputy-Speaker: I would ad-
vise the hon. Minister to take one or
two Deputies for the present so that
they may take down notes. We have
no objection.

Shri Pataskar: I am trying to
listen.

Mr. Deputy-Speaker: Every hon
Member appreciates the difficulty of
the hon. Minister at this juncture.
There ought to be somebody who
will take notes.

Shri Rishang Keishing: I was
just now saying that while I appre-
ciate that the Lois as a backward
community would be now enjoying
all the facilities that the Scheduled
Castes and Scheduled Tribes are
having now, the Backward Classes
Commission has done an injustice
by including them in the list of
Scheduled Castes. In Manipur, un-
touchables as a class go not exist.
The Lois are aboriginals and if they
had been living in any other part of
the country, they would be treated
as Adivasis. These people have
written to the Government of India
and to the Backward Classes Com-
mission that they might be treated as
a backward class or Scheduled
Tribe. When the hon. Home Minis-
ter visited Manipur, these people
asked me to write to him and I
wrote to him saying that they were
mever untouchables and untouchables
as a class do mot exist there. He
said, they cannot be Scheduled
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Castes unless they are untouchables.
Surprisingly enough, I find that they
have been included in the list of
Scheduled Castes. I wish, therefore,
to move the amendment that they
should be omitted from line 3, page
24 of Schedule II, and a new entry
made in page 30 wmaking them a
Scheduled Tribe.

I have got another amendment
According to the Census of 1951, the
population of Paite tribe in Assam
js said to be 1734 males and 1639
females and 5 males in Khasi Hills.
The total population is 3,378. This
community has been completely
omitted from the list of Scheduled
Tribes in Assam. I have moved that
the Paite community may be en-
tered in the list of Scheduled Tribes
of Assam.

All the sub-tribes of Nagas and
Kukis in Manipur have been men-
tioned as independent tribes. The
common name Naga or Kuki dves
not appear in any of these. As I
said on another occasion, this will
be simply considered or treated by
the local people as an attempt %o
disintegrate the entire community.
1 request the hon. Minister to con-
gider this, classify and group all
the sub-tribes and put them as Naga
or Kuki tribe.

ot v b (Frar gEE—R
o foraT UEAR—IALGR) : AN
Iqrsa wgRd, ¥9 fadws & gEEwm
() ¢ F AT A darwa §, Fee
T §, 153, 1RY WiT R WA

dgge (FqgH) ¥ F A7 gF FET
T Lo &, famt S wege s

I beg to mowve:
(i) Page 13—
Omit line 36.
(ii) Page 14—
Omit lines 4, 5, 27 and 28.
(iii) Page 15—
Omit lines § to 11.
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(iv) Page 35—
after line 21, insert:

“8A—After Part VII—Punjab,
insert:

PART—VII-A—UTTAR PRADESH

1. Bhil (Bhopa).

Bhoksa.

Bhuiya.

. Bhutia (Khampa, Marcha, Tol-
cha, Jad).

Bora. .

Cheru.

. Gond (Dhuria, Naik, Ojha).
Jaunsari.

Kharwar.

10. Kol.

11. Korwa (Korku).

12. Raji (Banmanus).

13. Tharu”

IrgEa gl d AR ATy o
T T S 3 A TR
fisk & o & A & off oo e, Y
e fag WY it saegafa g
Y dureeT w7 ouer oy qg & e
o fF 2 & s Wil & q9 g
S-sfedt B A o @, A 997
T & T wrw § 9t 5 uw e
sf duTes g (v sifew
afadi) & soft §F afewla
fiFar AT § 1 AT O AT W
&r fF & 28¥Q & SR F A
6 w1g aff d5ges @IiTE W
aofy § afiwfam flr w0 &, dafe
ttvo ¥ usgafa St 1 Y wRw W
IGE NI To o F AT Heqee
Ziew ® faegs & wwa s fam
T AT | W ST g gumea fagaw
agr X SufewT fear s &, 9ad WY
For afeafag wff fear mr g 1 9%
¥ TR e (fad Sy )
4, forew gwmly @O 3JW & @R
aF FOA-GUTH §, T A agT Y-
Wt T qfewe =k § g7 a9

oW o

o ENe»



6485 Scheduled Castes 10 SEPTEMBER 1956 and Scheduled Tribes 6486

[sir s T
fa=m & arg I w2 F 13 afa
¥ I} # wdwem fawfar #7 § fF
T qegeE Trew (wga e
Srfady) § Ay sw-snfadt Y sl
¥ afnfaa fear 9@, dfer fee @
| go do FT FHE T AAT THH
fadw fewr & i, gl ¥
T FT [RAAEE THR E&HR
W EWE I @TTT AT -
UF SRR WOE GEE " T
qMET 1 TR g fo F fRaiR
fast & aife sofa ¥ & @ § afF
TR fgTFE e | wrvAe @G foar
T & T AT (8% ¥ WRW ¥
AR FELET FEEH § WO °ar |

IAF O g § 5 o Wi degee

wreeq § @ o1 wr g 9w 5o
dagee e @ & o e
# &t 9 | ST woer uE faes
£ 1 T 5O W9 T oA A1f w A
£ 1 w1 Se & € f s am
oF qeT T A a4 F 97 1w
gy, § gumar g 9Ies FEE
& AT I Wi UF gRE FT S
foeg 2w & Wiz AW A degEe
FreeT § i fean T § | v A
¥fgd i oF qCE TR W X OF
srfr & Wi #Y o deges e &
@ AT &, Ig 9§ ¥ §g W
T gEt g § I degeE we
HTAT ATET & | 59 A FT AT w4 AT
9T §, 98 A aum F g wwr

T ag ¥ guT go Yo F mewyen,
wgae AR gl ag d o&-
#rr fast & s itfear anfy & < S
gt w@a & | I Ofa-fam, des
gtz oy ga wwt & faw § | fgmawr
‘w2 F, qorra & @ fwter #, gy
gegee greed A At F @ m g,
qeR o fro § UF TaT N2 § wEl
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9T IR, TW AW F A W@ Y, qq
gfeari ¥ dfeg s femm man & 1 g
I Sfe a0 v § | & S ;g
& & ®17 ¥ faqrw s1eor § former gfee
# Tad g4 St qa giasey ¥ dfaa
foFar mar § 1| F AU awerET SrEar
g f5 maw i Y Sfqeey & oy
Wfear A% § 397 & 35 7 Ao To
ara < fear & 1 9fF g o farsm A
g Iveew 7@ &, @ A IR
AR F qaré T HT AT WE F A
T F W E | dfe dfs I I
« T AT 9 gTer wfaw @ 0 &, 1w 5
IR A & 9 famr oo wr §
afe It fegee qresw § i #%
frar am@ ot SRt a€ wEET ¥
A0 faw gwt § WX & W ar
YF 9T AT FT 9T W qES § v
w97 T F1 fawre W FT awd §
™ T § § WK wfas T Fgd §@
399 TN 9 FT =W FHEA Y g
¥ g% uy & &1 oo B G framr

';ﬁmglmm(m)ﬁ'w

“The policy of the Uttar- Pradesh
Government regarding the Tribes in
their State is somewhat unusual. The
Government have refused to classify
any group as tribals. They insist that
there is no need to classify any of the
tribes as such. The reason advanced
by them was that this would create
new problems, though they conceded
that some of the communities who
were living in inaccessible forest
areas and in the hilly regions of
Uttar Pradesh were very backward
and deserved all help that was now
being accorded to the tribals in other
States. This, in our view, is not &
sound policy.”

g I TT & | The Commission
adds:

“It is unwise for Uttar Pradesh
to follow a distinctly different
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policy from that pursued by the
neighbouring States, especially
when the conditions of life and
surroundings of these tribals are
almost identical. The poor hill
people in the border areas fail to
understand why they are tribals
in one place while their kith and
kin in the neighbouring hamlets
are not tribals. We are unable to
accept the opinion of the Govern~
ment of Uttar Pradesh and recom-
mend that the tribals found in
Uttar Pradesh should be included
in the list of Scheduled Tribes.”

& gwwar g f5 w0 7 agd
wE T ¥ T I FE ¥ AR
fawifer &Y § WX 9T TR A
S zreET g =fed | & T o e
@ & 9 AN F WY qE_
# ¥ gearer fed € | wa: § W
¢ 5 g Wit wEE W AT FER
3T 9¢ =H F AT 99 F1 @
F4T 1
Shri B. R. Verma (Hardoi Distt—
North-West cum Farrukhabad Distt.—
East cum Shahjahanpur Distt—

South—Reserved—Sch. Castes)~ I beg
to move:

(i) Page 5—

after line 7, insert:

“27A. Dhobi or Rajaka”.
(ii) Page 6—

after 25, insert:

“7A. Dhobi, Dhoba, Rajaka™.
«iii) Page T— '

after line 19, insert:

“5A. Dhobi, Rajaka, Mala, Aga-
sa, Madiwala”.

{iv) Page 8—
. after line 23, insert:
“16A. Dhobi, Rajaka, Madiwala,
Agasa, Mala".
{v) Page 13—
after line 4, insert:
#12B. Dhobi, Rajaka".

Orders (Amendment) Bill
(vi) Page 15—
after line 25, insert:
“11A. Dhobi, Rajaka”.
(vii) Page 17—
after line 11, insert:
«13A. Dhobi, Dhoba, Rajaka”.
(viii) Page 17—
after line 32, insert:
“5A. Dhobi, Madiwala, Agasa,
Dhoba, Rajaka”.
(ix) Page 18—
after line 11, insert:
“11B. Dhobi, Raj#ka”.
(x) Page 19—
after line 13, dnsert:
“22A. Dh?bi".
(xi) Page 21—
after line 6, insert:
“20A. Dhobi”.
" (xii) Fhge 26—
after line 5, insert:
“25A. Dhobi”.
(xiii) Page 26—
after line 20, insert:
“7A. Dhobi”

W g § § wias "W w7
arEaT g | & I g & FE A"
g & gfodt & oy ofa TgT &
frgdr g€ & 1 ®% g9 ¥ @Y 7@ wrfy
g S s ke ¥ A s frd
ﬁanwﬁwgéﬁrgﬁ:m,
g€, {GT, W, T WW, o
Wy, §og, Teew W faer waw
# g %t fogges wew € Wi @
T @ | ST a% T §1 q4 8,
Tt T AN WY g aga fragE @ )
T &1 WiYs @ qg W g AR
fore & &t & “fa & 1 F T STEET
g fr wifeae & S%C W aw W,
st w7 arw & @i ofear waA

 Frar g€ wwer ot § e 9w # g

wmﬁﬂﬁmmil
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Bhri Ganpati Ram (Jaunpur Distt.—
East—Reserved—Sch. Castes): I beg
to move:

(i) Page 6, line 18—

after “Chamar” insert “Jaiswar”.
(ii) Page 14, line 3—
after “Chamar” insert “Char-

Bhri Thimmaiah: Dhobies are not
untouchables.

Bhri B. R. Verma: They are
untouchables.

Mr. Deputy-Speaker: The hon
Member has got only two minutes to
speak, and not to converse.

=St go To FAT : dw fF g
wr Fed § & v g 5 dge F
N wEHTw A g, A gER g@b
7 &Y It graq aga frd g § 1 wr
% feer w2w, W= Wi s Ay
ST &1 §A §, q9T 9% I99¢ FAIiNT
witwm ( fgdr anfe wwwr) & o
sifdt # fiazgee swew & @ #i
fowifar aY &, &fF7 w9 faw & w9
& F oft Nfedt i fagges ww
& 8 <ar T & | fawraw wRw A
aifdt #t faggee $ezw § ar mr
& sfF g9 ol 9o §, st o=
 gwa fearaw w3y & ol ¥
Wil T & I ¥ fasges wwEw
ST wmrd

= W WK WST HRW # O
el & gea W W g
AT F i q "fME" &1 e & =%
T & F0 w TE g6 § W
YR FT I F wE agwa gl
faadt § | w7 T W & T e
fazyee FRE | w7 faar 9w,
A T WY T FF gIC A § | W
gar agl fFar s, 9 oF o ag W
@I § 99 T GET agd ARl
qOF g AT W a & § qa
9 g« 1
Bhri B. D. Pande (Almora Distt

—North-East): I have got a small
amendment.

Mr. Deputy-Speaker: Everybody

who iz being called has an #mendment.

makar”.
(iii) Page 14, line 3—
add at the end “Jaiswar”.
(iv) Page 22, line 20—
after “Chamar” insert “Char-
makar”.
(v) Page 22, line 20—
after “Chamar” insert “Jaiswar”.
(vi) Page 14, line 3—
add at the end:
“Jaiswar or Kureel or Char-
makar”.
(vii) Page 15—
(i) after line 5, add:
“64. Gond" and
(ii) omit lines § to 11
(viii) Page 15, lines 6 and T—
omit “excluding Agra, Meerut
and Rohilkhand divisions”.
(ix) Page 14, for line 3, substitute:

“24, Chamar, Ravidas, Dhusia,
Jhusia, Jatava, Jaiswar or Kureel.”

mg&aﬁnﬁ%’,a‘raﬂﬁ'mﬁ{ﬁw
agr faear & | 39 &1 w0 @few ST
fegr @rar § WYX 99 wr fcReRa



6401 Scheduled Castes 10 SEPTEMBER 1866 and Scheduled Tribes

(Faamaw) &g FOET 95 § W
aga HfewE T OFHAT  HTAT qEA
& | 70 gg ararer d witw § g
sig & fagges srew § wgi T,
gferar, giaar w7 sreg #} @ =
g9l ¥ a9 §0w, &w, daImw,
FHFT W FEEAT w7 AT wrE famqr
Ll

T T am F1 a9y wowar § fF
witgw & fom wms anfaaY wy fagges
FTELH # YA FA FT A 397 4T,
T § ¥ I 7 TN, @few, w9,
TR A arre & afee w7 foar
¢ | §f7 ow wifa fawme it g R
war §, gife 99 oW qWEL
WrEas § 1 & W wEer =9 %Y
oI Fa a7 7T A FAR § WR
Qe & HITE a7 T @ § | AL '
Farem ¥ wsamm A ¥ ow off
fafgg 7 &9 1 § S fETgR W
T g agd A @ € 1 W
A9 § 1§ I qel ) foee & w0
war §, 96 g faw W@ o @ &%
T 7 Y dfers, wifes, o s
[T & FT 99 F T FFAT 90 )

oW @ aw #f wEwar g R
e (W) i OFEsE (-
for # SATCYEET, A4, 9, Ay,
Wk Fama arfad } omfe w7
faTr a9 g.ﬁf‘%ﬁm. ﬁlﬂf‘“ﬂ'-
wrfadf & ovwer T fRar TEr g
graifs I A dferw, e, o
T Tofa® @S9 @ Sy
&, fooelr f wen onferdl #1 § 1w
g AR W e § ofiw w7 &
Y I &1 o TAE & TEAE |

w& ¥ W F AW wead & fe
!H!ﬁl{i"ﬂﬁiﬁﬂmﬁ £,95,%0,000
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oY, sfeT 2e¥y F g {,18,00,000
WA AR WYL F @ T FT
2,8¥,%e,000 @ E, o fF IOY
R § fegel & Ay a3y &
3,%9,00,000 &}, $8¥} H 9 T
¥, ¥%, 00,000 E} l'|'€ i ey T
o WY F FC Y, %9,00,000 @ *r€ i
TR (030 ¥ Qe aw fareaee
FTEH &t AT .35 TEHE 92 TEHYT
LYY ¥ 18y F 1.5 qeiE T ALY
$e3t ¥ te4Y ¥ g I #Y wrawr
{o.c e 9T 1 § | 3@ ¥ wEEA
# o wnfaal & s 83y ¥
¥y TF 33.%s oW (wfawa)
&, LEVE T 1eNYTF 17 ¥ T
P UR e HEET Yo . ¥x qUEE
Ll

v & SR A e Ty, L.

JYTeAF-AERA : TG A T
1§99 T & |

st qufy oW - qW ®F9 q@Ar
@ W s ¢ fe fagges wwe 6T
fagges oresm WY df e @o wEw
wigFd A | W 9|
Bhri Gopi Bam (Mandi-Mahasu—

Reserved—Sch. Castes): 1 beg to
move:

(i) Page 24, line 15—
after “Lohar” insert:
“{untouchable)”.
(ii) Page 24—
after line 32, add:
“53. Pumba
64. Soi
55. Hadi
56. Ghai
57. Thawin (untouchable)”.
(iii) Page 35, line 21—
edd at the end “Lamba Khampa,
Kanaura''.
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[Shri Gopi Ram]
(iv) Page 35—

after line 21, add:

“(4) Gujar

(5) Lahaula”.

# g WAz TR (deA
H&ar) $R I A€ Fw vEgar | 7|
T AFAE FAET FHAT 7 @I TG
qu 7 feur & 1 A wHedm F AR
gra =Y TS W ST S AT AT
am fear g

JUTCTW-AERT At W ay
NG TF E ‘

ot W Tw o e T
3 F TR A g FU & P R a
W & 99T § g9 £, 0F 99 A
T WG | A7 gaw § 5 o wg
WER § % anm &fRe (Frew)
3 arga fo fear T wfgd |

witeiz =T O ¥ A § q@
7g Fe & v gt awt 7 39 faegee
aTEz FY afodt v foer & wmww
G far g R g, A g,
wrE W aifam | e & O & AW
F & 1 W T 1 A A, T
wHE FT FW FG ¢, UL 99 A
A FT FH FQ § HIT g aHW
TR W FH F@ § ) d o QA
TR ¥ 0 § o edfaw W) T
sedfam 1 Fagm g fF T N
szsfas (segm) aifaw § 9% o
#faz § wetaw e famm o )
Shri Niranjan Jena (Dhenkanal—

West  Cuttack — Reserved — Sch.
Castes): I beg to move:

Page 11—
Omit line 22.

The community called Kummari has
been included in item No. 49 in Part
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VI relating to Orissa, as belonging to
the Scheduled Castes. But I regret
to say that Kumbhara and Kummari
are one and the same caste. In north
Orissa they use the expression ‘Kum-
bhara’ and in South Orissa they are
called ‘Kummari'. But they are one
caste and they have been treated as
caste Hindus, and they have got their
relationship with each other through-
out the State.

I do not understand why Kumbhara
has been excluded and Kummari has
been included. If you go through the
Report of the Backward Classes Com-
mission, you will find that Kum-
bhara has been recommended for in-
clusion among backward classes. But
here I do not understand why Kum-
bhara has been left out and Kum-
mari has been included.

If the population of the Scheduled
Castes is to be increased in this way
from year to year,Ido notunderstand
how their upliftment is possible with-
in a short period. Whatever amount
iz allotted by the State Government
or by the Central Government from
year to year is not at all sufficient
for the upliftment of the Scheduled
Castes and Scheduled Tribes. Again,
if large sections of people or caste
Hindus are to be included in the list
of Scheduled Castes, I do not think
it would be possible to solve the pro-
blem within the time scheduled under
the Constitution. I think it will take
a long time to bring these sections of
people on to an equal level with the
Hindus.

I therefore request the Home Minis-
ter to exclude Kummari from the list
of Scheduled Castes.

off AT (FALAT ST era—
sgfeam anfar) ;@ fedt afvge W,
¥ ag wgm W § 5 g et
# qgw gard & ot frgges sreew
forelt & s oY Faeer F afiver ot ot @
§ qUaT 7 & | fawr F ww ofrat
arfas Y it § 1 T onfeat o e
TN T EET TET A @ g
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it ge=qr Re3Y Y ATy F AHa
ot ag wnl 99T A9 (8YY 9F &4
ST S§ iy § 1 GET AW AT €
f& = maAdz W aTEdr § a9r &
gt e e & @Y § ) 22 13-
He faee § 9¥67 19 o7 frggee T
¥ fag @ & w5y "qaT § g
£ 1 qu a1 g8 @I T F
T i gnae AT ST SmEd o
&Y f g5 T § (T anee
fem man & 1 gAY 4T Weq 9AIT A
TS qWIT AT oG § | IAET WAy
B F F79 § 1 W7 g9 qg § W7
# wmgen & o [y s 6 qusr
T WY ZAF AT HA 7 A9 A4 ATE
SFT AT AT A 5
Shri K. L. More (Kolhapur-cum-
Satara—Reserved—Sch.  Castes): I
beg to move:
(i) Page T—
after line 6, add:
426. Chakrawadya-Dasar
27. Chuhar or Chuhra
28. Dakaleru
28. Kolcha or Kolgha
30. Shingdav or Shingadya
31. Sochi
32. Timali
33. Vankar
34, Vitholia”.
(ii) Page T—
for lines 21 and 22, substitute:

“7., Mang, Matang, Dankhni-
Mang, Mang-Mahashi, Mang-
Garudi, Madari, Garudi or
Radhe-Mang".

{iii) Page 6, line 19—
omit “Madig”.

(iv) Page 6—
for line 34, substitute:

“16. Mang, Matang, Mini-madig,
or Madig”.
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The purpose of mamend:mts Nos.
354 and 355 is to place “Madig” in the
proper order. If my amendment is
accepted, item 16 would read as fol-
lows: “Mang, Matang, Mini-madig
or Madig”. The reason why I am
placing “Madig” in this way is that
formerly this community was in list
No. 21, under the Scheduled Castes
and Scheduled Tribes Order, 1950. So
I am not making any substantial
cthange. Only 1 am putting them in
proper order.

My purpose in moving amendment
No. 253 is for the inclusion of cer-
tain castes which have been
excluded. They were in the for-
mer order. The Backward Classes

Commission ha: not given any
substantial or convincing reasons
for - their exclusion. So I am

requesting the hon. Minister to in-
clude them. The castes are: Chakra-
wadaya-Dasar, Chuhar or Chuhra,
Dakaleru, Koldha or Kolgha, Shing-
dav or Shingadya, Sochi, Timali—it
is ‘Timali’; in the list through mis-
print it is put as ‘Jimali'—, Vankar
and Vitholia.

With regard to amendment No.
325, I am just giving the synonym
or better word for “Mang” because
in Maharastraand in the Marath-
wada area and in Madhya Pradesh,
all of them are called “Matang”.
“Mang” is a very comtemptuous or
detestable word. Therefore, I am
suggesting that lines 21 and 22 may
be put a3 I have indicated in amend-
ment No. 325. These are, of course,
very simple amendments and I hope
there would not be any objection for
accepting them. I commend my
amendments.

Several Hon. Members rose—

Mr. Deputy-Speaker: I am sorry
I cannot call any more hon. Mem-
bers now. I have to call the hon.
Minister and | am sure that Govern-
ment have considered all those
amendments that have come and they
must have made up their minds and
will give a reply to them, and see
whether they can be accepted.
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Shri B. K. Das (Contai): We would
have to submit our memoranda.

Mr. Deputy-Speaker: You may.

Shri B. K. Das: Will they go on
record?

Mr. Depuiy-Speaker: I am sure
Government must have locked into
all the amendrents that have been
submitted.

Shri B. K. Das: We do not know
that.

Mr. Deputy-Speaker: The hon.
Member would appreciate that the
House itself had placed a time limit.

Shri Balmiki: There are so many
amendments of mine to the First
Schedule and I have little time at
my disposal. I want to speak . only
on one.

Mr, Deputy-Speaker: I have already
said that it ig not possible now to
extend the time.

Shri Balmiki: 1 want to speak only
on one amendment; one minute.

Mr. Deputy-Speaker: If one minute
for everybody is given then it may
make 20 minutes.

Shri Jangde rose—

Mr. Deputy-Speak Shri Jangd
has already spoken twice.

Shri Keshavaiengar (Bangalore

North): Let me move my amendment;
the Home Minister was pleased to
accept it. ’

Mr. Deputy-Speaker: If it is
prought to the notice of the hon Min-
jster he will reply to that.

An Hon. Member: Only
nute, Sir.

Mr. Deputy-Speaker: One minute
for each Member would mean another
20 minutes; how can I accommodate?

Shri Balmiki: About the Koris no-
body has said anything; there is my
amendment.

Mr. Deputy-Speaker: If Members
wish that one minute may be given to
each Member, 1 am prepared to give.

one mi-
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Is this the desire of the House that
another 15 minutes may be given te
this?

Several Hon. Members: Yes.

Mr. Deputy-Speaker: I have no ob-
jection.

An Hon, Member: Time should be
given State-wise.

Shri I. Eacharan (Ponnani—Reserv-
ed—Sch. Castes): Sir, I have my
amendment No. 108. It is to add the
3 communites, ‘Kanakkan, Pulayan
and Vettuvan’.

These are the three major commu-
nities in Malabar. Pulayan has been

‘classified as a Scheduled Tribe. They

have not got the characterisitics of
the Scheduled Tribes. Their social
customs and occupations and other
things are just as those of the Sche-
duled Caste:. I, therefore, say that
this caste should be added along with
the other two castes Kanakkan and
Vettuvan who are the Scheduled
Castes in Malabar district and these
three should be classified as Scheduled
Castes throughout the new State of
Kerala when it is formed.

st WFHT®T © 1 beg to move:
Page 15—

for lines 6 to 11, substitute:

“64, Kori

85, Gond”.

oo g 3w i w1
areiEEt # gree wgae ¥ faery
¥ faege firft gf & W &9 A &9
W oY A W ez W Hg ¥
e fFar § A AT =2zw ¥
e § wEErE o o ¥ s §
f 4y wez mfas &7 A 90

mO W AT wHEEE AR
(dshew dEm) iue & ER RO
Az vtz & awq wgr mn & o A
T A g8 & ¥ w1 § T A
arr g& & wxv aforfo anfr fee
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& qifew ¢ fAg 9, og AY m@ifz-
He # A & | 98 919 ) § fF wiit
T TET TR A 7 "/OT § 6
IHE AT F AT GE ST Yo
e wifgd W § s o s
frg® g@ &7 § e A% g4 & A
AEAFE FEE F QA AWAT AR |

o A% NE FT AGAF & 3 FATY
ag WL 9% § | q® FE@ a% JIEH
(wifem anfedt) & wev § 9 g
sy 1 9w g | w4 ¥ aFar oAv A1
"y WY Mz ATH K AYATT F
fogre @ wgfead G o A
AT T FEEIT G TR § | greed
¥ fagra & o g9 AT Ay ot W
WANAT FEEIGAGTSFE | |
A ZTEeR & A9 § A9 g4 § w0 fem
g ot & s § & SET aE
W gAT AT § 39 At g adr
araE § 1 IR feaia T 9T WA
|EA, FHEIET, AW AT FAT A AT
w1 =T A TE FY 49T0 9 | #
MET § T IAR A IWAT FT HITL
T wa

sl WM . IATAN  AEEA, §
¥ wEA w1 OF Az A A=
g oe Al oy wem g e d A v
g fs T ATeTd § aga € oA
Ffaai 1 anfasr fear @, te, ty
afaat fore #1 ff dew o (39
AIHET)  FAA (W AT o AR &
€ o= 5 31 7 o, <1 T sfaaf #7
99 | anfae w1 ¥ gre faar & v &Y
He ], R 9 A 3, 3 919§ WK
THT FTAT W RO & Wra aga aw
WA ST 1 F wrgan § 6 gt
w1 4g wiferdt AT W T S AT
A flt o7 gEER W T @
fgq 1

Orders (Amendment) Bill

T #gA & A9 F A9 "wreAr
AT § | 337 Sntaa ag & e gegemi
arfa & = fagre, w@™ g dma §
FATE Y AT AT ARIE F A gUE
=7 gt a¢ fefza afar § aydifee
At § AT FT OFW FIF § I R
agl 77 gfveer A s

3 v ufafm aram sz g fr
g W3 H ST WYY oAE 4y fand
gé wfrar § Wk 9= A o "R
AATAET &, FarmEA afan § w4
Ry & Hw 7 sur TEd §
Fagm fr Awrafa A1 87 97w
arfa #1 gfvemt & mifaw far amr
ST F qHT AT FT AT & T4 &1
+ft ST AT A § R FE e e
I8 % wfw gumga ad a1 faerad
fadt § s & g &5 o wfa
frastged agnem g fm &
qr A AET &, 59 %1 31 mfaw fer
E1

sl 90 Ho W (WAL
Hw—ea—sagfaa afeat ) : sea
wgred, A A9 {{s T A R
TR AR | § ufas 7 55 T Ty
¥ fawg & o fadeT w0 g g
fe Toeam § St sy anfaar
ey g 7 mfwe @9 ¥ gz o
I 1 g A 7 i v § fow
Fag grm f5 W aw @t ofofoa
arfa g1 gu Wt oo afvwrd § dfew
ff w99 F aqrfom wfasr wmr &
IET |

gt 9T & qg 9 ¥ faagw w1
arzm fr ooE F gg @ A a5
s W oFRE
WY, ¥gax, A, Wik o W
gadr arfat S AW, Aues, e,
!ﬁz—tﬁ. R LIRS mr i‘m! Y
W SrfeaT, 99 a9 ®1 OF g gur €
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[=Y 7o Fo arETH]

i #X faar 9 sk 5T F
T I WX 9T g & gt &
S UFaT 9T WL ATEATE FT A
T\ 9T TF 6 g A I IT F
ORI GHTST F1 FH TET FC &0 AT
o9E F UF gEl ¥ A aga agf
U 79 7% 9 W F w= JRTAr
AT arwRTfEaT agat 91T & awear
g f 39 wew § ndrEaT H FeRr-
ot 1 wer F T OF G adwE
fs oft aum gfem wfar st o=
¥ T &, fow A ooF AeshT g,
TF & 7, T 21T far §, 37 #
% & foree & e s 1 58 & gt
H o7 § 99 WX AT a3 |
& grdwr F@T § fR S AT 4= A
F FT {27 T dASA § IA HY AN
forar s o oY qET q=T E ST A
TF I 47 § g<&7 F1 |7 "59fy
&1 A%t & 1 wifE ag sfaat eforfog
e £ g F a7 FFIL T A G A
& " § 59 § wewre #7 F1E wwfa
T g

Shri B. K. Das: Sir, I beg to move:
Page 16, line 1—

add at the end “or Dalai”.

3 p.M.

This caste Dalai was recommended
by the Backward Classes Commission
to be included in the list of Scheduled
Castes. I do not know why this caste
has been omitted. I understand that
in the rpinion of the State Govern-
ment this caste appears to be an ob-
scure one. 1 do not know the reason
for this, This caste lives in my con-
stituency and also in my distriet and
the contiguous district of the 24 Par-
ganas. I know that in the West
Bengal list, in entry 23, the caste
Kandra is there. I know that this is
the same caste and Is known, in some
parts of the district, as Dalai. During
the census enumeration, ' they men-
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’

tioned their name as Dalai but they
have not been enumerated so. Kandra
caste is given there but the number
has been less than what it ought to be.
For that reason, I have mentioned
Dalai with Kandra and I think there
will be no difficulty in including this
caste.

it o 7w (Farem wg—afemm):
JUTEAE HERW, WL HAIHAZ Yy AW
useg Y T e E

(i) Page 13—

omit line 33.
(ii) Page 15—
for lines 6 to 8 substitute:“84.

Kori”.

gigHe  (dENA) do 3wy F
a § # ag wgA Aneen g dmare
T T § o Sres wrE (wgiee
wnfeai) # afeafem 1 € & o= wméx
& qarfas | Far arfy i oF Fiea
femmT, ey F ImemRw A gf
AR I A AR o o gardr Arfa v
frgdy onfaat #7 foee & 7 e 97 4
&7 & g AW frwre fmr sma
I F AT AFas AW wEEA
( Faredy snfey s ) vy, 9@ & am
WY ag AT A ko 3w fgd afaay
#y fe fearomg 1 99 F A A
7g AR T §W ATSTH ANE Y

I wHEde Ao Y ¥W o @
e 7 anfs =1 qyges Freg &
F faewr famm s

O FAEAT o s WY
wfr ¥ warfess & | FYG wnfa &Y
faa st gy 2w & s e § gagee
Freed § w1y Ty 1 Afew e ke
& o oY, w3, ¥ Wi wmr,
# 8 onfa #1 greqes Freew & A
AT AT F | AFAE FAOQAA FHGA 7
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W @ ¥ o 15 aog 4G aaqaré %
A F1E7 d fofiomit § Ggges
srg dfee far i w fF @ &
foarg ol ¥ 90%, & 99 91X g1
#ao § Miv g@t gt & W wwd §
I A & Ofa faw, | "g7 #0
T, N g eF A ) I F fed
g W Tl FaT 91 G F oW A=
fedftami # g arfa S Feraga s
|/ L8RY FY ATHATY F WA T
g fedflomt & 99 &7 @=q1 § U4,
co gaT 4Y | feT Y g8 ofa 1 g
aifa & v gfafvfae &9 § 9faw @
T & 1 3 ST § R w dwE A

faer = =ifgwr

st e Fo Wi (F&T fre) -
AT ITEAE HEIRY, § WOAT S
o %3 WEIT T § AT TH NHCR ¢
Page 17—

After line 24, add:

“27. Dhobi”.

™ F WY 9TEE ¢ F AT
gt f oYt 51 mfae w79 A8 | oy
oY ghaT F & ey W ST @ oE
A gat Tl # off S fave w3,
Ao, fage, & dme, T omi §
YT T HEYE {AT ATAT & 9T g
Srfe § I FT AT T @ 1 w@r A
T AT | qg i wgiw ey
# AT e T | A7 d5ag q\Ee
wafrg 9 e wré 8, 3w A S fawr-
fo %t & f Sifat €1 spgia st
# afrer #3 fomm oy ) @Y W I
¥ g ameT 9w FT T E, AT
f& og wm fogr smaam

ot FY®  (HENI-TEAGT TRAT—
fea-wgfae wifaw sfaat) : aavenw
weT, ¥ WO qg wHEHT W w
ST g

Orders (Amendment) Bill

I beg to move:
(i) Page 13—

omit lines 16, 17, 19, 20 and 36.
(ii) Page 14—

omit lines 2, 4, 25, 27, 28, 30 and
36.
(iii) Page 15—

(i) omit line 1; and

(ii) omit lines 9 to 11.
(iv) Page 30 and 31—

for lines 31 to 37 and lines 1 to 9
respectively, substitute:

“i(a) Throughout the State.”
(v) Page 35—
after line 21, insert:
‘8A. After Part VII—Punjab, insert:
“PART VIIA—UTTAR PRADESH
Apariya
Badi
Baheliya
Baiga
Bhil (Bhopa) !
Bhoksa
. Bhuiya

. Bhutia (Khampa, Marcha,
Tolcha, Jad)

9. Boria or Bora
10. Chero or Cheru
11. Jaunsari
12. Kharwar
13. Kol
14. Korwa (Korku)
15. Majhwar
16. Patari
17. Raji (Banmanus)
18. Saharya
19. Tharu
20. Gond (Dhuria, Naik Ojha)".
(vi) Page 36—
for lines 10 to 12, substitute:
*“2, Throughout the State:—""'

LI I R N
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[ v5¥]

THEHE Fo £8, wo HIT st To
dro ¥ wraed & & | IAT WAW & gAY
wrfeamy wrf s T § ) freE ge
AW T of s o -
FamT AL g R H AL AT A
9% 7 gATET & | & I FT DRI ARG
ATEAT | Fo o ATHLF W T &
WMEATGT AT AT AT ATAH(
EGE LR L Tl e
&% €1 4 419 A ¢ & IR Aéia-
arfadt ¥ oyl #7 faee & =1 fen
21 K quman g F segsgar weE A
qE A A A ¥ oY aive wriea §
Tz @M § ofr sieart § fage A
orieaT §, SEET §, weg g2, Wi,
farer s, weq WA, T TET
wifgare § ak ary §, A= 7 owwaE-
anft & wErw F off mrieEEr & fe
a § 9 AE 7 I97 Wew 7 wE
e Sregee wrer g 0t | 9 @
T AT A g daad TR e
¥ wg gu it 99 #Y deges wwew A
1= faan @ , AT F A9 WG G
Hoar A d R I ORI A S I
+Y frreT giami § #7 9 £ ) 3@l
e & afeart GE A oI
wfed & sgar § & 997 93w #
I F1 AEYeT FTEL 1 faee § & Fravrar
fear omm 1 (o Smaat § & o
ey sty it ot o HTE wraf Y ENA,
wEaTw 9y § foe fear wmw, &fEA
it & 37 %1 9 7 fo@n 93
To §Yo HT HTHTT 7 g 79 § AIAHATF
g 99 & fag &1 # "7 § Ay
#fr ot & g wEm F foent
wifeary anfadi & wwra §  fugdr
wifrat & #afem §  gae faom 2
f& 99 %1 ggfET arfaa) €1 fFez F
frrrr 7 fuges s A T (T
WY, JAWT AET § ey, qgT T T FT

6506
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-

dfragre 215 (WAR A mifaw i)
# wiwiET T A7 IET

O qEU HAeF wew yiw A
S WA F A W OE |
Shri Jaipal Singh T[Ranchi West—
Reserved—Sch. Tribes): Sir, I rise on

a point' of order. I find that Gond is
not in the list for U.P.

Mr. Deputy-Speaker: He is com-
plaining about that. He says that in
as many as eight States it is there
while it is not there in UP.

Shri Jaipal Singh: What is the
argument?

Mr. Deputy-Speaker: He wants it
to be included here as well; that is
his point.

ot FY® © T NI AT W WA

1 & O g & T /AT e
dw o7 o9 1 g 1 AEEy ¥ (Fa
ot W €, i A foedT  mmEETEEy
0 wTferat g €, 99 Q7 A & A7
wit §, wTg ag FE N T gl Aiw_
weg w3 § W W AT # A9Ae
dfgm a7 qrY o § | e #E Ay wEar
& for St & A & g (e iy wfaarT
AT AT w%aT §, fwE § w®A ¥ A
a1 ot g WRw & qaneaw mHfer
for 7 Wit g fray 7y & a7 o feew
¥ fFar mar ¢, ag A aum A A
T | 9fgw T A A e e
FT A F wrfearEt |tiea G fEwar
a7 uWe g ¥ TATHR A AW AT
arrfaamdy Stiae fwar s &, e fedt
ot et & fore argeitat & sfaanfoat
FrAwTATEI E I FT ArgrE tgaT M
2, o= fr g7 agl=t #1 fom & sA A1
qTemFA ¢, 9% N FRrmry ) & W
FY Fa=rar § f# swage fasr # sramge
gHm & mifeanfaay o dea 66,342
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2, 2o &7 wygaE ufenn ghaa gl
fear mar g, AT Faagz faw w7
Ferg T e Ter Y oy 367 |TATEl Y e, vEo
& wara FgEw faa # wEE
Ys,003 § WYY 91z AgAr fAe €7
TATATEY 23,3 0¥ §, I FT A FT @
TR 1A T A NG L THS AT
AR WA ATEATHEY #7 @ I AT
A ITAA 98 Fav 04T 7, 99 F FA
HTATET ATA TATHRT FT ALAA F7 (747
T ¥ 1 I g ¥ agT ¥ IXEIT A
T A%, AFT AT 4F 997 A 2,
AT WIFA T T TgT FgAl 18T
£ 7 oA Qe & el a1 Sl
I wet AIEATAT A mTEe 9
fFar @

ot wfww (3q7) : 79T OF FrT A
AT dgaw 3 o g fow AT de
zey ¥ ol AT 3w oy &

Page 32, line 9—

add at the end:
“or Halbi Koshti.”

# AT FAT AT § F gAY
qeq 93w § W1 7 agA | st
f@{@ﬂ?{ﬂﬁmmiaﬂﬁm_
T, THAETE, T A § A
Forsr #7 QY gl F geal AT
*1 SEAFT FES WAT T, WEA
sera, Wi, fae & gav e & 54y
FHE AT F AT FIST Fgr AT 2
Ffewr @ AT wEr Wi A
o faw 7A@t fear mar &
3y i ag @ e gt wredt A o
afy & fom ®7 gaen s goar A
FE &, T 1 3 79 & fww v foran
T | & WY T UG ATATAT AT §
f& Russell’s Book Tribes and Castess
C.P. Vol. 3, Page 582 § 7g femam Al
gfF:

Orders (Amendment) Bill

Halbi Koshtis are an off-shoo!
of the Halbi Tribe

TAT 7 7 AT g€ K T WU
oF gARz § W@t f5 Aiw = el
W% 18¥¥ § qTo -s-{8%y 7 faar
T, Fg1 & fF  Halbi Ko htis are a
Tagye. % &5 Fwaft A7 A7 T bV
Y 7FF AL O YR g oA F A ww
qFAE | WA A F gTAT &1 S
F ATEAm g gEar FrEr F
OF 2759 A fAET 9w w11 5 R
™ & mfew w7 faar w3 -

st e oy (sRER-AT-
Haag-wafr  wifaw snfan)
JUTEqRT AR, ITH AT A AT AT
T 6T & S8 & o aF I FT F AWGT
FT E | ITF AT F |qg AT AT
At ANEA f g W R Ay
g Arg AT Ardt o waw 5 9 7 A9
T aw fFT §, SR W A g avg
F E FTATE | v e wa
#1 A1 fodtE § 99 &1 7 gew & wda
F7AT § W A & g F
fe e w1 oW fogie o2 waeg s
&1 wifegr | R a8 19 9 Sfea sm
MW AT AT g g g &
Ffrm A fagfe @ dv & & w0
TR AT I WO AT &« fear Er

g

fare s § sfeanfeat wiw gt
F17 wgfaad ST v g, 99 71§ @wE
Foar g Wi 99 ¥ fag A g w6

AgEg ® gifew o= 40 E )
qGY §9 ¥ WG §1 AMHA  q%
@ & g w7 g g fF gy
9@ g & wifenfeat & aw Q@
AT T AT <T@ AT AT A IqT
¥ ¥ g aga famm §
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[+ T fare) .
A f g s war fw ww &
sy famr o 1 S| SEF A A
w1 F5 fagre, e, s, = w2,
TreIET, T, §3ETR, AR Tt A
Aits @W wifEETEr A AT § 1w
TR WA MRy g sz e g
wz arErer o gR &, e o g &
AT daw i & g A §
# A AT F ATHA FATUIR  IqFeqT
F ¥ fag @y gar g W ww St
Faer Jigar g fr fas w3, fage
T go qTo ¥ 7T FY faaat feggardy
g O I F Fow deat @ § 0
o os e g fow & f5 o 9
T § A1 § A FY FEAET Agan @
9 AfF T agm s i WA
e T 1w fF o fet AW AR
T1g § fom 31 Famifai W oo & o §
et 3 it snfaareh &1 7 79 a0d )

# aren g 5 < ardm %1 e
¥ g WA wLET 7 g AT & /G AT
6 | TR 7 v o forw faely @Y o0
oifzardt @t faee & & wed § & 557
AT W wawm i # A g WA ¥
Tg oY g ¥ FgAT e § 6 g o
T a1 #1 3F Fr 9 atg ¥ & A
saiias qor & St gus g
g ok 39 F1 gad F 39 K
AT I FY qIH S AL (T AT
ar 3 gt fogE gu d w® s A
IJTR FAF& garar o | fFa aeE
¥ I AR FT INAT KT AT E T
F WEW # aNF THEE S|
FEAT AEH g 1w e g i
F gaaaed@ g fom w7
ar s weder e oam g
0T 7 I F A 7 ovg Fredt #)
W™A®F T q5w1 A foer w3 o
§ 1w o 3 w0 fafgar k& Wk
g v Fafgal & wor g T §

Orders (Amendment) Bill

¥ Sgges zrew oifem 7 gW & Frw
dfat § w6 g T e #
A FTE AT FTATE | T AT T 3H
- AT R | AfFa g
= Al faar mar & 1 3= & afr
Tg WA WERE F 9 Hf sHEW ¥
T IR g g as fe s ¥
AL { Teaf ST F1 A0 Femm v
fom & se 8 3R 7 -0 A
g Fa1 & fF T &y Fofrw § aw sfem
FraEr ¥ foF awr faar aar & 0 B
ara  sTEieE & fawwE ¥ €0

JITCAR-AEIAT AT STHACH T
7 Fifag =T 5 F1 wew o gy fad
dfF Fa aga FA Y, WA AT AYAT
ATH & T

st A fog: & wom & A
FAT 1R § 5 o dYo F wgH I AY
oifeawl &9 § I w1 AT faaw
w9 ¥ oF T | W 99 9 fRET avg
FT T TF T FL | C T A0 &
AT g T g1 A1 9% F fFa f g
o wfEr fagsa & o &g T o &
FFAT M fpe IT maw F AT 9
IfeT FTETEY FT qFAT & 1 AT FHE
gra o9 wEW FU & AW )

TR T @ FrdaT wo & A A
s e g fF o At e ST § 7
4T &, s=wy = faar s o

Dr. Jatav-vir (Bharatpur-Sawai
Madhopur—Reserved—Sch.  Castes):
Sir, I beg to move:

(i) Page T—
after line 19, insert:
“5A. Jatav"”
(ii) Page 12, line 37—

for “Jatia Chamar” substitute:
“Jatia” :
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(iii) Page 13—
after line 6, ingert:

“]13A. Jatav”

(iv) Page 14—

after line 17, insert:
“38A. Jatav”

(v) Page 17—
after line 11, insert:
“13A. Jatav"
(vi) Page 18—
after line 14, insert:
“26A. Jatav”
wvii) Page 19—
after line 17, insert:
“26A. Jatav"
(viii) Page 21—

after line 5, insert:
“19A. Jatav”

{ix) Page 21—

after line 30, insert:
“10A. Jatav”

{x) Page 22, line 20—

for “Jatav Chamar” substitute:

“Jatav”
(xi) Page 22—

after line 28, insert:
“16A. Jatav"

(xii) Page 26—

after line 21, insert:
“8A. Jatav”

IITSAA-AB R, § 7 W97 qaEA
3e & ve a% ¥ fea @ W S Fara
#  Fa= T =1 & f e wnfa wi
f weg wTea F w7 99 ¥ fomd g
otfa &, TR\ F g Are frgr 9@
& w17 1 FATTAT TIRAT E £ go e
i\'mﬂﬁa & FH Y FH Je,000
AEF g § W afa 719 AF o1 w9 F#7¥
AT Forn fF agr o w7 F A
afafes wwee  (wwega wfawrd)
oy &, 9 fo xm onfr Y faefr v
A WX TR AT ART H A-T T
f& o oorfa & gy giw I F
s @R ENE nfa s §

Orders (Amendment) Bill
THT AT A1fET | A® W W W
I AT WY B 997 99 fF o weR
*ff g onfa % o A & o fF dque
g | T %1 Ow AU (Jaw) Wifd ¥
7 e &1 fawifer d5a8  wites
TR AFT G ARaIEOTI A v
T FT FgAT a1 5 g oF quF wfa d
afe w1 7 5@ 1 feer g anfa &
@ S fr &1 wWR AW EE ar
a9 eyt # dmm I ouE AN
s faar mar av | fos® o= a6t &
TR T AT F TR FT AT AG G
gfaerd 3 1 W9 F 997 99 wqrar
fe wfes /2% T@ wfa & Yo wo
W FT & FEW1 ¥ e 9T s,
g Tl WX qOAT o w1 9@
FW | A I A FT A T TR
FY 7T AT ATET A, G I AT AR
& fedl 9 G 1S9 AT FeE
F1 g 2T § 5 99 7 G ey
FoitE & & W& 99 &1 o Wl Far
g Iw v ama fordeas ¥ st
GRFAT I F ATHA HAT qhed MBI
FUATE | T F oA wEEA 9w
@ g W amm Fwm g fE
@ e F7 fm osmwEm
# |19 F1 qAeT g g 6 gw A g
qifedise I A& § a1 wE o6y I4T
T G 2 | & U9 FT ug W q@enar
e g 5 T ¥ o= i
&Y HC ¥ G 7 99 I9W F1 CH
FroaT eaTfea T & wi agr faadt
& aRTe § @EF AR § AfET I 6y
agr T wgfaa arfaat & w&
2 1 fage & ot 99 *1 wgfae snfadt
q ot T M ) F GrAT s
@A R fw aw fear )

f% o o & w fod v ¥
# @ & wg wwga g 5 o dee
#afa@ &, o 8 g HIFT A
wif vo F w1 wafa sy aww A 2



6513 Scheduled Castes
Shri Pataskar: Sir, I Have very
carefully listened to the numerous

suggestions which have been made
by hon. Members with respect to
«either the deletion of certain names
or the addition of certain names, or
the proper placing of certain other
names in the different Schedules
which are attached to this Bill re-
garding the *Scheduled Castes and the
Scheduled Tribes. No doubt, I re-
alise that in the Constitution itself,
when we passed it, we recognised that
for histor.cal reasons there are in
India in cxistence large tribal areas
-where diiferent tribes still live in
«wonditions which we want to improve.
At the same time, for similar reasons,
there are numerdus castes in  the
-whole country who unfortunately
<suffer from certain disadvantages. It
was from that psint of view that in
«Chapter XVI of the Constitution we
made special provisions with respect
#o their education, their services, the
improvement of their situation and,
Hastly, their separate representation
dor a period of ten years in the dif-
ferent Assemblies and in the Parlia-
wment itself.

With all these, I would now request
the hon. Members to loock at this
«question not from the point of view
as to whether a perticular community
in a particular part of the country is
w@or is not included so far as the list is
<oncerned, because it is one which is
Yound to have some imperfection or
the other, but from the point of view
«©f the efforts—the joint efforts of all
of us put together—that we have
been making to solve this question in
& particular way.

As soon as the Constitution came
vnto force, recognising the importance
-of theSe factors in our country, we
thad first a President’s Order which
laid down certain communities which
<ought to be given special protection
on the ground that they - are either
‘Scheduled Castes or Scheduled Tri-
es. Naturally, that had to be done
<n an ad hoc basis with the inferma-
tion that was in the possession of the
Government at that time. Certainly,

it was ;thought necessary that there
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should be a Commissioner appointed
just to make adequate and proper
enquiry with respect to all these mat-
ters. A Commissioner was appointed.
That Commissioner made a very ela-
borate and exhaustive enquiry and
ultimately submitted a report, saying
that certain castes should be enume-
rated and added on to the list and
certain tribes or castes should be
taken out from the list. Even after
that, the Government thought that
s 1s a vast subject in which mis-
takes were likely to creep in, and so,
o avoid them,—those mistakes—the
auestion was referred to the different
State Governments who were likely
to be in a better position and who
were in possession of more adequate
information. So, in consultation with
them and with their advice, ulti-
mately, the present list was drawn up.

I do not claim any perfection for
this list, because, as I have been care-
fully listeriing to the speeches here, I
felt that probably there may be some
mistakes. But however we may con-
tinue to discuss this matter, we must
remember that the problem is so vast
that one can never say that there shall
never be a mistake in these matters.

3-23 p.M.
[Mr. SpeEakEr in the Chair]

It is, therefore, from that point of
view that I considered the suggéstions
that have been made by different hon.
Members of this House, particularly
by those who know more intimately
about this matter than any Commis-
sion, Commissioner or the State Gov-
ernménts themselves. Having done
that, we are not going to stop here for
achieving the purpose which we have
set before us. But there must be a
limit,

As I said, this has been done for
two or three purposes. In the matter
of services and education, I can assure
the hon. Members that, if at all there
are some castes or some tribes who,
unfortunately, have been excluded,
the Government will still continue to
enquire, to ascertain any try to do
justice as much as they can.  Of
course, there is this point, namely,
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that their names may not be included
in the rolls for the next elections.
After all, we cannot continue this
work till such’a time when a point is
reached where the general elections
may be held up. This is impossible.
But we will continue to pursue this
matter wherever necessary, but there
is bound to be some defect, especially
when the subject is so vast. How-
ever, the Government's desire is there,
namely, to see that, apart from other
things, justice is done—and  justice
will be done—on a very proper and
right basis so far as the interests of
these communities are concerned. I
can assure the hon. Members that al-
though there are conflicting claims
made on different grounds, the Gov-
ernment will certainly take into con-
sideration all the suggestions that
have been made, and they will try to
ascertain, even hereafter, as to what
those tribes or castes are which un-
fortunately have not come in into this
list in spite of all the efforts that
have been made. We will see that at
any rate they continue to enjoy the
benefits in the matter of education,
general advancement, service, etc.

I shall now refer to the contention
of my hon. friend Shri Rishang Kei-
shing who thought that probably the
Nagas and the Kukis, the two main
tribes in his area, are being delibe-
rately described in different ways in
Manipur and Assam. I can assure
him that that is not true. As I said,
the whole of this list is based on the
report of the Commissioner and after
getting the report, we referred the
matter to the State Governments, and
obviously, whatever those Govern-
ments recommended, we have put
them into this list. There is no poli-
tical motive behind this. I did not
find from the hon. Member’s speech
that his contention is that any par-
ticular sub-tribe, either of the Nagas
or of the Kukis, has been excluded
from the list which has been present-
ed here. It is no good trying to read
too much into a matter like this. Actu-
ally, the hon. Member did not com-
plain that they are excluded. The
only point is, why those communities
should be described like this. But I
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can tell him that such things happen
not only in this case, but in other
cases also.

For instance, take the gquestion of
Gonds. 1 was surprised to hear some
Member asking as to why the Gonds
are included in the list of Scheduled
Castes and not as Scheduled Tribes.
True: the Gonds are being described
as Scheduled Tribes in many States
other than U.P. But the point is not
whether they should be described as
a Scheduled Caste or a Scheduled
Tribe, but whether special conces-
sions are deserved by them. From
enquiries made, I find that so far as
Uttar Pradesh is concerned, there is
no list of Scheduled Tribes, because
it is a central part where there are
not many Scheduled Castes and Sche-
duled Tribes, as such. So, they in-
cluded this community in the list of
communities for whom special .conces-
sions have to be made. There was
no desire, in any way, to humiliate
any community, and it is not from
that point of view that this is done.
Otherwise, we would be going rather
against the very basic principle of the
whole matter. The castes and tribes
are being enumerated in this way, not
for showfng any superiority of a
particular caste over any other caste,
but for solving the problem and for
making special efforts to see that these
people progress and reach the level
of the other citizens as early as pos-
sible. Therefore, I think it is not
desirable for the Members to raise on
the floor qf this Housg the question of
any superiority or inferiority of one
community or tribe as against another
community, caste or tribe.

Shri Jaipal Singh: If that is the
point of view, why do you not put
them as Scheduled Tribes? Why do
you put them as Scheduled Castes?

Shri Pataskar: I should like to
make enquiries and see whether it is
possible to include them among the
Scheduled Tribes. If it is possible,
we shall do it. But I would again
like to repeat this: let not the hon.
Members start saying, that one caste
or tribe is superior to another caste or
tribe.” If there is any mistake, we
should like to see what 1t is.
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Shri Jaipal Singh: Why do you not
admit the mistake?

Shri Pataskar: Let us discuss this
without any passion. With the best
of motives, the Scheduled Tribes
themselves might have said: that “We
want special concession, Do not put
us in the same category or class”. So,
there may be some justification. But,
then there might have been a mistake.
Anyway, this should not be a subject-
matter for any heat or passion.

Supposing, there is a Dhobi. As a
matter of fact, there are certain castes
which are mentioned among the Sche-
duled Castes in some part of the
country and are not so treated in some
other parts of the country. They are
not treated as untouchables in some
parts of the country. I can say from
personal experience that Dhobies in
my State are nowhere regarded as
untouchables. They are not Sche-
duled Castes. They are treated as any
other middle-class community in my
State. But it may be that in certain
other parts, they may like to be re-
garded as Scheduled Castes. There-
fore, it is only after making enquiries
with the States concerned that we
pave laid down the castes’' and tribes
in the States concerned. This is the
basis on which the list has been pre-
Pared. If there are really any mis-
takes, as I said, the Government wil]
ry to make enquiries, and apart from
butting them in the list, they will try
0 correct the mistakes

Shri Jaipal ‘Singh: How is it that
the gonds are described as Scheduled

Tribes everywhere else except j
Uttar Pradesh? cept

Shri Pataskar: I have already re-
plied to that point. I would not like
to go further than what I have said.
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Shri Pataskar: As 1 have said,
uovernment will take up this matter
with the State Government concerned
and see what can be done.

Shri Jaipal Singh: It is a very im-
portant gquestion.

Mr, Speaker: What I have under-
stood from the hon. Minister is this
However convincing may be the argu-
ments of hon. Members in this House
that one community should be placed
not in the Scheduled Castes but in
Scheduled Tribes only for whom there
are special Acts framed, the hon.
Minister wants time to consider the
matter. He has to consult his advi-
sers, the Commissioner and make some
further investigation before coming
to a conclusion, however good it may
be. Therefore, hon. Members must
ailow him time. It may not be diffi-
cult for him to bring it before this
House again.

Shri Jaipal Singh: If he wants time,
he will have it, but let him drop it
for the present. We have no objec-
tion. As my friend from Madhya
Pradesh has said. . . .

Shri Pataskar: We wil.l see that
they are not deprived of any of the
other rights.
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Shri Jaipal Singh: He is going
against the principle of the Constitu-
tion. Let the hon. Minister read the
‘Constitution. The Constitution has

given definite safeguards in regard to ,

land etc. only to Scheduled. Tribes
and not Scheduled Castes. The Leader
of the House is here. The hon.
Minister is going against the Consti-
tution. How is it, I want to ask him
straightaway, that the Gonds are
Scheduled Tribes everywhere else
except in Uttar Pradesh?

s 9T : oeAW ARy, R OE
wrETes Jgar g fr odie fEges
IEMAAEAT T T FHME
fasiar ar Ay ?

Mr. Speaker: Order, order. How
long are we going to hear this? Have
Gonds been in the Scheduled Tribes
list at any time? There has been an
Order before; this is only an amend-
ing order. Were Gonds among the
Scheduled Tribes in Uttar Pradesh
before and is the status quo disturbed
by this particular amendment? Other-
wise, if it 15 a question of putting
them into one category or the other,
the hon. Minister will take time to
-consider it.

Shri Jaipal Singh: Let him drop it.

Shri Pataskar: [ have already
stated there need not be any heat or
misunderstanding in any quarter.

Shri Jaipal Singh: 1 do not want
reflections by the hon. Minister. It is
not a question of heat; it is a ques-
tion of ignorance on his part.

Shri Pataskar: Tt is not a ques-
tion of ignorance; but, it is a ques-
tion of passion on certain sides. I
‘have already tried to explain that in
this matter we will consult the State
Governments. There was a Commis-
sion and there was an enquiry. In
spite of it if there is any mistake, we
‘will try to rectify it. I think bevond
this at this stage, I can give no fur-
‘ther assurance,

That is the position with respect to
many of the amendments that have
been moved. I am accepting amend-
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ments Nos. 189 and 170. I am moving

amendments Nos. 421 and 422.

I beg to move::

(i) Page T—

after line 19, insert:
“5A. Ganda or Gandi".

(ii) Page 32, line 19—

Omit “including Ganda or Gandi™.

We have accepted this, because we
have evidence. Ewven in other cases,
if there are mistakes, we will try
to rectify it. '

ot ITF : TG WET F qFLH H
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Mr, Speaker: The hon. Minister is
equally strong. Hehas consulted the
Commissioner who has given a par-
ticular report. The hon. Minister says
he will consult his advisers again and
he wants time for that.

I will put amendments Nos. 421 and
422 to the vote of the House.

Shri Amjad Ali: Before you put
the amendments -to the vote, let us
know the nature of the amendments.
What are they like? They are not in
the Order Paper.

Mr. Speaker: As hon. Members are
aware, Schedule I relates to the
Constitution {Scheduled Castes)
Order. Schedule II relates to the
Constitution (Scheduled Castes)
(Part C States) Order. All the Sche-
duled Castes in Part A and Part B
States are given in Scheduls 1. Sche-
dule II relates to S a1 Castes
in Part C States. Schedules III and
IV, likewise relate to Scheduled Tribes
in Paris A and B (Schedule III) and
Part C (Schedule IV) States. Now
Ganda or Gandi is included in Sche-
dule III among the Scheduled Tribes
of Uttar Pradesh. . .

Shri B. S. Murthy: Madhya Pra-
desh.



Scheduled Castes

Mr. Speaker: Yes, Madhya Pradesh.
Now item No. 27 in page 32 reads
as follows:

«pardhan, including Ganda or
Gandi, Pathari and Saroti”

It is sought by amendment No. 421
to omit “Ganda or Gandi” from the
list of Scheduled Tribes in Madhya
Pradesh.

Amendment No. 421 relates to the
insertion in page 7, after line 19,
that is, after “Dom or Dumar”, _the
words “Ganda or Gandi” as item
«5A"” The substance of it is this. To-
day in Madhya Pradesh, under the
Bill as originally framed, there is one
community called “Ganda or Gandi”.
Those people were included among
the Scheduled Tribes. The present
attempt is to remove them from the
category of Scheduled Tribes and in-
clude them in the category of Sche-
duled Castes in Madhya Pradesh; not
in Uttar Pradesh.”

Particular persons who go by par-
ticular names in one State may be
Scheduled Castes in one State; but
thcy may be Scheduled Tribes in
another State. There may be Sche-
duled Castes in one State who are
non-Scheduled Castes in another
State. Also, we have seen in the
same State some people are Sche-
duled Castes in one district and they
are not Scheduled Castes in another
district. Therefore, there is no uni-
versal rule because they are called
Ganda or Gandi or this and that
Under these circumstances, I am
afraid there has been some misunder-
standing. Now I will put it to the
vote of the House.

Shri Jaipal Singh: It is very good
of you to try to understand the issue
but this particular amendment has
nothing whatever to do with the dif-
ference in one State and another
State. Here it is within the same
State, Ganda or Gandi, who were
Scheduled Tribes are now made
Scheduled Castes. in the same State.
It is not a question of one State and
another State. The Hon. Minister has
tried to explain to us that there may
be differences in different States.
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Mr. Speaker: In the same State
there may be some differences.
Shri Jaipal Singh: But it is not
what you said.

Mr. Speaker: I am speaking from
my own experience in Andhra State
where I can be expected to know
more than the hon. Member. There
may or may not be difference in
Madhya Pradesh. Whether there is
difference or not, I do not know. I
will put it to the vote of the House.

The question is:
(i) Page 7—
after line 19 insert:
“5A. Gonda or Gandi”.
(ii) Page 32, line 19—
Omit “including Ganda or Gardi™.
Mr. Speaker: Those in favour will
please say ‘Aye’.
Mr. Speaker: Members: ‘Aye’.
Mr. Speaker: Those in favour will
please say ‘No'.
Some Hon. Members: ‘No'.
Mr. Speaker: I think the ‘Ayes’
have it. The motion is adopted.
Shri Jaipal Singh: The Noes' have
it.
Mr. Speaker: 1 shall put it again.
The question is:
(i) Page 7T—
after line 19 insert:
“5A. Gonda or Gandi".
(ii) Page 32, line 19—
Omit “including Gonda or Gandi"”.
Now those in favour will please
rise in their seats. There are a large
number of hon. Members. Now, those
against will please rise in their seats.
There are only four. I see a large
number in favour. The motion 1is
adopted.
The motion was adopted.
Mr. Speaker: The question is:
Page 5—
after line 1 ingert:
“21A. Madiga Dasu and Mash-
teen”.
The motion was adopted.
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Mr. Speaker: The question is:

Page 5— :
after line 7, insert “2TA Relli”.

The motion was adopted.

Shri B. 5. Murthy: What about
Government amendments?

Mr. Speaker: Thev have already
been accepted.

Sardar A. S. Saigal: I have got my
amendment to Schedule IIL

Mr. Speaker: What is the number?

Sardar A. S. Saigal: Amendment
No. 284.

Mr. Speaker: I will put it to the
vote of the House. The question is:
Page 30, line 35—

after “Katghora” insert “Mungali”.

The motion was negatived.

Mr. Speaker: The question is:
“That Schedules I to IV....

Shri Balmiki: There is m am>.’
ment No. 356.
Mr. Speaker: The question is:
Page 15—
for lines 6 to 11, substitute:
65. Gond".
The motion was negatived.
Some Hon. Members rose—

Mr. Speaker: I am not going to
allow this kind of piece-meal motions.
I asked them to mention the numb-
ers of the amendments which they
wanted me to put to the House.

Shri Jaipal Bingh: On a Point of
Order, when an amendment has been
moved, it is for the House to permit
the mover of the amendment to with-
draw it, if he does not want to press
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it. That has not been done in the case
of Sardar A. 5. Saigal.

Mr. Speaker: The House has thrown
it out. The House voted upon it. He-
never asked for leave to withdraw. I
put it to the House and the House has
rejected it.

1 shall now put all other amend--
ments.

The question is:
Page 14, line 3—
add at the end:

“Ravidasi, Raidasi, Ahirwars,
Bhagat, Jaiswars. Dohoar, Nona
Chamar. Dhed Chamar or Jatia.
and Mochi or Achhut”.

The motion was negatived.

Mr. Speaker: The question is:
Page 14—
after line 14, insert:
“35A. Ghasiara or Ghosi™.
The motion was negatived.
Mr. Speaker: The question is:
Page 14, line 20—
add at the end:
“Sang Trash, Pathar Kat,
Sirki Band, Kuncha-Bandhiya,
Giahar Sapera and Saperia”.
The motion was negatived.
Mr. Speaker: The question is:
Page 14, line 26—
add at the end “Chikwa or Child"”.
The motion was negatived.
Mr. Speaker: The question is:
Page 14, line 28—

add at the end “Karua™.

The tion was negatived.
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Mr. Speaker: The question is: 68. Madari
Page 14, line 30— 69. Bagri or Bagdi .
add at th d “Manjhi, Nishad 70. Bhil
a e en “Manjhi, L.
.or Mallha”. 71. Bot or Bhuttiya
. tived 72. Dhewa
The motion was negativec. 73. Julaha or Chamar Julaha
‘Mr. Speaker: The question is: or Kabi.rpsnthi Julaha
Page 14, line 35— =] 74. Banjara
add at the end: 75. Kamkar or Kamhar
76. Luniya
“Gujar Pasi, Kaithwas. Bau- 71. Tharu
rasi, Rajpasi or Raj Bhar, Rasu- ’
lia, Kamani, Tirsulia, Gauduha. 78. Boyer
Khatri, Aheriah, Arakh, Bhar, 79. Saun
“Pass-mangta, Tarsukhia, - Pora- .
rami, Paschamra, Sikari, Guala 80. Band:.
Pasi, Thiyar, Suari, Rohtas. 81. Kabaria
Sabar (Sabri) and Dholia”. 82. Dhari
The motion was negatived. 83. Kingharia
84. i
‘Mr. Speaker: The question is: P:fwalnya
85. Gidhiya
Page 15— 86. Khairwa
after line 3, insert: 87. Kotwar
“g1A. Bedia, Barhia”. 88. Bhimyar
The motion was negatived. 89. Bind
‘Mr. Speaker: The question is: 80. Bhimgas
91, Pahris
Page 15, line 4—
g 92. Patharis
add at the end: 93. Bargahis ~
“Lohar or Agris, Iron miners, 94. Dangis
Black-smiths, Copper smiths, )
Carpenters, Tailors, Auji, Bhul, 95. Tiyar

Tamta or Brazier, Chunauriya, 96. Rangrez or Rangsaz
(Turner of Wooden Vessels),

97. Luni
Chunyal, Sunar, Koli (Weav- uniya
ers), Harkiya, Badi, Mistri, 98. Raj
Oud (Masons).j]ihmr. Mochi 99. Sonkar
or Baiswas, rdhi, Mirasi :
’ " 100. Kart
(Hindu), Rudia (basket mak- artiataks
ers), Orhs or Ors (Oil men) 101. Bhawapureal
or Teli". 102. Dabra Kahar
The motion was negatived 103. Ondhia”
fr. Speaker: The question is: The motion was negatived.
Page 15— Mr. Speaker: The question is;
after line 5, a-dg Page 15—
“g4. Sirki band ajter line 5, add:
65. Sikligar
+ . KllrEE "
66. Bhoksa “ !

67. Bajigar ' The motion was negatived.
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Mr. Speaker: The question is:

Page 5—

for line 17, substitute:

“12. Muchi, Mochi, Rishi,
Ravidas, Rabidas, Ramnami,

Kanojia or Satnami, Suryavan-
shi and Suryavanshi Ramrami”.

The tion was negatived
Mr. Speaker: The question is:
Page 5—

for line 24, substitute:

“4 Chamar, Mochi, Satnami,
Ravidas, Rabidas, Ramnami,
Kanojia, Ramrami Suryavanshi,
Suryavanshi Ramrami”

The motion was negatived.
Mr. Speaker:
Page T—

for lines 14 to 24, substitute:

“1. Bahna or Bahana

2. Balahi or Balai

3. Basor, Burua, Bansor or
Bansodi

4 Chamar, Chamra, Chamri,
Ahuwar, Mochi Nona, Ravidas,
Rabidas Ramrami, Satnami,
Suryavanshi, Suryavanshi Ram-
rami or Mandal Kanojiya

5. Dom or Dumar

6. Katik, Chikwa or Chikwi

7. Mang Dankhi Mang, Mahe-
shi Mang, Garndi, Madari,

Garudi, Redha-Mang or Dang

Chagaha

8. Mehtar or Bhangi, Jama-
dar, Ganda, Panka, Dhoni, Mela

9. Sansi, Sahis or Ghasiya”
The motion was negatived.
Mr. Speaker: The question is:

Page 31, line 6—

after “Udaipur” insert
garh“.
The motion was negatived.

The question is:

“Sanar-

e B
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Mr. Speaker: The question is:
Page 31, line 8—
after. ‘“Mahasamund”
“Bindra-Navagarh”
The motion was negatived.
Mr. Speaker: The question is:
Page 31, line 8—
after “Kelapur” insert “Rani and
Yeotmal”
The motion was negatived.
Mr. Speaker: The question is:
Page 30—
after line 24 insert:
“21. Banjara or Vanjari Naik
excluding Kunbi Vanjari”
The motion was negatived.
Mr. Speaker: The question is:
- Page 30—
after line 28 add:
“3. In the District of East

Khandesh,—Banjara or Vanjari
Naik excluding Kunbi Vanjari™.

The motion was negatived. =

inseri

Page 5—
after line 10, add:
“31. Valmiki, Balmiki or
Boyas”
The motion was negatived.
Mr. Speaker: The question is:
Page 5, line 15—
after “Malo” insert:
“Lal Begi, Mehtar, Bhangi or
Balmiki”.
The motion was negatived.
Mr. Speaker: The question is:
Page 5—
(i) omit line 31;
(ii) line 32, add at the end:
“Balmiki, Lalbegi or Halal-
khor”; and
(iii) omit line 35.
‘The motion was negatived.
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Mr. Speaker: The question is:
Page 6, line 22—

add at the end “Khakrob or
Jamadar”

The motion was negatived.
Mr. Speaker: The question is:
Page T, line 23—
add at the end:

“Balmiki, Jamadar, Gemda,
- Panta, Mala, Halalkhor or Lal-
begilf

The motion was negatived.
Mr. Speaker: The gquestion is:
Page 9, line 2—

add at the end “Bhangi, Val-
miki or Balmiki”

The motion was negatived.
Mr. Speaker: The question is:
Page 12—

(i) line 12, add at the end:

*Mala, Jhalo-Malo, Zala
Mehtar Bhangi, Valamiki or
Balmiki”; and
(ii) omit lines 20 and 33.

The motion was negatived.

Mr. Speaker: The question is:
Page ..—
omit line 29.

The ti was negatived.
Mr. Speaker: The question is:
Page 12—
(a) after line 33, add:
“(i) omit entry 3"; and
(b) line 36, add at the end:

“Mehtar, Lalbegi, Bala Sahi,
Halalkhor, Khakrob, Jamadar,
Achhut, Barar, Sansi or Jhalo
Hnloli 1

The motion was unegatived.
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Mr, Speaker: The question is:
Page 13—
after line 12, edd:
“(vi) after entry 34, add:
‘35. Turi'.”
The motion was negatived.
Mr. Speaker: The question is:
Page 13, line 26—
add at the end:

“Mehtar, Bhangi, Halalkhor,
Khakrob, Chuhra, Jamadar,
Balhar, Kharotia or Achhut”,

The motion was negatived.
Mr. Speaker: The question is:
Page 14, line 7—
add at the end: “or Dhanak".
The motion was negatived.
Mr. Speaker: The question is:
Page 14—
omit line 29.
The motion was negatived.
Mr. Speaker: The question is:
Page 15—
(i) omit line 28; and
(ii) line 32, add at the end:

“Balmiki, Bhangi, Jhalo Malo
or Malo, Mehtar, Lalbegi,
Halalkhor, Khakrob, Jamadar,
Chuhra or Dom".

The motion was negatived.
Mr. Speaker: The question is:
Page 16—

omit lines 12 and 17.

The motion was negatived.

Mr. Speaker: The question is:
Page 17, line 5—
add at the end:

“Balmiki, Dhed, Dom, EKhak-
rob, Halalkhor, Lalbegi, Jama-
dar or Chuhra”. ’

The motion was negatived.
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Mr. Speaker: The question is:
Page 17, line 8—

add at the end “or Dhanak”.
Mr. Bpeaker: The question is:
Page 17—

after line 29, insert:

“2A. Balmiki or Bhangi”.

The motion was negatived.
Mr. Speaker: The Question is:

Page 18—
omit line B.

The motion was negatived.
Mr. Speaker: The question is:
Page 18—

after line 9, insert:

‘(la) fer entry 7, substitute:

“7. Balmiki or Chura, Bhangi,
Halalkhor, Lalbegi, Mehtar,
Bala Shahi, Jamadar, Khakrob,
Barar, Jhalo Malo or Sweeper”.’

The motion was negatived.
Mr. Speaker: The question is:
Page 13—

after line 21, add:

“34. Turi”.

The motion was negatived.
Mr. Speaker: The question is:
Page 19, line 3—

add at the end:

“Balmiki, Chuhra, Mehtar,
Lalbegi, Bala Shahi, Halalkhor,
Khakrob, Jamadar or Harijan.”

The motion was negatived.
Mr. Speaker: The question is:

Page 19, line 11—

add at the end “Dhanak or

Dhanuk”.

The motion was negatived.
Mr. Speaker: The question is:
Page 20—

omit line 9.
The motion was negatived.
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Mr. Speaker: The question is:
Page 20, line 14—
add at the end:
“Balmiki, Mehtar, Halalkhor,
Lalbegi, Olgana, Malkana,

Korar, Zadmali, Jamadar or
Khakrob”.

The tion was neg ed.
Mr. Speaker: The question is:
Page 21—

after line 2, add:
‘(i) in entry 9, add at the end:—

“Balmiki, Mehtar, Lalbegi,
Jamadar, Halal, Khakrob".'

The motion was negatived.

Mr. Speaker: The question is:
Page 21, line 28—
add at the end “or Dhanak”.
The motion was negatived.
Mr. SBpeaker: The question is:
Page 21, line 36—
add at the end:
“Balmiki, Halalkhor, Lal-
begi, Khakrob or Jamadar”.
The motion was negatived.
Mr. Speaker: The question is:
Page 22, line 18—
add at the end:

“Chohra, Balmiki, Sweeper,
Lalbegi, Halalkhor, Jamadar or
Mehtar”.

The motion was negatived.
Mr. Speaker: The question is:

Page 22—
omit lines 21, X2 and 35.

The motion was negatived.
Mr. Speaker: Thex question is:
Page 22, line 25—

add at the end:
“or Julaha".
The tion was tived.
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Mr. Speaker: The question is:
Page 23—
(i) line 19, add at the end:

“Chuha, Mehtar, Khakrob,
Bweeper, Lalbegi, Jamadar,
Barar or Rehar”; and

(ii) omit lines 24 and 32.
The motion was negatived.
Mr. Speaker: The question is:

Page 24— {

omit line 22.

The motion was negatived.
Mr. Speaker:
Page 24—

after line 36, insert:

“1A. Lalbegi,

Bhangi or Balmiki”.
The motion was negatived.
Mr. Speaker: The question is:
Page 28, line 68—
add at the end “Balmiki or
Bhangi”.
The motion was negatived.
Mr. Speaker: The question is:
Page 28, line 17—
add at the end “Mehtar, Balmiki,
Bhangi or Domar”.

The motion was negatived.

Mr. Speaker: The question is:
Page 26—
Omit line 24.

The question is:

Mehtar,

The motion was negatived.
Mr. Speaker: The question is:
Page 27—
omit line 28.
The motion was negatived.
Mr. Speaker: The question is:
Page 5—
after line 1, insert:
‘(21A. Mahar”. '
The motion was negatived.
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Mr. Speaker: The gquestion is:
Page 5—
" after line 35, insert:

“15A. Mahar

15B. Mala".

The motion was negatived.
Mr. Speaker: The question is:
Page 6—

after line 31, insert:

“13A. Mala”.

The motion was negatived.
Mr. Speaker: The question is:
Page T7—

after line 20, insert:

*6A. Mahar
6B. Mala".

The motion was negatived.
Mr. Speaker: The question is:
Page 8—

after line 37, insert:

“30A. Mahar”.

The motion was negatived.
Mr. Speaker:
Page 11—

after line 12, insert:

“39A. Holeya or Holar".

The question is:

The motion was negatived.
Mr. Speaker: The question is:
Page 14, line 17—
add at the end “Holeya”.

The motion was negatived.
Mr. Speaker: The question is:
Page 14—

after line 30, insert:
“51A. Mahar or Mala”.
The motion was negatived.
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Mr., Bpeaker: The question is:
Page 15—
after line 32, insert:

“18A. Holeya".

The motion was negatived.
Mr. Speaker: The question is:
Page 16, line 15—

add at the end “or Mala".

The motion was negatived.
Mr, Speaker: The question is:
Page 17—

after line 11, insert:

“13A. Holeya".

The motion was negatived.
Mr. Speaker: The question is:
Page 17—

after line 17, insert:

“19A. Mala".

The motion was nepatived.
Mr. Speaker: The question is:
Page 17—

after line 34, insert:

“7A. Holeya or Holer”,

The motion was negatived.
Mr. Speaker: The question is:
Page 17—
after line 37, insert:

“10A. Madiga

10B. Mang”.

The motion was negatived.
Mr. Speaker: The question is:
Page 18—

after line 1, insert:

“114. Mahar

11B. Mala”,

The motion was negatived.
Mr. Speaker: The question is:
Puge 18—

after line 30, insert:

“30A. Madiga”.

The ti was gatived.
Mr. Speaker: The question is:
Page 10—
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after line 31, insert:

“40A. Mahar

40B. Mala
40C. Mang”.

The maotion was negatived.
Mr. Speaker: The question is:
Page 20, line 17— -

add at the end:
“Holeya, Mahar, Mala, Mang,
Madiga”.

The motion was negatived.
Mr. Speaker: The question is:
Page 21—

after line 6, add:

“20A. Holeya”.

The motion was nepatived.
Mr. Bpeaker: The question is:
Page 21—

after line 7, add:

“28A. Madiga

28B. Mahar
28C. Mala
28D. Mang”.

The motion was negatived.
Mr. Speaker: The question is:
Page 21—

after line 33, insert:
“13A. Madiga
13B. Mahar
13C. Mala or Holeya".

The motion was negatived.
Mr. Speaker: The question is:
Page 22—

after line 28, ingert:

“16A. Holeya".

The motion was negatived.
Mr. Speaker: The question is:
Page 22

after kne 36, insert:
“24A. Madiga
24B. Mahar
24C. Mala”.
The motion was negatived.
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Mr. Speaker: The question is:
Page 23—
after line 1, insert:
“25A. Mang".
The motion was negatived.
Mr. Speaker: The question i

Page 5—
after line 10, add:
“3]1. Lingathari Madiga
32, Lingatbari Kumari
33. Lingathari Mangali
34. Lingathari Chakali”
The motion was negatived.
Mr. Speaker: The question is:

Page 27—
sfter line 24, add:
#a], Valni or Bajus
12. Ediga Gowds
23. Mangali
24. Korachi
25. Sugali
26. Thaudas
27. Kummari
28. Saliyan
29. Kurni
30. Padmasale”.
The motion was negatived.
Mr. Speaker: The question is:

That in the amendment proposed
byme.prinwduﬂo.ﬁﬂinlhtln.
11 of amendments—

for the proposed eatry 21, substi-
tute:

“2]1. Valmiki or Boyas".
The metion was negatived.
Mr. Speaker: The question is:

Page 13—
after line 2, insert:
“11B. Ghai".
The motion was negatived.
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Mr. Speaker: The question is:
Page 13—

after.l.ine 4, insert:

“12B. Sipl

12C. Hali

12D. Badhi

12E. Lohar (untouchable)

12F. Barahai

12G. Thawai".

The motion was negatived.
Mr. Speaker: The question is:
Page 13—

after line 12, add:
“30A. Dosali
30B. Pumba
30D. Dhobi (Chhimba).
30K. Soi
30F. Jogi (untouchables).

The motion was negatived.
Mr. Speaker: The question is:
Page 18—

after line 13, insert:

‘(jiia) for entry 16, substitute:—

“16, Kabirpanthis or Jula-
has".’
The motion was negatived.

Mr. SBpeaker: The question is:
Page 29—

after line 27, add:
“(iil) after entry 8, add—
‘9. Garo".”

The motion was negatived.
Mr. Speaker: The question is:
Page 24—

omit line 37.

The motion was negatived,
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Mr. Speaker: The question is:
Page 20—
after line 5, add:

“15. Paite”.

The tion was neg
Mr. Speaker: The question is:
Page 39—

after line 31, add “29. Lois”.

The motion was negatived.
Mr, Speaker: The question is:
Page 13—

omit line 36.

The motion was negatived.
Mr. Speaker: The question is:
Page 14—

omit lines 4, 25, 27 and 28.

The tion was negatived

Mr. Speaker: The question is:

Page 15—

omit lines 9 to 11.

The motion was negatived.
Mr, Speaker: The question is:
Page 35—

after line 21, insert:

“gA: After Part VII Punjab,

insert:

PART VII-A—UTTAR PRA-
DESH

_l. Bhil (Bhopa)

2. Bhoksa

3. Bhuiya

4. Bhutin (Ehampa, Marcha,
Tolcha, Jad)

5. Bora

6. Cheru

9. Gond (Dhuria, Naik, Ojha)
8. Jaunsari

9. Eharwar

10. Kol

11. Korwa (Korku)

P
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12. Raji (Banmanus)

18. Tharu.”

The motion was negatived.
Mr. Speaker: The question is:
Page 5—

after line T, insert:
“27A. Dhobi or Rajaka”.

The motion was negatived.
Mr. Speaker: The question is:
Page 68—

after line 25, insert:
7. Dhobi, Dhoba, Rajaka”.

r

The motion was negati
Mr. Speaker: The question is:
Page T—

after line 19, insert:

“SA. Dhobi, Rajaka, Mala,
Agasa, Madiwala”.

The tion was negatived
Mr. Speaker: The question is:
Page 8—

gﬂer line 23, insert:

“16A. Dhobi, Rajaka, Madi-

wala, Agasa, Mala”,

The motion was negatived.
Mr. Speaker: The question ia:
Page 13—

after line 4, insert:

“12B. Dhobi, Rajaka".

The motion was negatived.
Mr, Speaker: The question is:
Page 15—

after line 25, insert:

“11A. Dhobi, Rajaka”.

The motion was negatived.
Mr. Speaker: The question Is:
Page 17—

after line 11, insert:
“13A. Dhobi, Dhoba, Rajaka™.

The wmotion was negatived.
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Mr. Speaker: The question is:
Page 17—
after line 32, ingert:

“5A. Dhobi, Madiwala, Agasa,
Dhoba, Rajaka”.

The motion was negatived.
Mr. Bpeaker: The question is:
Page 18—

after line 11, insert:

“11B. Dhobi, Rajaka”.

The mntum was negatived.
Mr. Bpeaker: The question is:
Page 19—

after line 13, inszert:

“22A. Dhobi”.

The motion was negatived.
Mr. Speaker: The question is:
Page 21—

after line 6, ingert:

“20A. Dhobi”.

The motion was nepntioed,._
Mr. Speaker: The question is:
Page 24—

after line 5, insert:

“25A. Dhobi”.

The motion was negatived.
Mr. Speaker: The question is:
Page 26—

after line 20, insert:

“TA. Dhobi".

The motion was nepgatived.
Mr. Speaker: The question is:
Page 6, line 18—

after “Chamar” insert “Jaiswar”.

The motion was negatived
Mr. Speaker: The question is:
Page 14, line 3— .

after “Chamar” ingert “Char-
makar”.

The motion was negatived.
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Mr. Speaker: The question is:
Page 14, line 3—
add at the end *“Jaiswar”.
The tion was negatived.
Mr. Speaker: The question is:
Page 22, line 20—

after “Chamar” insert “Char-
makar”.
The motion was negatived.
Mr. Speaker: The question is:
Page 22, line 20—

after “Chamar” insert “Jaiswar”.

The motion was negatived.
Mr. Speaker: The question is:
Page 14, line 3—

add at the end:

“Jaiswar or Kureel or Char-
makar”.

The motion was negatived.
Mr, Speaker: The question is:
Page 15—

(i) after line 5, add:

“84. Gond” and

(ii) omit lines 9 to 11.

The motion was negatived.
Mr. Speaker: The question is;
Page 15, lines B and T—

omit “excluding Agra, Mearut

and Rohilkhand divisions®.

The tion was negatived
Mr. Speaker: The question is:
Page 14— '

for 'l.ine 3, substitute:

“24. Chamar, Ravidas, Dhusia,
Jhusia, Jatava, Jaiswar or
Kureel”.

The motion 1was negatived.
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Mr. Speaker: The question is:
Page 24, line 15—

after “Lohar” insert “(untouch-

able)”

The motion was negatived.
Mr. Speaker: The question is:
Pm 24—

after line 32, add:
“53. Pumba
54. Soi
55. Hadi
56. Ghai
§7. Thawin (untouchable)”.

The motion was negatived
Mr. Speaker: The question is:
Page 35, line 21—

add at the end:
“Lamba Khampa, Kanaura”

The motion was negatived.
Mr. Speaker: The question is:
Page 35—

after line 21, add:
“(4) Gujar
(5) Lahaula”

The tion was negatived.
Mr. Speaker: Theé question is:
Page 11—

Omit line 22

The tion was negatived
Mr. Speaker: The question is:
Page 7—

after line 6, add:

“28. Chakrawadaya-Dasar
27. Chuhar or Chuhra
28
29

. Dakaleru

. Kolcha or Kolgha
30. Shongdav or Shingadya
31. Sochi
{ 32. Jimali

Orders (Amendment) Bill
33. Vankar
34. Vitholia”

The motion was negatived.
Mr. Bpeaker: The question is:
Page 7—

for lines 21 and 22, substitute:

“7. Mang, Matang, Dankhni-
Mang, Mang-Mahashi, Mang-
Garudi, Madari, Garudi or
Radhe-Mang"

The motion was mepgatived.
Mr. Speaker: The guestion is:
Page 6, line 19—

omit “Madig"”

The motion was negatived.

Mr. Speaker: The question is:

Page 6—
for line 34, substitute:

“16. Mang, Matang, Mini—

madig or Madig"

The motion was negatived.
Mr. S8peaker: The question is:
Page 16, line 1—

add at the end:

“or Dalai®

The motion was negatived.
Mr. Speaker: The question is: ‘
Page 13—

omit line 33

The tion was negatived.
Mr. Speaker: The question is:
Page 15—

for lines 8 to B, substitute:
“64. Kori”

The motion was negatived.
Mr. Speaker: The guestion is:
Page 13—

omit lines 16, 17, 19, 20 and 36.

The motion was negatived.
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Mr. Speaker: The question is: 18, Tharu
20. Gond (Dhuria, Naik
Page 14— Ojm)™*
omit lines 2, 4 27, 28, 30 aund
36. The motion was negatived.
The motion was negatived. Mr. Speaker: The question is:
Mr. Speaker: The question is: Page 36—

for lines 10 to 12, substitute:
‘%2, Throughout the State:—""
The motion was negatived.
Mr, Speaker: The question is:
Page 32, line 98—
add at the end:

Page 30 and 31— “or Halbi Koshti.”
for lines 31 to 37 and lines 1 o

9 respectively, substitute:

‘Page 15—

(i) omit line 1; and

(ii) omit lines 9 to 11.

The motion was negatived.
‘Mr. Speaker: The question is:

The motion was negatived.

“(a) Throughout the State.” Mr. Speaker: The question is:
The motion was negatived. Page 17—
: line 24, add:
. Speaker: The question is: after
M ’ 9 *27. Dhobi".
Page 35— ) ]
after line 21, insert: The motion was negatived.
‘gA. After Part VII-Punjsb, Mr. Speaker: The question is:
insert: Page T—
“PART VIIA-UTTAR PRADESH after line 19, insert:
“5A. Jatav”
1. Agariya
2. Badi The motion was negatived.
3. Baheliya Mr. Speaker: The question is:
4. Baiga Page 12, line 37—
5. Bhil (Bhopa) for “Jatia Chamar” substitute:
-8. Bhoksa “Jatia”
7. Bhuiya The motion was negatived.
8. Bhutia (Khampa, Marcha, )
Tolcha, Jad) Mr. Speaker: The question is:
9. Boria or Bora Page 13—
10. Chero or Cheru after line 6, insert:
11, Jaunsari “13A. Jatav”
12. i The motion was negatived.
3. Kol Mr. Speaker: The question is:
14. Korwa (Korku) . i n is:
15. Majhwar Page 14—
16. Patari after line 17, insert:
: “3BA. Jatav”

18, Saharya The motion was negatived.
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Mr. Speaker: The question is:
Page 17—
after line 11, insert:

“13A. Jatav”

The motion was negatived.
Mr. Speaker: The question is:
Page 18—

after line 14, ingert:

“28A. Jatav”

The motion was nepatived.
Mr. Speaker: The gquestion is:
Page 19—

after line 17, insert:

“26A. Jatav”

The tion was negatived.
Mr. Speaker: The question is:
Page 21—

after line 5, insert:

“19A. Jatav”

The tion was negatived.
Mr. Speaker: The question is:
Page 21—

after line 30, insert:
“10A. Jatav”

The motion was negatived.
Mr. Speaker: The question is:
Page 22, line 20—

for “Jatav Chamar” substitute:
“Jatav"

The motion was negatived.
Mr. Speaker: The question is:
Page 22—

after line 28, insert:

“16A. Jatav™

The motion twas negatived.
‘Mr, Speaker: The question is:

Page 26—
after line 21, ingert:
“8A. Jatav”

mm:»::ugnﬁn‘,

Orders (Amendment) Bill

Mr. Speaker: I shall not put the
Schedule.

The question is:

“That Schedules, I, II, III and

IV, as amended, stand part of the

The motion was adopted.

Schedules I, II, III and IV, as amend-

ed wete added to the Bill
Clause 1 was added to the Bill.

The Enacting Formula and the
Title were added to the Bill.

‘Shri Pataskar: 1 beg to move:

. t the Bill, as amended, be

passed.
Mr. Speaker: Motion moved:

“That the Bill, as amended,

be passed.”

We allotted 15 minutes; we have
exceeded the time. One or two
minutes for each hon Member.

Shri Jaipal Singh: I regret that it
s one of the few occasions where 1
feel I have to ask this House to
throw out this Bill There has been
no more disgraceful performance on
the part of the Congress Party than
to introduce this Bill which is the
most unscientific that I have ever
seen in my life, I agree my parlia-
mentary life has been a very short
one. The question of scheduling one
either as a tribe or caste is a very
scientific task, and controversy has
been raging for decades over it
There are books, there are anthropn-
logists and all manner of political
parties also, Here, today, I have
seen something that I had never
expected in Independent India: Giv-
ing the movers of amendments one
minute only to make out their ecase.
1 do not want to say anything new
because this is not the time or the
place where I car develop my argu-
ment. I would just like to ask the
Leader of the House, who, I am glad
to see, is here because thare is po
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one who is a better friend of the
Dalit Samaj in this country. I would
like him just to look at page 22
where the Bhils in Delhi are sup-
posed to be Scheduled Castes. I
need not develop that argument.
Already we have had an argument
about Gonds. To me, it matiers
little whether you schedule us or
whether you do not. But, when you
do solemnly say in the Constitution
something, we have a right to ex-
pect you to honour your word. It is
not merely a question of whether you
are reducing the Scheduled Castes
or Scheduled Tribes. That this Gov-
ernment, the WNehru regime, has
successfully done, In 1941, the
Scheduled Tribes numbered 248 lakhs.
In 1951, they should have been at
teast 272 lakhs. One crore have dis-
appeared. As I have just said be-
fore, I do not want to repeat my
argument., That is not the point.
My whole point is,—the hon. Minis-
ter here has already agreed to look
into it afterwards—he of all people
accuses me, I should know something
about Scheduled Tribes that I have
passion. There is colossal ignorance
in the Treasury Benches, Here is
the Backward Classes Commission’s
report that is thrust at our face.
They say, here is the report. 1
would ask the Government on the
other side, do they accept every re-
port. Did they accept the States
Reorganisation Commission’s report?
What report are they accepting? It
is or for the Parliament to decide.
Let them not make cheap jokes
against what we genuinely feel, 1
do not know whether he belongs to
the Scheduled Castes or what he is.
He is sitting on the Treasury Ben-
¢hes. Mr. Speaker, I beg of you to
take to task hon. Ministers when they
talk like that, It is pot a question
of passion. I ask a straightforward
question.

Mr. Bpeaker: No, no. Order, order,
please. I am really surprised. The
hon. Member is a good parliamen-
turian. He can place his case proper-
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1y. To say, I do not know if an hoa.
Minister belongs to the Scheduled
Castes or not, I cannot understand.
1 will not draw any distinction bet-
ween one caste and another when
there are caStes here.” It is open to
the Government to poimt out that
they accept certain recommenda-
tions. It is open to the Members to-
press for the adoption of some other
recommendations also or to give up
certain recommendations, That.
stage is over. The hon. Member cin
say that this is a very important
point and that the Bill may be
thrown out. In the third reading,
the points which may be placed be-
fore the House are very few, Over
and above all this, to say, merely
because he has put Gonds or some-
body else from Scheduled Tribes to-
Scheduled Castes, “I do not know if
the hon. Minister belongs to..etc.”
is not right. I want him to with-
draw. Why should he be included
among Scheduled Castes?

Shri G. S8, Singh: (Bharatpur
Sawai Madhopur) Why not? May 1
rise on a point of order? You think
it 1s derogatory. Under the articles.
of the Constitution, there is nothing
derogatory in belonging to the
Scheduled Castes. It is nothing
derogatory. Why sheuld he not say
so?

Mr. Speaker: One can go on saying
that one belongs to the Scheduled
Castes, That does not arise here.

Bhri B. B. Murthy: We welcome:
all,

The Prime Minister and Minisler
for External Affairs: (Shri Jawahar--
Ial Nehru): There is nothing dero-
gatory about any one belonging to
the Scheduled Castes or Scheduled
Tribes, It is my belief and I have
stated publicly also that India, includ-
ing me and everybody, consists of
tribals, because the caste system is a
tribal system., We are all tribals, 1
venture to say that the hon. Member
opposite objects to my colleague say-
ing in the quietest language that
passion is not necefsary, He has,
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shown, I do submit, a great deal of
heat and objects to that and wants
him to withdraw, This is most extra-
ordinary. If anybody is showing heat
and passion,—hon. Member opposite
may be right or wrong, I am not refer-
ring to the argument,—he may be
justified in showing heat, that is a
different matter completely—to show
more heat because somebody says that
he is showing passion is rather an
extraordinary thing.

Mr, Speaker: I am only concerned
with this, If any hon. Minister brings
forward a Bill and says that some-
body ought to be put in one category
or another, any hon. Member may
take exception to their being in one
category or being transferred from
one to another category. Whether the
hon, Minister belongs to this caste
or that is not the question. Why
should a reference be made? I ob-
ject to it. There is no point of order.
It is not highly derogatory or other-
wise. The question whether a Minis-
ter belongs to this caste or not, the
manner in which it has been said,
the purpose for which it has been
said, are not justified. I do not want
such remarks being made against
any hon. Member, It is open to make
any case before the House, and it is
for the House to accept or not to
accept. But to say that he himself
must belong either to the one or to
the other is not a matter relevant or
in issue now and is not proper.

4 P.M.

Shri Jaipal Singh: First of all, I
did not raise the point of order.
Secondly, I only said I do not know
whether the hon. Member is this nor
that.

Mr. Speaker: No, no. The hon.
Member said he did not know whe-
ther he belongs to the Scheduled
Castes himself.

Shri Jaipal Singh: I do not know
whether he belongs to, whether he is a
member of this or that: that is what I
said,
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As to the Leader of this House—
well, passion. All right, 1 have pas-
sion; he has none. On this I have a
right to have passion, may I point
out? The whole of the caste system,
the Leader of the House just now
said, is based on the pattern of the
tribal system, There could be noth-
ing farther from the truth than this;
may 1 say this is fantastic? Tribal
society is casteless. How dare any
one with any knowledge about tribal
economy or life, its pattern of life,
say that the caste system obtains
from the tribals?

Shri Jawaharlal Nehru: The hon.
Member in his excitement fails to
understand what is being said in this
House. It amazes me. Let him
argue his point, but it does not help
our understanding or perhaps his by
his running off the rail every time.
Nobody said the tribal society had
caste. What I said was that the
non-tribal society also is tribal in
the essential sense of the word. Caste
is operation of tribal society others
might have turned it off the rails.
We need not go into the anthropolo-
gical arguments here. We are dealing
with a particular simple point. Lat
us deal with that instead of getting
hot and bothered over it.

Shri Jaipal Singh: He may know
more, but he is welcome to Adivasi
gociety, 1 address myself to the
House.

This is not something that should
not have come., My objection has
been that this has been  rushed
through, particularly in regard to
the Scheduled Castes Members here.
One after the other they have tried
to give amendments. They - have
been given a minute each, I know
Government is pressed for time.
There is a plethora of legislation,
but I submit this Bill should be
thrown out. Let Government take
its own time. Government will
have the convenience of not getting
bothered about the complications of
the general elections, 1 am trying
to be non-political in my attitude.
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Members have tried to take advan-
tage of the consequences of this
piece of legislation because it is go-
ing to affect people this or that way,
there is the question of the delimi-
tation of constituencies and the like.
I am trying to make an offer to the
Leadsr of the House and the hon.
Member there to drop this Bill.
Take your own time over it and be
scientific. I am not concerned with
whether the Gonds are going to be
Scheduled Castes in thie or that
State. That is not my point. My
point is that Government itself took
months and months and months to
publish the Backward Classes Com-
mission’s Reportt Why? I want to
ask why. Because they were con-
fronted with the awkward problem
of not agreeing with the Members of
the Commission because they did
not like the conclusions. They are
somewhat different. There are more
dissentients in that Commission.
Well, it was at last published be-
cause this House forced the Govern-
ment to come forward with it. I am
advising the Treasury Benches to
drop this Bill so that Government,
this Government or the next Gov-
ernment—may be the same Leader
of the House will be at the head of
it—may take its own time, may take
a scientific view, not a political
view. Take the question of Assam.

Mr, Bpeaker: I have exceeded the
time-limit. I am going to request
the hon. Member to resume his seat.
I will now put the question to the
vote of the House,

The question is:

“That the Bill, as amended be
passed”.

Those in favour will kindly say
*Aye”,
Several Hon. Members: Aye.

Mr. Speaker: Those agmmt will
kindly say “No".

Some Hon. Members: No,
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Mr. Speaker: The Ayes have it.

Shri Jaipal Singh: The Noes have
it.

Mr. Speaker: Hon, Members who
are against it will rise in their seats.

Shri Jaipal Singh: The bell, Sir.

Mr. Speaker: Need not be rung.

Shri G. 8. Singh: The bell must be
rung.

Mr. Speaker: All right. Clear the
lobby. The bell is being rung.

Order, order. The question is:

“That the Bill, as amended, be
passed”.
Those in favour will kindly say
“Aye".
Several Hon. Members: Aye,

Mr. Speaker: Those against will
kindly say “No”.

Some Hon. Members: No.

Mr. Speaker: The Ayes have it.

Shri Jaipal Sinha: The Noes have
it. &l

Mr. Speaker: Hon. Members who
are against will kindly rise in their

seats, all of them. Seven, that Is
all,

Shri Jaipal Singh: May we have
our names recorded.

Mr. Speaker: Oh, ves, Hon. Mem-
bers will pass on their chits.

Shri Jaipal Singh: No, no. We are

Mr. Bpeaker: All right. Shri Jaipal
Singh, Shri G. S. Singh, Shri Rajesh-
war Patel, Shri Deogam, Shri Randa-
man Singh, Shri Rishang Keishing,
Shri Benjamin Hansda and Shri
R. C. Majhi, Eight “Noes”. Those in
favour. A large number, By an
overwhelming majority the Bill, as
amended, is passed,

The motion was adopted.
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MOTION RE. DR. APPLEBY'S RE-
PORT ON RE-EXAMINATION OF
INDIA'S ADMINISTRATIVE SYS-
TEM.

Shri Matthen (Thiruvellah): I beg
‘0 move:

“That Dr. Paul H. Appleby's
Report on the re-examination of
India’s Administrative System
be taken into consideration.”

I am very grateful to you, Sir, for
having responded to my request to
discuss Dr, Appleby's Report during
this session. I know how difficult
it was to find time, We are already
cramped for time, but we appre-
ciated the importance of this report,
and you were good enough to allow
two hours for discussion.

Before I proceed I would like to
give the background of Dr. Appleby
so that the House may understand
his competency to express an opinion
on an important subject as the
sdministrative system of India, He
was born in September, 1891 (Inter-
ruption). He is not a young man
like my hon. friend, Shri PunnooSe.
He is an experienced man. He was
Under Secretary of  Agriculture,
1940-44; Assistant Director, U.S.
Bureau of the Budget, 1944-47,
Director of Division of Budget, New
York State, Chief of the Food Mis-
sion to Great Britain, 1941-42;
Chairman of the International Wheat
Conference, 1942; Chairman of the
International Wheat Council, 1942-
43; Special Assistant to Secretary of
State, 1943. Then he was U.S. dele-
gate to the Hot Springs Food Con-
ference, 1943; U.S. Member, Interim
Commission on Food and Agricul-
ture, 1943-44; Member, Biard of the
Institute of Public Affairs, 1947-50;
Member of the Board, Franklin
Roosevelt Foundation since 1953; . . . .

Shri Velayudhan (Quilon ecum
Mavelikkara-Reserved-Sch.  Castes):
How many children has he?

Bhri Matthen: He was Consultant,
Ford Foundation and Government of
India, 1932-50; Member, Board, Pub-
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lic Administration Clearing House
since 1947....1 think that would be
enough.
4-11 p.M.
[Mr. DEPUTY-SPEAKER in the Chair]

Shri B. S. Murthy (Eluru): He did
not say anything about....

Shri Matthen: I have only given
the background in order to evaluate-
his observations.

Dr. Appleby's Second Report on
India’'s Administrative System has.
created much more interest than the
First Report issued about two years.
ago, which was also well appre-
ciated by the people all over India.
The Second Report, which we are
discussing here this afternoon, has.
turned out to be much more contro-
versial than his First Report. It has
created very strong reactions for and
against it, in important circles. Some-
important newspapers have comment-
ed on it. At least one has called it
‘The cult of the Joint Secretary’. The
Auditor General has described it as
entirely a novel conception of a demo~
cratic form of government; he says it:
is a doctrinaire, unrealistic and un-
informed report. At the same time,
an important economic weekly has.
very appropriately complimented the
Report and said that essentially the
problem was to get the power of
prompt decision into the public sector,
50 that the pace of implementation of"
the Second Plan could be quickened

Dr. Appleby’s Report mainly deals
with the industrial and commercial
enterprises of the public sector. I am
confining my attention only to this
aspect of the Report. As a back-
ground of this Report, permit me to-
remark that our First Five Year Plan
was largely under-fulfilled in the
public sector. The Prime Minister-
felt that the defect in the Central
administrative system was to a large-
extent responsible for this non-fulfil-
ment of the Plan and, naturally, in-
vited a world authority on adminis-
tration like Dr. Appleby to study our
present system and suggest a method
to overcome this defect in the Central
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.admintstrative system. In other
words, to show us a new power for
making decisions in the day to day
administration of the public sector.
And Dr. Appleby’s Report is an
answer to this invitation.

Paragraph 1 on page 2 of the Report
ways:

“They are not criticisms which
should be publicly made or pub-
licly discussed. They constitute
an intra-organisational discussion
2of essentially technical sort. For
those not experienced in and res-
ponsibly associated with govern-
‘mental administration, their effect
may be largely contrary to their
intent”.

1 honestly feel that much of the
‘heat and controversy connected with
Dr. Appleby's Report could have been
avoided if some kind of intra-organi-
.sational discussion had been held be-
‘tween the Auditor General, the
Speaker, the Home Ministry and the
Finance Ministry and their reactions
ascertained before the publication of
-the Report. In other words, it is not
‘the contents of the Report that have
irritated outstanding personalities
like the Auditor General, but the in-
discreet act of Dr. Appleby in not
‘having discussed the Report with
“him.

The general thesis that there should
‘be delegation is unexceptionable. In
fact, this is no new demand, and it
48 well known that the Auditor
General himself had suggested dele-
gation of sanctioning authority now
-vested in the Ministries to lower
levels. But a curious feature of the
demand for delegation from all
except Dr. Appleby has been
that while each authority has
«demanded delegation of powers to
dtself from higher authorities, it has
been unwilling to delegate powers
to its subordinates, The Auditor Gene-
ral is no exception to this. He is not
prepared to relax his control, what-
ever the circumstances. You will re-
wmember the controversy over the
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audit of the nationalised Insuranee
Corporation. The Auditor General
was perfectly within his right when
he demanded that he must have the
right of auditing that. At he game
time, the exr-Finance Minister was
perfectly right when he said that this
being a commercial department, offi-
cials of the Government were not used
to it and it was better that a com-
mercial audit was done for some time
until Government got experience. In
other words, the commercial auditor
will give more discretion to the exe-
cutive authorities in the commercial
sector than the Government which is
not used to it

What both Dr. Appleby and the
Auditor General have independently
suggested is not horizontal transfer of
authority from the Home Ministry or
the Finance Ministry to other Minis-
tries, but delegation of authority from
all Ministries to lower executive
levels. The whole problem of dele-
gation of powers, including the dele-
gation of powers vested in Parlia-
ment, should be considered as a whole
and not piecemeal, and the Govern-
ment should work out such a scheme
and present it to Parliament for ap-
proval. This is my main proposal.

Dr. Appleby's Report was, in fact,
anticipated by the Estimates Com-
mittee in its 9th Report, 1953-54. In
the section on financial procedure, it
states that the rules of business of
Government were made during the
time of the British Government and
were designed mainly to secure an
effective check by the Ministry of
Finance. After independence, these
regulations have continued to govern
the financial powers of the ad-
ministrative Ministries. The then
Government was justified in securing
internal control over the adequate
and proper spending of public moneys
and so the Finance Ministry acquired
a pre-eminent position within the
executive sphere of Government, The
previous Government was mostly in-
terested in maintaining law and order
and in keeping the government ser-
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vants contended in their administra-
tive machinery.

Today the Government are respon-
gible to the elected representatives
of the nation in the Lok Sabha. A
huge programme for development of
the country has been taken in hand
The administrative machinery has be-
come more complex and activities
have expanded considerably. It is,
therefore, but natural that the system
which worked well till recently is a
source of annoyance for the quick
execution of works and plans in the
altered conditions. I am quoting
these observations from the Com-
mittee’'s report. It adds that it is a
further difficulty that our administra-
tive personnel today is largely the
same which was brought up in the old
traditions. The old system is so deep-
seated in their minds that the ad-
ministrative Ministries look upon the
Finanee Ministry as the Ministry
which should take decisions for them
and, naturally, the Ministry of Finance
feels it to be its duty that it should
criticise and scrutinise each and every
proposal, regardless of its importance
or urgency. It hag gone so deep that
even where there is delegation
of powers and that the ad-
ministrative Ministry could nor-
mally take decisions itself, it has
often resorted to consultations with
the Ministry of Finance in order to
escape any criticism later on. The
result is that by the time the Minis-

try prepares to start a scheme or to

go ahead with it, a good part of the
year is already over and it is sudden-
ly found at the end of the year that
they must spend the money quickly
for fear that the non-utilised funds
may lapse.

So the Committee thinks that this
procedure is irksome, waste of time
and money and hampers initiative. I
“ mention this only as a background to
justify the observations of Dr. Apple-
by to avoid delays and lapses and to
inorease the pace of the Second Plan.
I have already said that the general
thesis of Dr. Appleby’s Report—the
desirability of more delegation—is
unexceptionable. I have also said
that the Auditor General’'s reaction
would not have been so bitter if Dr.
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Appleby had the imagination to dis-
cuss this thesis with him before it
was released to the public. Then, I
am sure, he would not have said that
it is a doctrinaire, uninformed and
unreal approach.

But, there is one more point which
the Auditor-General does not seem
to thave appreciated. Dr. Appleby
has not supported a permanent change
in the administrative system for all
time and for all places as a nice bal-
anced authority so as not to permit
of any error or mistake. According
to me, he has not suggested any per-
manent change in that organisation at
all. His report is meant for an em-
ergency, I mean, the Second Five
Year Plan. The Parliament has.
given top prigrity to this Plan and,
probably, will give the same priority
to the future Plans. This Parliament
is more anxious to see that this Plan
is iplemented quickly and efficiently

to see by what system this im-
clementation takes place. I am even
prepared to concede that the proposal
of Dr. Appleby is not fool-proof or
rogue-proof. As a permanent change
of procedure I may not be so en-
thusiastic in supporting it as I
am doing now for this emergency,—
Just as it was in the war period when
the Administration relaxed several of
their controls, so that they may get
things done soon. If our present ortho-
dox system, however cautious it may
be, ends in delaying the Plan, I am
sure none of us in Parliament will
like it. So, as an emergency measure,
I strongly support the main recom-
mendations of Dr. Appleby.

I had a talk with the Auditor-Gene-
ral on this aspect of the Report and
his contention was that Dr. Appleby
has not recommended his pro-
posals as an emergency measure
for the duration of the Plan,
but as a permanent change. If
it is only as an emergency measure,
he himself is prepared to revise his
own reaction to the Report. When I
read Dr. Appleby’s Report in the light
of the Auditor-General's observation,
I found several passages indicating
that this Report was meant for the
duration of the Second Plan, and if
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necessary, for a Third Plan. I am

reading from Dr. Appleby’s Report:

“India is, in fact, in a state of

emergency, quite comparable to
the condition that would obtain if
the nation was at war. Its success
in this emergency depends upon
rapid decision-making, rapid
action. The present emergency is
most acute on the front where
new enterprises are in the build-
ing. As in war, the emergency
dictates the establishment of pro-
cedures that have a maximum
potential of acceleration consistent
with the maintenance of democra-
tie wvalues.”

If the critics of Dr. Appleby

_ appreciate this temporary emer-
gency nature of  his  proposals,
I am sure they, including we,
Members of Parliament, would not
criticise it in terms of our academic
principles as to what the appropriate
places of the Joint Secretary, the
Deputy Secretary, the Auditor-Gene-
ral or even of Parliament should be
in the ultimate scheme of things. Dr,
Appleby’s Report is not concerned
with ultimates. I honestly feel that
the critics who feel they are blowing
up Appleby’s Report are not realising
that they are hurting the Plan, the
implementation of which in the public
sector is in serious danger but for
some radical change in the adminis-
trative system. Once we are bent on
implementing the Plan as a No. 1
thing in India and the topmost prio-
rity for the Parliament and the Gov-
ernment -of India, only thase things
that are helping the attainment of the
Plan should interest us. Unless the
acts of delegation proposeg by Dr.
Appleby take place and unlesg the
dire fear of ultimate rebuke and
punishment are reduced, the agents of
the public sector will never be able
to operate with confidence and
courage that is needed very much.
Dr. Appleby's recommendations are
a condition precedent to the suc-
cess of the. Plan. I, therefore,
strongly recommend the implementa-
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Mr. Deputy-Speaker: It is only a
suggestion. The hon. Members may
or may not accept it. Why should
there be so much of nervousness?

Shri Matthen:. .. .such recom-
mendations as they believe will help
the implementation of the Plam
quickly and efficiently. This is for
the Plan period only. But as a per
manent measure, it will be wvery
desirable if a very high power Com-
mission iz set up to effect the neces-
sary changes in the administrative
pattern of India. Of course, the
Parliament will be given an oppor-
tunity to consider this. But this sug-
gestion. for a high-power commission
has nothing to do with my suggestion
for immediate action of setting up a
committee under the Cabinet Secreta-
riat. .

As the Auditor-General told us the
other day, excessive concentration of
authority was necessary for alien rule
to consolidate its hold on the country,
but today we are working a Welfare
State and if our Plans and pro-
grammes are to succeed, there must
be a nation-wide diffusion of initiative
and responsibility; and people sitting
down here in the Secretariat could
not really secure the fulfilment of
these Plans and programmes unless
sufficient authority has been delegated
to the people who are in actual -
charge of the various projects. It is
unfair to Dr. Appleby that he is....

Mr. Deputy-Speaker: The hon
Member has been consulting his notes
much too frequently.

Shri Matthen: Sir, 1 apologise. I
am fully conscious of that. But this
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Shri Jaipal Singh: (Ranchi West—
Reserved—Sch. Tribes): Sir, he
made 4 mistake; he is reading Sapdar
Saigal’s speech (Interruption).

Mr. Depnty-Speaker: Order, order.

Shri Matthen: Sir, he is in favour
of diffusing responsibility to the
people in actual charge of the various
projects. I entirely agree with the
Auditor-General that the delay in
giving sanction makes often an eco-
nomic project uneconomic.

Shri Jaipal Singh: May I raise a
point of order? The point of order
is this. It is a hollowed convention
in this House that we do not invoke
the names or the utterances of people
as he is doing in this particular case.
He has been invoking the utterances
of the Auditor-General which are
completely out of place as far as this
question is concerned because they
are not by way of making his com-
ments only. Therefore, I think, it is
highly improper on the part of the
hon. Member.

Mr. Deputy-Speaker: When we are
taking up a Report, the opinions that
he has expressed about it are perfect-
1y relevent. I do not see there is
anything objectionable in that. People
have expressed their opinions on this
Report and now the hon. Member
is making out his point and support-
ing the recommendations. I think he
ig perfectly justified in quoting from
the Report as well as from the Press,

Shri Gadgll: ‘There is no harm. The
Auditor-General is audited once in a
way.

Shri Jaipal Singh: My point of
order is not about what has been
made available for public consump-
tion. He is quoting something that
was meant for the consumption of a
Committee of the House.
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Mr. Deputy-Speaker: I still hold
that even that is permissible because
he is arguing his case and compares
his arguments with those advanced
by others.

Shri Matthen: Further the Audi-
tor-General has come out in the Press
with his reactions. ,

Mr. Deputy-Speaker: The f(hom
Member should conclude now. He

needs support from other Members
also.
Shri Matthen: What the Auditor-

General objects to is that whereas
Dr. Appleby emphasises the impor-
tance of the Secretariat for the ad-
ministration of the country’s public
sector projects; and wants it to be
further strengthened; he wants the
diffusion of responsibility to all levels.
That he considers is the basic differ-
ence between Dr. Appleby and him-
self. I am not an expert on the ad-
ministrative system, but my reading
of Dr. Appleby's Report has not
given me this impression. Though he
hag not specifically stated that he is
for the diffusion, of responsibility and
initiative to all levels, it is implied
from his statements. That I think is
the main theme of his Report.

I do concede that the Comptroller
and Auditor-General works. with the
Public Accounts Committee of which
I am also a Member now. Any re-
flection on the Comptroller and
Auditor-General is also a reflection
on the Public Accounts Committee in
the sense that the conclusions which
the Public Accounts Committee for-
mulate are based on the Auditor-Gene-
ral's Report. In fact, there are several
strong remarks about the Parliament
directly by Dr. Appleby. What pre-
judices one during the first reading
of his Report is the Americanism—
I mean the language and the expres-
sion in his report. If we read the re-
port carefully again, ignoring the
effect of this Americanism we may
be able to appreciate the main points
he is driving at. Dr. Appleby or any-
body else cannot restrict the powers
of Parliament. This House i =
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i supreme body and nobody ‘can restrict

its powers. What we have to under-
' stand is that delegation of power is

not abdication of power. It creates a
, greater sense of responsibility; it is
an enlargement of it. It is only by
development of confidence below and
exercise of skill in utilisation of sub-
ordinate bodies, that high responsi-
bility may be upheld.

As an emergency measure not to
condemn decisions or discretion exer-
cised by the various officers in the

' public sector enterprises, so long as
there are no mala fides I will rather
request the Auditor-General and even
the Secretaries and Joint Secretaries

' not to insist so much on obtaining
formal sanction of an authority higher

" than the competent authority, When
once delegation of power has been
decided, they should pay more atten-
tion to constructive criticisms by en-
couraging people who have made
right decisions and not so much
condemn those who have made
wrong decisions.

I fully concede that the Auditor-
General is the watch-dog on behalf of
Parliament and his responsibility is
more than the responsibility of a
commercial auditor. But, generally,
it is well-known that the audit re-
_ports are often only of antiquarian
interest and merely provide material
for unhelpful criticisms and generali-
_sations from exceptions. It should
be noticed that a large percentage of
_these gbjections relate to sanction,
namely, the necessity of obtaining
formal sanction of some authority
“higher than the one which sanctioned
the expenditure. In fact, it is this
kind of objection that comes to the aid
of officers unwilling to assume res-
ponsibility, who pass on respong.lbi-
lity from subordinates to superiors.
If the general delegation—the need of
which is ‘admitted by all, including
the Auditer-General—is put into prac-
tice, this kind of objection will dis-
appear. .1 know the managing direc-
tors and'managers of several cencerns
in the public sector complaining that
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the constant ‘unhelpful eriticisms of
the audit creates a sort of a psycho-
logical effect upon' them and makes
them - less efficient and tempts them
not to make any decision involving
the slightest risk. If there are mala
fides hang them; I am the first to
suggest it. But, I think it is unfair
to condemn a decision taken two or
three years ago under certain circum-
stamces arid a background, different
from what obtains today, three years
after the event.

Therefore, my submission is this.
Criticism should be diverted mot to
the negative side but to the positive
gide. If people, after the delegstion
of powers, take right decisions let the
Parliament encourage them and say a
kind word about them. That is the
main point. The Parliament and the
Auditor-General should turn their
attention to complement people who
have made the right decisions. This

" will give a great encouragement tlo

them and make them more efficient.
Otherwise, my fear is this, They
would like to be free from all eriti-
cisms and pass on the responsibility
for taking decisions. Why bother;let
us keep quite. That is how they will
feel. Let us be very strict, they will
say. By being very strict, the very
usefulness of the institution which
they are in charge of, will be defeat-
ed.

Take any instance. In banks people
come for loans. They have to act
immediately and grant loans and re-
lease the goods also. If they do not
do these things quickly, the interest
of the business will suffer. Why call
it a risk? If you criticise these
things, then they will feel the other
way and pass on the responsibility to
the Auditor-General. Therefore, let
us turn our attention more to the
positive and constructive side in the
matter of audit and in the matter of
control and encourage officers at
lower levels to take decisions prom-
ptly and efficiently.

Mr. Deputy-Speaker:
moved:

Motion
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Report on the re-examination of
India's Administrative §ystem be
\eken mtu conslderation

We have fixed two hours for this
discussion. Abeut -25 minutes have
already’ been- taken by the hon.
Mover. We have one hour and 35
minutes still. May I know the ap-
proxifmate’ nuniber of hon. Members?

SlmGadp.g. ﬁr,mylsaysome--

thing? This is a very important
qqestlon and a very important report.
It is not possible for the House to
do fuE justice in a short ‘period of
two hours. I know that this can, very
relevantly, be raised dyring the dis-
cussion on the Plan. If I may make
a suggestion for the acceptance of the
House, I suggest that the discussion
may proceed for two hours but need
not conclude but may be taken up
again when we _Te- gather,

Apart from, the personal aspect and
the fact that it may interest a few
people, some of us who look more to
the consequences that flow from this
report and a certain administrative
set-up that is functioning today and
also certain administrative improve-
ments suggested here want to submit
certain things for your consideration
and also the consideration of the
Leader of the House. So, let this dis-
cussion, go on for two hours, now and
time may be found after we re-gather
again here.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): It was not the intention of
the Government to have this matter
debated during this session. It isnot
because it does not consider it very
important—it does—but, before the
discussion, we wanted a full examina-
tion of the wvarious aspects, by the
various Ministriez and other depart-
ments of the Government and the
Cabinet, of the various suggestions
made. Frankly, we are in'the middle
of the examination and if I am asked
to state anything about it, I will be
very brief and I will say that I have
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come here to listen to hon. Members
and learn from them rather than to
say anything myself. I would be
very glad if these questions are dis-
cussed, but, obviously, I cannot guar-
antee what will happen in the next
session. But, I would like it.

Unfortunately, listening to the hon.
Mover’'s speech on this motion, I was
hardly conscious about Dr. Appleby’s
report; I was more conscious of the
Auditor-Gereral: 1 refer to that part
of Dr. Appleby’s report in which he
deals with certain important things.
It was an important part, no doubt,
but one small part, which he dealt
with. "I wish he dealt with the other
parts of the report, which, I think,
are more important and vital, the
parts which Parliament should be
interested in, where he discusses- Par-
liament control and he criticises par-
liamentary interference. These are
the points - which Parliament, no
doubt, should consider and discuss.
The other matters are, relatively, of -
small importance. We can consider
them certainly, but the main things
are those and, if I may say so, any
person mtroducmg this subject should
have, I subggit, “said something ‘about
the context of things in which this
report was rnad.e I would refer the
hon. Mgmbers to the first page—I am
too modest to quote it here, modest
on the part of the Govermnent, Ad-
ministration—where he speaks in
highly euologisti¢ terms of the Gov-
ernment’s activities abd the brilliant
conception of the First and the Second
Five Year Plans and so on and so
forth. Then, he goes on to criticise.

If I may draw the attention of the
hon. Members, I think in the second
page, top, he mentions this. This was,
this part, was not a document to be
published at all. It was entirely a
private document which he gave me

" and the then Finance Minister for our

consideration. He told us that it was
not for publication but he also told
that if we wanted to publish it he had
no objection but it had not been
written from the point of view of
publication. He has used the langue
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age deliberately because it is a private
document and the language used
is strong to shake things up. I think
we should welcome it from that point
of view, and not whether we agree or
disagree. We always require taking
it up so that we may build our minds
and thought about various matters.
We look upon it from that point of
view and I am examining it fully. I
should welcome as much discussion
in these various aspects as possible,
in this session or the next session, but
I cannot just guarantee, Sir, the time
for it sl

Mr. Deputy-Speaker: Let us pro-
ceed with the discussion. We will
see afterwards if we need any time
subsequently or not.

Shri HA N. Mukerjee (Calcutta

North-East): Mr. Deputy-Speaker,
Sir, it is perhaps....

Mr. Deputy-Speaker: There i3 one
thing more. We shall have to place
some restriction on the speeches.
Shall we fix 10 minuteg to 15 minutes
for each hon. Member?

Shri Jaipal Singh:. is too
little. w

Mr. Deputy-Speaker: There is only
an hour, perhaps, left for hon. Mem-
bers. The Government spokesman
also will have to be given time.

Shri Jaipal Singh: We go on, Sir.

Shri Gadgil: It would have helped
us quite a lot, in the interest of the
discussion itself, if the House had in
itg posséssion the views of the Gov-
ernment on the recommendations of
the Report. |

Mr. Deputy-Speaker: If the hon.
Members desire, we can increase it to
20 minutes, but only three Members
would be able to speak, that is all.

Shri Gadgil: That is the reason
why I suggested that it should be
carried over.

Shri H. N, Mukerjee: 8ir, may I
have 15 minutes?
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Mr. Deputy-Speaker: Yes.

Shri H. N. Mukerjee: Sir, it is per-
haps a somewhat pleasant irony .that
we interrupt. discussion. on how to
achieve tamgets set out in the Plan to
consider Dr. Appleby's Report, where
Parliament has been stigmatized as
“one of the important megative influ-
ences on achievement,” and this is a
firm formulation arrived at, the
Doctor tell us, after three visits to
our coumtry. For myself, I am rather
intrigued by his generally forthright
and hard-hitting observations and I
do not at all mind, but on the con-
trary laugh over his superior assump-
tion that his “American idiom” might
be difficult for us to understand, or
that we have a predilection for “a
hotch-potech of references largely
foreign and not well wunderstood.”
However, we are all interested to find
out how best we can utilise this report
which the country has purchased, no
doubt, at a fat price.

Sir, there is no question that the
present system of departmental ad-
ministration is largely cumbersome,
vexatious and time-consuming. Parti-
cularly in a period of planning, this
requires change. We cannot afford
what Dr. Appleby says in picturesque
language is “a tempo in which the
calendar. is more relevant than the
clock.” The central problem, there-
fore, is; how can parliamentary con-
trol be reconciled with efficient
management of enterprises which calls
for initiative, speed and flexibility of
operations, qualities that can hardly
develop under the present system?

The pity, however, is that Dr. Ap-
pleby does not help to solve the pro-
blem but, on the contrary, proceeds to
aggravate it. Shorn of its trappings,
the remedy he suggests for our ad-
ministrative ills is: “Trust the civil
service; do not be afraid of Govern-
ment by Joint Secretaries”. It is not
only “Government by Joint Secreta-
ries” he recommends; he says, “what
India needs, more than anything else,
is more Government by Joint Secre-
taries, more Government by Deputy
Secretaries, more Government by
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Under Secretaries and more Govern-
ment by Managing Directors and their
subordinates” I do not know where
we shall be if more and more Gov-
ernment is being conducted by all
these worthy persons. He says then,
with a pontifical solemnity: “If India
eonfines bureaucracy to small scope,
she will confine the nation to small
achievements.” *“More and unfettered
bureaucracy” is, therefore, the
Doctor’s prescription, and, however
much his friends might wish to
sugar-coat it, the country won't easily
swallow the pill

Sir, successful implementation of a
real Plan to raise the living standards
of an abysmally poor population like
ours involves a kind of revolution
The fact, however, is that we have
not had that revolution; perhaps, the
objective conditions were such that
we could not have had that revolution
even if we had wished that gort of
revolution to happen. But the fact
remains—with all respect to the
Prime Minister—that the glow of
freedom, the exhibition of freedom,
still remaing unlit in people’s hearts
and the working out of the Plan
suffers in consequence.

We have inherited from Britain a
parliamentary set-up and it is in the
context of this parliamentary set-up
that we are at present engaged in
working the Plan within its own
characteristic limitations. The parlia-
mentary system has certainly its
merits and it has evolved certain
salutary checks and balances in res-
pect of the administration which we
ecannot and must not do away with
without thought. After all, these
checks and balances have been evolved
by experience, by the history of the
working of the parliamentary system,
and within limits they produce wvery
admirable results. Our job today,
‘conditioned as we are, is to improve
upon them as rapidly and as radically
as we can and to heighten the area
and quality of popular participation
in the organs and agencies of admi-
nistration. This is what we must
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keep upper-most in our minds, and it
is from this point of view that I
find Dr. Appleby’s report completely
3 inting.

There are organisational :a.fecua.ris
against extravagance, corruption and

'inefficiency in a parliamentary demo-

eracy, which we can only remove at
our peril. Dr. Appleby is right in
saying that “the preeent administra-
tion operates tradily and in a spirit
that is unbelievably petty and . frus-
trated”: those are his words. He is
right also in stressing that in the
Plan period we should conceive of
ourselves as if we are on a war foot-
ing. But we know that if bureau-
cracy is strengthened and, even re-
motely democratic checks and safe-
guards are removed, then we ghall
experience again the horrors of war-
time enormities in administration, and
that is a price which we cannot afford
to pay even for the execution of the
Plan.

Dr. Appleby does not sufficiently
realise, that since ,the character and
ideology of an Indian Government is
necessarily different from what it was
in British times, what is needed &
not just more strength to the elbow
of Joint Secretaries and the like, but
a major readjustment of the machi-
nery of administration, a development
of the feeling that all officers are
equally responsible for the govern-
ment of the country. The remedy
for an excessive concentration of
authorijty and functions at the Secre-
tariat, surely, is not that there should
be further addition of power to the
Secretariat, or there should be some
formulae of adjustment between the
functions of different Central Minis-
tries, but we should try to provide
executive authorities at all levels with
the authority which iz commensurate
with their responsibility and, what is
more important, we should try to en-
sure that there should be real live
contact ¢f the administration at all
levels with the people and their re-
presentatives.
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Sir, Dr. Appleby is positive that
Parliament interferes too much in
public administration; ‘that its Ques-
tion Hour and other activities inhibit
the bureaucrat, whose proneness to
benevolent efficiency is of course
taken for granted. He says also that
Parliament attaches toc much impor-
tance to the Comptroller and Auditor-
General’s Reports and also to the work
of its own Public Accounts Committeé.
He says Parliament sfiould be well-
advised to confine itself to generalised
perorations on public policy and leave
the administration safely in the hands
of the administrators. This is‘ a
picture which is not only totally in-
accurate but is particularly mischie-
vous. As a matter of fact, I submit
that Parliament does not, and does
not even wish to, interfere in adminis-
tration except only to make sure that
the not very new despotism of the
bureaucracy which, in our country,
is nurtured on the ideals of Britain’s
Heaven-born LC.S. traditions,—this
not very new despotism—is not allow-
ed to check-mate popular
tions and aspirations. That is what
Parliament wishes to do.

Today, we do not even have the
Standing Committees of Parliament
which, revived in a proper setting,
could be of real help. Appleby or no
Appleby, it is the responsibility of
Parliament to see that nothing can
take away the right of Parliament to
make sure of decisions which ought
to be in conformity with the interests
of the people and to see that the
public sector is run on proper lines
and in a manner conducive to the
people’s interests. Parliament does
not want to hinder but to help, and
that is what the country understands
to0.

Dr. Appleby is particularly caustic
about audit and makes observations
about the work.of the Comptroller
and Auditor-General which are, to
gay the least, unwarranted. The office
of the Comptroller and Auditor-
General is that of a very valyed pub-
lic servant and like his opposite

expecta-
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numbers in Britain and the United
States, he is perhaps the most im-
portant officer under our Constitu-
tion. This is not to say that he can-
not be hidebound; this is notl to say
that he cannot turn out to be an un-
satisfactory choice. But I do not
think we can say that about the pre-
sent incumbent of that office. In the
present state of things, we cannot just
ask the Auditor-General to stop
doing the job which he is doing, and
that job ensures that parliamentary
appropriations are properly spent;
that job requires him to satisfy him-
self that “wisdom, faithfulness and
economy” were gqualities which were
exercised in spending the money
allocated by Parliament.

I have here certain extracts from
a speech which the Comptroller and
Auditor-General made in January,
1955, which was even reported in the
papers—and that is why I quote it—in
which he said: '

“It must be recognised that the
purpose of a plan or a project and
the manner in which it is being
implemented are far more im-
portant than mere technicalities.”
He says it. “It is imperative,” he

adds, that “audit should .be circums-
pect in the presentation of its conclu-
slons more particularly those that
implied moral turpitude”. I quote
these extracts to show how our
Comptroller and Auditor-General says
he looks upon his job. As far as we
are concerned, we get his reports and
certainly we can say that it is very
necessary that Parliament is apprised
of the manner in which appropriations
are expended and that those parlia-
mentary checks and balances and
safeguards which we have got through
the instrumentality of the office of the
Comptroller and Auditor-General ave
valuable things which we are not
going to get rid of because Dr.
Appleby to r nend it.

Then, Dr. Appleby makes certain
facetious statements against audit and
auditors. He talks of “Government
by and for auditors,” but perhaps this
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essay of wit should have been made
elsewhere than in this report. In re-
gafd to public corporations, I would
like to quete the authority of such a
conservative body as the Indian
Taxation Enquiry Commission which
says that of course every Government
undertaking should try to see that it
is run on economical lines and effi-
ciently, and at the same time, that
“public purpose rather than profit
should be the guiding factor in the
operation of a public undertaking”.
The definition of a “public purpose”
can only be made by Parliament and
by bodies analogous to ours.

Dr. Appleby, as I said earlier, has
presented a report which is somet‘mes
refreshingly provocative and that has
been very interesting. He may very
well have appealed to the Prime
Minister's sense of urgency in getting
things done. He talked about dyr_ta-
mism. ‘Dynamic” is an adjective
which we hear very often from the
Prime Minister, but Dr. Appleby savs
that in the present state of things,
“Dynamism is smothered by proce-
dures dominated by small thinking”.
But I wish he does not get away
with it so glibly by appealing to
certain interests which operate in the
mind of the Prime Minister. They
operate in his mind very correctly,
but I am sure he might be in a posi-
tion to take advantage of the Prime
Minister's predispositions. If Dr.

Appleby wishes, as he himself says,

to see that we establish procedures
that have a maximum potential of
acceleration consistent with the
maintenance of democratic wvalues,
then, he should have given us a dif-
ferent report. His sympathies are
quite patent. His eye is almost en-
tirely on those who are on or near
the top of the Secretariat ladder. He
pities: the plumage but not the dying
bird. He is unhappy—I am guoting
his report at page 27—that we pay
to our top administrators Rs. 4,000 a
month, and he is unhappy that this
Hs. 4,000 a month has a buying power
of only Rs. 726 in 1939 terms. I am
glad he gives us this figure, but he
has not a word to say about the
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masses of State employees who get
less than Rs. 100 today and which
would be less than Rs. 20 according
to the Dr. Appleby's respectable and
reputable calculations in terms of 1938
prices. It is exactly to these people
lower down in the ladder of the
administration, it is exactly to these
people and to voluntary and popular
organisations in different localities
and project areas that we must in-
creasingly look, if we are going to

have our administration producing
the results that we all are keen
about.

In regard to the mobilisation of the
support of those who actually work
in our projects, in regard to the
question' of the improvement of
labour-management relations, I find
that in Bangalore a few monihs ago,
there was held a Seminar of the In-
dustrial Management Research Unit
for Planning, and I find in a report in
the Economic Weekly, that interesting
experiences were related of how
workers in a Post and Telegraph fac-
tory were persuaded to increase pro-
duction, agree to shift-working and
introduce a number of economies
merely by broaching things over with
them. This kind of thing happened.
The Minister of Labour surely should
be interested. But we know, at the
same time, that so far, Government
has not been dble to evolve ways and
means of associating labour with the
management. We have heard in this
Seminar as well in the House, how
sol_'neﬁmes Government says that good
things on this issue have been done
in countries like the Soviet Union
and Yugoslavia, but, as a matter of
fact, nothing very definite has been
n_:lecided upon so far. But this is an
Important aspect—this question of
labn}:r~management relations—which
impinges on the administration ang
the efficiency of our projects.

mana;
directors reacted very strongly w‘f;ﬁ
the suggestion of workers’ participa-
hfm was put to them. Instances were
glven as to how workers, if they were
talked to properly, could actually
collaborate in the heightening of the
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"nqandqn—ﬂv of production,
Mﬂﬁemﬁmﬁﬂehlr&-
pant.hatmn.lgin( - directors and

fellows high up the social tree were -

extremely annoyed when this kind of
suggestion was bruited. Therefore,
1 feel that when we talk about
administration, when we talk about
the efficiency which we want fo see
our projects to be administered with,
then, surely one of the most important
aspects is the association of labour
wiih the administration. One of the
most important things is to make sure
that there is a continuous association
at every level not only of labour but
of popular volantary agencies with the
agencies and organs of the adminis-
tration.

5 p.M.

I do not have the time to go
into other matters of detail. I do not
say to this House, “let us consign the
Appleby report to the waste paper
basket”. On the contrary, I say, it is
in parts a suggestive report. It is, as
I said before, refreshingly provocative
and some of the recommendations,
lke the one against private persons
being appointed to boards, are very
sound. But, it shows no basic under-
standing of India's problems today; it
shows no understanding, no effort at
understanding, how in the present
set-up India cannot possibly wish to
change straightaway, how.in the pre-
sent set-up we must proceed to tackle
our problems from the point of view
of parliamentary administration and
that, as I said before, short of a re-
volution, a parliamentary set-up is as
democratic a mechanism as one can
ask for. Therefore, the report, as it
has come to us, becomes by and large
unacceptable.

I would suggest, therefore that in
order to examine the report and sift
it properly with the help of [further
material, there should be a committee
of Parliament. In spite of Dr. Appleby,
there should be a committee of Par-
liament, o report, let us say, in two
or three months’ time. I am sure the
experiment, which is the result of the
Speaker’s innovation that Members

. altogether.
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of both Houses should be associated
in discussing in detail items connect-
ed with the Plan, has proved to be a
success, and it ought to be followed
up. Therefore, I feel that if Members
dParlimmtmgivmajobotwork
to do, and if they are told that in two
or three months' time they must
prepare a really objective and helpful
report on the basis of Dr. Appleby's
recommendations surely we can pro-
duce between ourselves a piece of
work of which we can be proud. I
am sure that would be a helpful pro-
ceeding; 1 am sure that would be a
constructive contribution to the im-
provement of our administration, just
as I am sure that Dr. Appleby's very
confident prognostication at the end
of the report is going to fail. He
prognosticates that unless his recom-
mendations are accepted, we shall
never—he underlines the word
“never” it is not my underlining—
attain our targets. It is a very confl-
dent prognostication and I am sure
that it is an arrogant waste of words.

I do not say I dismiss this report
I find it suggestive in
certain parts and that is why I wish
that Parliament considers this and
Government is assisted by the col-
lective wisdom that Parliament can
bring to bear upon this job.

Shri Gadgil: Mr. Deputy-Speaker,
I am not interested in whatever may
be the personal aspect in the report
jtself. I do not agree with the criti-
cism of Dr. Appleby that the Auditor-
General wanted a Government by
the Auditor-General, of the Auditer-
General and for the Auditor-General,
nor do I subscribe to the other ex-
treme that the Government should
be of and for Secretaries, Joint
Secretaries and the rest of the
tribe.  Like a common man, I
am interested in certain things.
One is that I am promised by
the Constitution and by the
various pronouncements made by
the Government here on the floor
of the House and outside that India
is for all purposes a Welfare State
and aspires to be a socdalist State,
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Those two conceptions mean some-
thing to me. If those high objectives
which are embodied in the Preamble
of our Constitution as well as in the
Directive Principles therein, are to be
realised, the administration, being the
agency of implementation of the poli-
cles of the Government, assumes a
great significance, It is because of
this that I am interested in seeing
that that instrument functions effi-
dently -and from the point of realisa-
tion of those objectives. .

The very conception of our State
has undergone a change after India
became free, Before indgpendence, it
was more or less a law and order
State, a Police State in a limited
sanse, although there was a sphere in
which certain welfare work was being
done. There was a claim that it was
a social service State. Afier indepen-
dence, it has become a positive State'
pledged to certain social services not
merely to a class here or a class there.
At any rate, in the declaration it is
clear that the State stands for all the
people. That being so, it follows that
the Government cannot confine itself
merely to the problem of law and
order. More and more, therefore,
Government is entering into flelds of
production, distribution and so en.
That had led to the principle of
planned economy and we have had
the benefit of the first Five Year
Plan; this is not the occasion to
evaluate the results of the same. We
have also before us the second Five
Year Plan. In both the Plans, the
aspect of our having » good adminis-
tration has been properly emphasis-
ed,

Dr. Appleby made two reports be-
fore this and this is the third report.
We should not be carried away by
his criticism of this, that or the other,
nor by the long list of the qualifica-
tions enumerated by Mr. Matthen I
am a man who is prepared to accept
any good thing from anybody:

“grenafy gmfeay ogay”
Therefore, I consider the recom-
mendations contained in this report
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from the point of view of their
merits. By and large I am of the
view that the diagnosis he has made
of the present administration, is cor-
rect. How far the remedies suggested
are likely to be effective, is a matter
which can admit of difference of
opinion. We should see what are
the objectives we have and in the
light of those objectives, the adminis-
trative machine must be geared up.
The state has entered, as I said, into
the fields of production and distri-
bution and other trade activities also.
That being so, we have to see that
things which are promised are fulfill-
ed within the time or nearly there-
about; and, if the administrative
machinery proves to be a hindrance in
that matter, it is the bounden duty
of the Government and everybody
interested in the welfare of this
country to see that these impediments
are removed. The administration is
Dot a mere arrangement of things and
territories. It has, as I once said
here, to deal with the promotion of
human relations between man and
man and group and group. It is be-
cause of this that it is necessary that
those who constitute the administra-
tion have really that broad outlook
which is now absolutely relevant
in the context of the principle of a
socialist State we have adopted. If
Dr. Appleby says that a small mind
cannot work a big project, we must’
understand it and must not run him
down for that. The point really is
whether the administrative set-up
that we have had for the last so many
Years is adequate to-day in point of

in point of outlook and
whether we have got that system of
administrative morale which is highly
necessary for the purpose of efficient-
ly doing the job they are charged

I am not a man who believes in the
definition of efficiency only in the
context of economy; not that econo-
my has nothing to do with efficiency.
One of the tests of efficiency Is eco-
nomy, no doubt. But the main test of
efficiency is whether the objective
for which a particular unit or a parti-
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cular Ministry or a Department has
been set up, has been achieved ~ or
not. If it is not achieved and if is it
said it has been done with such 2
small amount, that is no answer. The
true test of efficlency 1s whether the

objective has been realised.

From that point of view, having
too many reviews and everybody con-
sulting everybody in everything be-
forz anything can be done by any-
body anywhere, surely i no argu-
ment to tell me that it has been done
g0 economically therefore it has been
done well. The point really is that if
u thing has been promised within a
vertain time limit and if it is not
done within that time limit, although
1t may have been done with less, 1
would pronounce that to be g failure.
When I say this, I speak with a load
of experience with me.

The point really is, as has been
pointed out by Dr. Appleby in his
report, that before the event or faet
everybody tries to share the responsi-
bility and nobody worries after the
€act. ‘The successful administration
15 one in which the responsibility is
squarely put on a definable indivi-
dual or a definable group of indivi-
duals and if you cannot do that, then
responsibility is disintegrated and
the sense of urgency is also sabotaged.
Therefore, some of the remedies sug-
gested by Dr, Appleby are worth
considering.

I am not concerned with the con-
troversial aspect between Dr. Appleby
and the Auditor-General. The main
thing in which we, as Members of
Parliament, are interested is that
whatever money we allot is properly
spent. Whether it is open to the
Auditor-General to pronounce on cer-
tain other matters is a matter of dis-
pute, The Auditor-General cannot
surely be the judge either of policy or
administrative judgment or public
mterest. That is surely the sphere,
and ¥ should say the exclusive sphere,
of this House. If the Auditor-General
says that Parliament was wrong in
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accepting this policy or laying down
that principle—I do not know whether
he has gone to that length; but in
one of his Speeches delivered at
Jaipur 1 noticed an inclination to-
wards this conception—if that is cor-
rect, it is just like a T.T. (not my hon.
friend here, but a travelling ticket
collector) criticising the freight struc-
ture and the price schedule of the
Railway Ministry when his business
is to see whether the traveller has a
tickety if he has not a ticket, he can
surcharge him, penalise him, this that
and the other.

Therefore, we must, in the interest
of efficiency of administration, define
the sphere and, if necessary, precisely
the functions of the Auditor-General.
What is happening today is, as I
said, the Government is becoming
more and more a social service State,
aspiring to become a socialist State.
The field of Government is therefore
becoming wider and wider. It is no
longer good wisdom to say that that
government is best which governs
least. It is the other way about.
That government is best which gov-
erng most, which controls—my hon.
friend is still afraid of it—the pri-
mary necessities of life—food, cloth-
ing, housing ete. their production and
distribution. These are the primary
necessities and if in a  Welfare
State, aspiring to be a socialist
State, you are not able to assure us
this, well, all I can say is that this
is very much a mixed government
and not a socialist government. At
any rate so far as policy is con-
cerned, it has not come up to the
fulfilment of the promise or promises
made in the Constitution.

The point, therefore, is this. As
we are voting more and more, in
what way or through what agency
that is expended—that is a question
by itself, about which Parliament
should be Wore vigelent, Whether
in the public sector the organisation
should be one joint stock company
or whether it should be an autono-
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mous  cbrporation is a different mat-
ter. The point is that whatever
money is collected from the - tax
payer, when that is expended, this
supreme tribunal of the peopte, has
a right to know how it is spent. The
real difficulty is that now there are
so many public undertakings alrsady
in the figld and there are so many
promised, that Parliament cannot
do adeguate justice to them.

If I understand socialism, it means
the ownership and control of most
of the key industries, not only the
industries that give long term returns
but those industries which give quick
returns, which have not yet been
‘nationalised and the Government, it
seems, is not inclined to nationalise
them. But it is bound to come. Peo-
ple will not wait long enough for
Government to be forced to take that
step. The point is that-this field of
Government’s activity is bound to be-
come more and more expansive.
Therefore, there must be some me-
chanism evolved which will secure,
on the one hand, speedy, efficient im-
plementation of the work and, on the
other hand, will also secure a pro-
per and reasonable control of Parlia-
ment so far as moeny voted are con-
cerned.

During the discussion on the Bill
nationalising insurance, this aspect,
that is whether there should be audit
by private chartered accountants or
whether it should be by the Auditor-
General, many aspects of this question
have been discussed and it was then
suggested by the then Finance Minis-
ter that he was thinking of having
some machanism  whereby the two
objectives which I just laid down
could be secured. I suggest for the
consideration of the Government and
this House that just as in some Con-
tinenta! countries they have got Audit
Commission or a Court of Audit, we
can have here some machinery which
will scrutinise all the reports of all
the public undertakings and then sub-
mit that report for the consideration
of this hon. House. That will be a
good mechanism, according to me,
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which will secure full parliamentary
control. .

I am not in the least inclined to
give up the control unless I am as-
sured that by giving up a little of
that, the rasult is greater efficiency,
quicker work and better implementa-
tion of the Plan that has been ac-
cepted by the country. Therefore,
we are more interested in the adminis-
tration organisationally and from the
point of view of personnel. So far as
the recruitment is concerned, that type
which was recruited years agc is not
adequate either from the point of
view of mental equipment or outlook
in a general way and some of the criti-
cism about the recruitment, made in
this Report, is worth considering. 1
know ‘many requisitions are sent to
the Public Service Commission. Then
they say, there is no man answerable
to these requirements. Therefore,
what Dr. Appleby has suggested is,
instead of asking for:individuals, let
them have cadres, certificate lists
from which you can take as and
when occasion arises.

The motive which actuated the old
Indian civil servant is not adequate
today. That motive has to be subs-
tituted by some other, more spiritual,
more moral motive than mere incen-
tive in terms of rupees, annas pies.
Whether he gets Rs. 4000 or Rs. 3000
or Rs. 2000, that is not an unimpor-
tant matter, By and large, I can put
down a dictum like this. Whatever
a government servant receives by
way of emoluments must have a fair
relatively with the standesrd of life
that is available in the community
at large, so that there may not be any
wide disparity. But, over and above
whatever monetary incentive you may
provide, the other incentive trat one
engaged in a job, in an endeavour
which has an attraction of its own,
that-one is going to build up a new
India in which certain ideals will be
found concretely working is what we
want. I am of this view that there
are thousands of young men now un-
der going training in the Universities
and if properly tapped, they would
certainly come and mect th: situation
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adequately. I am therefore sugges-
ting at this moment only this much.
Since the Government has rot formu-
lated its views, I would say that the
time has now come for a change in
the policy of recruitment of personnel
to man not only what undertakings
they have in the public se~tor, but
even in what Dr. Appletv calls the
historical Ministries.

Then, a sence of respunsibility
must be developed in every incdividual.
That can only happen if there is dele-
gation of powers on 2 large scale and
individuals are invested with a larger
measure of discretion. There are
people who feel that if they delegate.
they loose power. On the contrary. I
agree particularly with the thesis of
Dr. Appleby that if pawer iz delega-
ted, responsibility enlarges. At the
same time, you have a cnain of people
who will be well equipped and ready.
Unless you know hew to swim, you
do not jump. Unless you jus:p, you
do not know to swim. That 15 the
contradictien. Under the  British
system, there was what was koncwn
as the officiating chance. If a Col-
lector goes on leave, the Deputy Col-
lector works for three or four months.
If he works on three or four occa-
sions, he is fairly familiar with the
responsibilities of the job and when

the time comes, he iz found generally °

adequate. All that is suggested here
is, that, under a managing dirertor,
there must be two or three deputy
directors who will be members of the
board, who will get familiar with the
working of the job so that in time
they will be found adequate to wield
the responsibility. What I suggest is
that some of these remedics suggested
by Dr. Paul should be considered, ir-
respective of the strong language
that he may have us=sd about the Au-
ditor General or even about Parlia-
ment. He says that by too often eri-
ticising in too detailed a way, in
regard to too travel matters,
we are making, so to say, the civil
servants less prone to take respon-
sibility. That is true to' some extent.
I can give an example from my own
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w«xperience. There was # question of
purchasing certain things. Suddenly
the market went up. The officers re-
turned and they said it was impossihle.
Somehow it was done. But, the fact
is to some extent, correct that officers
today are not prepared to take res-
ponsibility, unless il is uncerwritten
by consultation with everybody,
nothing can be done. That psychology
has got to be changed and that can
be changed in two ways by making
them work and by giving more power,
In the Parliament now. there will be
more legislation. Since the field of
Government is extending, we are
bound to have legislution so far as
general principles are concerned, and
more delegation of powers to the
departments or Ministries is inevi-
table; resulting in bodies of rules.
That is inevitable. We should con-
cern ourself with the broad general
pelicy. So far as control is concerned,
there may be some such mechanism
as I said, an Audit Commission or some
such thing which will scrutinise all
the reports coming from all the public
undertakings and”~ present to Parlia-
ment their consolidated report so that
we will be in a position to know whe-
ther the moneys that we have voted
have been properly spent or mot 1
have nothing more to say except to
request that the Government should
formulate its views as early as possi-
ble because what is grammar to lan-
guage, administration is to the State.
If the sentence is good and also gra-
matically correct, one feels a little
10¥.

Shri T. N. Singh: (Banaras District-
East): Mr. Deputy-Speaker, I feel
that it should be a matter of grate-
fulness that Dr. Appleby, if he had
been a Member, probably, he would
have used much stronger language
than any Member of Parliament in
any discussion as they are used here.
I do not grudge if he has used stroag
language. After all, that is critic’sm
that he has made of Parliament itself.
That only justifies that probably Par-
liament is right at times in making
criticism. After all, when we feel con-
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vinced of a particular thing, 1t should
eertainly be the duty of every repre- .
sentative of the people in this Hovse

person in India whose duty it is to
take responsibility, I say there is litile
hope for the future. After all, demo-
cracy means criticism. Parliamentary
institutions mean criticism. Criticism
will be made. Even then, responci-
bility has to be taken by those whose
job it is to take responsibility.

I will read out a particular sentence
from the report of Dr. Appleby in
which he says:

“Social wisdom can be approxi-
mated and converted into parti-
cular decisions only by the
interaction of hierarchicaily orga-
nised institutions of functionally
differentiated character, all gene-
rally responsive to the general

~ judgment of society, within the
institution varied interests, varied
functions, varied ideas interacting
under a discipline of control and
potential control provided by a
pyramidal  hierarchy  produce
decisions of specific sort that are
relevant, practical and representa-
tive in their own fashion, provided
that the hierarchy is under the
general direction of a body itself
subject to popular control.”

This is all very philosophical. As a

matter of fact, it reminds one of what

Betiand Russel writes. In this maze,
I personally, am unable to under-
stand what he is actually aiming at.
If the idea is that there should be a
hierarchy and that hierarchy should
work at different levels, I think that
is happening. What we, who are here
as the representatives of the people
feel is that this hierarchy needs some
reform, that it needs a difference in
approach from it what it has been in
the past. 1 remember very well dur-
ing the last elections, there were two
sets of ideas mooted out. One was
that we, who represent the people,
should not interfere too much with the
officials and if they were left to
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themsalves. it would be all right That
was one propaganda and those who
fought the elections may remembexr
that Another set was that what we
need, I will not use strong language,
today is an horest, efficient burea- -
ucracy responsive to public opiniom
That was one ¢f the demands made,
and we had to make our choice, and
the electorate made its choice as to
what should be the real objective te
be aimed at. Now, when we all came
here, as one who has been assoclated
with the Public Accounts Committee
and also with what the Auditor-
General bis been doing in his reports
and othe: things as well as several
other activities here in Parliamant and
outside I can say that we-faithfully,
honestly tried to carry out the mand-
ate of the electorate in this matter.
That i: the spirit in which we work.
That 1¢ the spirit in which we wanted
all our officials in the administrative
mach:nery, whether audit or evem
other officials, to work and therefore
if anrthing has been said or done in
that spirit I think we stand vindicated
by what our people want, and that is
what we have done.

After all, what has been said in
this repoit that is new? Delegation of
powers. W ho says there should be no
delegation of powers? But delegatioa
of powers also means that the man
who delegates power knows he can
delegate that power to the people
below him. }e is not there to shirk
responsibility in that regard. He dele-
gates the power with full confidence
that it will not be abused, that it will
be fully and properly utilised.

That is the spirit in which all dele-
gations are made and I believe that
that is the objective of this suggestion
in Mr. Appleby's report. It is on that
basis I think that administration
should be functioning and should have
functioned, but what has actually
happened is that, as he says very
rightly, when a decision is taken, it
must have the agreement from the
top to the bottom. Every official
through whom that file may have
passed should have agreed, then only
that file is considered to be complete.
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1 want to know whether even in the
limited system of delegation of power
that is there today, this idea of getting
- the agreement from top to bottom is
put into practice, every clerk saying
“Yes, OK.”. If the Under-Secretary
does not agree, it should go back. That
is not delegation of powers. As a
matter of fact, if anywhere this theory
of delegation of powers is to be imple-
mented, it is at that stage, it is in this
context that things have to be done,
not by saying that Parliament or its
committees do this or do that That
is not the way to delegate powers in

the real, right sense.

Coming generally to what Shri
Gadgil just now related—he is a very
old and respected Member — I think
he has not probably followed the
work or the reports of the Public
Accounts Committee or the audit or
the reports of the Estimates Com-
mittee. Nowhere have these commit-
tees gone out of their way or done
anything which can be considered to
be interfering in details. What have
they done? They have only made cer-
tain suggestions in regard to the
guestion of a particular administrative
machinery. That is the Estimates
Committee's job. The Public Accounts
Committee has dealt with certain
types of cases which should be dealt
with any way. It is done anywhere in
this. world, wherever there is a demo-
cratic system. There are all kinds of
things, irregularities, infructuous
expenditure ete. There are known
categories of things to be dealt with.
They are all routine matters which
come up in the routine way and are
dealt with in a routine way. where-
ever there have been doubts or people
felt that some more investigation was
required, generally our committee has
said: “We feel that there is something
which requires further investigation.
Government should unmdertake that
investigation.” Where has this kind of
decision taken by the Public Accounts
Committee-or the Estimates Com-
mittee interfered in matters of detail?

Shri Matthen: Excuse me. It is not
at the Public Accounts Committee
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level. The staff of the Auditor-General
goes and interferes in-every small
thing and questions the discretion.

Shri T. N. Singh: I am not concern-
ed if there is anything wrong with
the subordinates. It is all right, but
what has been done under the Consti-
tution, what is our system of adminis-
tration and running our country, what
is wrong with that? Let us examine
that. ‘Individual failings, we are not
concerned with here. It is a matter of
detail I do not want to go into that.
We should never go into such things.
It should be left to the other persons
to be dealt with. There are proper
persons to deal with these things.

1 want to know one thing very
specifically. Here are questions of
details concerning the way this
Parliament functions. Has any one of
us been consulted by Mr. Appleby
before he made this general, sweeping
allegation against any of our com-
mittees or Parliament itself? It was
but fair, I think, to have a proper
understanding of our action, to have
consulted some of us. The Chairmen
of these committees were there, at
least they could have been consulted,
but I know for certain they were
never consulted. Not even ordinary,
informal discussion was there. To
come to a conclusion without hearing
the other side of the case, I think, is
very unfair, whatever may be our
views in regard to this. We may con-
demn ourselves. I think we have also
erred on several occasions. This
Parliament is also liable to commit
mistakes. I will be the last person to
say that whatever we have done we
have always done right. After all, we
are all human beings. We are likely
to err. That is another matter alto-
gether, It is on the basis of a common
factor of errors and right things that
any organisation or any human being
does, that democracy is constituted. It
is on that basis that a democracy
functions. So, assuming all that, I feel
that it would have been fair to under-
stand how we have been Tunctioning.
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As a matter of fact, I can say it is
quite wrong for Shri Gadgil to
assume that the Auditor-General had
entered into matters of policy. Cer-
tainly not. Take any of the reports
that have been published, Never has
any question or matter of policy been
discussed. Yes, in the Public Accounts
Committee we have discussed certain
matters of policy.

Shri Raghavachari (Penukonda):
He referred to a pubiic speech.

Shri T. N. Singh: He is hazy in his
recollections.

In the Public Accounts Committee
or in the Estimates Committee, we
have discussed matters of policy, but
we are a committee of this Parliament.
If Parliament is entitled to discuss
matters of policy, surely its commit-
tees should be. That may be a
debatable point, but all the same these
committees represent Parliament and
they have functioned as Parliament
should function. That was the basis.
But if this House thinks, or the
general opinion is that they should
aot function in that way, that is
another matter. But so far what has

been done has been done in the right -

manner, according to the spirit of the
Constitution itself.

Coming to the question of the public
enterprises that we are going to have,
I think I can claim to be as zealous
about the development and progress
of our nationalised undertakings as
anybody here in this House. I want
them to develop. As a matter of fact,
I am one of those who want more and
more undertakings to come unde-
our control or the nation’s control.
That is what I want because I feel the
public sector will have to be expanded
as time goes on and I think that is
the concept of the Second Five Year
Plan also. With that as the basis, I do
feel that any restrictive apparatus will
be a bad thing, but even where we
want these things to be done, we want
a certain amount of minimum demo-
cratic, parliamentary control. There
must be a difference between a public

473 LSD.
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undertaking and a private undertak-
ing. If the railways were yesterday or
today to be a private undertaking, the
House would not be able to ventilate
its grievances, and they would not be
able to improve as they should or they
would if there had been no parlia-
mentary control. So, on such’ things
which are of public interest, Parlia-
ment has certainly a right to speak,
and I am sure in the general debate
we have spoken the least. Curiously
enough in regard to a national under-
taking which is a kind of business
enterprise, we have gone from the
water tap on a platform to several
other things and nobody has had any-
thing to say about it. I can understand
if somebody had said certain things
about that, but that is taken as
a normal course. I am sure even the
Cabinet would consider these matters,
that we ask from the poor Railway
Minister or the poor Communications
Minister about this and that, a bolt or
a nut in a particular asroplane or a
particular railway engine not being

‘this way or that way. Nobody bothers

about that. That becomes all right.
But I say there are certain matters of
detail also into which Parliament will
have to go. That will be there,

Now, about the Question Hour he
has said something. It may be we are
rather persons of a lower calibre in
this House, but all the same [ think
the Question Hour is one of the most
usefully spent hours of this House,
both for this House as well as for the
administration. It may be that there
may be detailed questions. Things will
arise, we will learn by experience,
but all the same I think it is no use
trying to criticise the Question Hour
as something wvery infructuous or
fruitless in this Parliament.

Finally — I would not take much
more time; I have tried to cover as
much ground and as quickly as possi-
ble about the various aspects — I want
to say a few words in regard to what
concerns our own dignity and our
own stature. We do not want to pat
ourselves on the back, but on the
whole, I think that this Parliament,
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this august House, has set up wvery
noble traditions, has done an excellent
job in a very difficult time, one of the
most difficult periods of this nation's
critical history, and we should - be
proud ef it. I do not mind what some-
body from outside says about us.
After all, it is democracy. There is
freedom of speech. We give fredom
of speech to our own nationals. Let us
extend that as a matter of courtesy to
somebody who has come from outside,
though he is not our natiofial. Let him
have the privilege, and probably the
right, to criticise the most august body
of this land. I felt it, no doubt, as a
citizen of this country who is proud
of the position in which our country
today is, the way we have established
for ourselves a national and inter-
national position, and all the great
things that we are doing today. I do
not want to take praise; it is no good
to praise our own -people.

But at times one feels — when so
much criticism is made against us —
that it is good to have a change and
to say something about our own
selves. All the same, I am sorry 1
raised this hornet's nest when we
were discussing the excess grants. I
did say then that it was rather very
bad on the part of somebody who
came from outside to have made cer-
tain remarks against this august
House. I felt it certainly because
we were not heard Our side
of the case was not heard; what we
felt about it was not heard. Why the
Parliament or Members of Parliament
were behaving in-a particular manner,
nobody knew about. An ex-parte
judgment was given. Not only that.
As the Prime Minister rightly said, it
was meant for private circulation,
but it so happened that it was circu-
lated to everybody and it became a
nublic document. And there it is.

That was why I felt it. I am glad
that this discussion has taken place.
Probably, we cannot.do justice in the
short time that we have got. I wish
vou will give more time. I want to
have the Report considered objective-
ly,  -dispassionately and without

‘Parliament which we
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importing any unnecessary subjective
matter.

Shri Jawaharlal Nehru: Mr. Deputy-
Speaker, Sir, as I indicated at the
beginning of this discussion, it is not
my intention to  go into this
matter of the recommendations,
suggestions and criticisms made in
the :Appleby Report at this stage,
chiefly because we want to consider
them wvery carefully in Government
and then come up to Parliament for
information or for g.idance.

May I say right ¢t the beginning
that we should weliome very much
discussions among MPs on this sub-
ject? Shri Matthen suggested some
kind of Committee of Secretaries
and the like. I do not quite know
what he meant. The Secretaries are,
of course, .considering it. They are
always considering these things that
are referred to them, and they will,
no doubt, send up their recommenda-
tions. But what seems to be a better
procedure is that, if there is time,
we might have those informal meet-
ings with a number of Members of
had for the
Planning Commission. We may have
that type of meeting, subject to one
thing, if 1 may submit—not having
the necessity of every word being

placed or recorded for future
use. That, . I think, is a little
waste of time and  energy.

But to meet and discuss these various
matters informally would be un-
doubtedly helpful from the point of
view of the Government. I cannot
guarantee this—I do not quite know
what work we may have in the next
session — but we hope to do that.

Now, I find that the way this Re-
port has been looked at is as if it was
an attack on this or that privilege of
ours or rule of ours, and we are on
the defensive. The House will notice
that Government in various depart-
ments of Government, the Ministry of
Finance and others. are criticised in
very strong language, though we do
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not object, my colleague does not
object. We want as stout a criticism
is possible. Not that we agree with it.
if we agree, well and good; if we do
not agree, we do not agree. But we
welcome criticism, and we have,
therefore, welcomed this criticism,
this time and the last occasion that
Dr. Appleby came here.

Dr. Appleby, there can be no doubt,
is a person of very considerable ex-
perience in administrative procedures,
structures etc. not only in the United
States, but certainly in nearly all the
countries of Europe and many else-
where. He has been for long
considered one of the major experts in
administrative matters. That does not
mean what he says about India
must be right or good—it is neither
hese nor there. But he. is a person
who is entitled to express his opinion,
and his opinion has to be considered
carefully.

It so happened that he camé here
about three or four years ago on the
first occasion, and the report he issued
then was placed before the House
much later, and sent to State Gov-
ernments. And as a matter of fact, we
profited greatly by that report, and
some improvements were made in our
internal procedures here in the
Finance Ministry and in other
Ministries because of the considera-
tion that we gave to that report. I
think that {he O. and ‘M. Division —
the Organisation and Methods Division
— was, more or less, started because
of those discussions on the Appleby
report, and that is doing really good
work. As a matter of fact, changes
have been introduced from time to
time, because it is not a guestion of
one major ‘yes’ or ‘no’ about it. This
whole thing runs through the whole
gamut of administration, and _these
changes have been introduced, and are
being introduced from day to day, and
I believe, to our advantage.

Then he came for a second time
about two years back, and he made
certain comments — I forget if he
presented a major report or not; I
have no recollection.
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On this occasion he came again, for
the third time, although he is a fairly
busy man; he has been for some time
what might be called the Finance
Minister of the New York State. We
do not call him Finance Minister
there, but that is his function in the
New York State. He deals with the
finances, which are pretty big, of the
New York State. All that does not
qualify him to be a final judge in re-
gard to our matters. But it does show
a degree of competence and experi-
ence. He is a person on the eve of
retirement; he has finished, more or
less, his life’s, work, and he gave a
good deal about administrative pro-
cedure, financial procedure and other
procedures, and we have welcomed
his wvisit here and profited greatly
by it.

The whole trend of his critigism has
been how we can meet the needs of
today in India; that is, a new State
dealing with not only social and other
matters, but trying to deal with them
&t a rapid pace, a State which is in-
dustrialising itself, which is trying to
grow, and in all sectors of ‘our eco-

‘nomy. How to do it? He has pointed

out throughout that we cannot do this
satisfactorily in .the ' framework of
the then existing administration,  the
one which we inherited from the
British. He has paid tribute to the
persons and the House will remem-
ber that he said that the level of
administration in India, the quality
of the administration was as high
as he found almost in any -coun-
try in the world. Even from the
administrative point of view and  the
point of view of the purity of adminis-
tration—in spite of the faet that there
was corruption here and there—even
so, he said that India came in the top
dozen or so of the countries of the
world. Having said that he said that
the system that we have—it was a
good enough system for the previous
type of State—is not fast moving; it is
slow and there are too many -checks
and counter-checks with the result
that delays oceur. That was his_first
criticism. .
When he came a second time he ex-
pressed his surprise and satisfaction
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that things had moved must faster
than he thought they could have
moved under the system partly
because of certain minor changes that
had been made and partly, according
to him, because people had worked
very hard, that is, the administrative
apparatus. On this occasion again,
the House will see that he began by
saying thdt while they have proceed-
ed as well because they have over-
worked themselves—and one cannot
expect them always to be over-work-
ing themselves—in order to have a
stable and fast progressive system
you must change it in this way and
that way. Anyhow, the whole criti-
cism of Dr. Appleby is that this
machine should move faster. It is
obvious that he has a background
Although he has a world background,
it is chiefly an American background
and now he is partial to the American
background. I remember I showed Dr.
Appleby’s Report to a very eminent
Englishman, an English Professor, who
obviously had an English background.
He came, perhaps, from Shri Hiren
Mukerjee’s University, the Oxford
University and he did not like Dr.
Appleby's American background at
all.

Well it does not matter, as a matter
of fact, what Dr. Appleby says of
what the other man from Oxford said.
They are both very interesting and
very helpful because they are looking
at the question from various points of
view. What are we interested in? We
are not interested in retaining a par-
ticular framework, administrative
framework or throwing it away; but.
we are interested in getting the job
done as quickly and rapidly and as
well as possible. We are interested
in geting our Five Year Plans go
ghead and accomplish them both effi-
ciently and speedily with purity in
our administration. These we are
interested in. Therefore, we wel-
come all suggestions, from any quarter
they might come, and examine them
with our own experience, the expe-
rience of Parliament and others
and try to improve on that system.
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Nobody can say that our administra-
tive apparatus is just as perfect. Noth-
ing is perfect. At the same time it
is admitted, and I think it should be
admitted that our administrative
apparatus, framed as it was originally
for different purposes, has adapted
itself to the change in India much
more than might be expected. I
might say everybody has adapted
himself satisfactorily  and the
machinery has adapted itself—a gond
part of it has adapted itself—very
well today. But, it is not merely a
question of adaptation but something
much more.

This House sometimes criticises and
maybe rightly criticises the growth in
all government offices, of people
employed by Government or of Minis-
ters or Deputy Ministers or Parlia-
mentary Secretaries and the like. But
the fact is that the work we have to
deal with has grown in geometric
proportion—not in arithmetic. It is
astonishing how work has grown. We
may deal with it adequately or not;
it is not for me to judge. But there
is no doubt about the growth of work.
It has to be recognised and it is not a
sort of doubling or trebling. The only
way to judge of it is 50 times or 100
times than it was previously. It
goes into that region. Now, this puts
a tremendous burden on everybody.
Work grows; people are lacking;
trained people are lacking. Obviously,
the type of work we have to do more
and more requires trained personnel.
We want trained technicians; trained
scientists, trained engineers, trained
administrative officers and so on and
so forth. We are contstanly facing
this difficulty.

One of our big problems today is this
question of man-power. How to train
our man-power adequately and utilise
it immediately, not in the present
haphazard way people go through
colleges and universities and then
knock about having no work to do
because they do not fit in with the
kmd of work required. We have to

train for a great deal of work and
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nobody should knock about—no train-
ed person. There is no doubt that we
shall be training these men in much
larger quantities than now. Not only
that; we have to.compete with others.

I am told that in the Soviet Union
they are producing 75,000 engineers
a year. We may not produce 75,000,
but we may be able to 5,000 or 10,000,
I do not know. We should have to. I
think the figure will go up. In the
Soviet Union, to give another figure,
1 was just reading today that there
are 250,000 science teachers there;
just science teachers—250,000. That
shows the importance of science and
technology and other things. The
whole trend of administration is
changing; the whole trend of modern
life is changing and our administra-
tive system will have to adapt itself
to it. It cannot go on much as it has
done in the past.

Two countries which are hardly
alike but in some way are very much
opposed to each other, the United
States of America and the Soviet
Union have one thing or many things
in common. And, among them is
this thing that they have a certain
vitality and a certain adaptability, a
certain knowledge of the changing
world today and they are adapting
themselves, they are trying to adapt
themselves, scientifically, industrially
and technologically and the rest. All
other countries are behind them, if
I may say.so. Therefore, You will find
that the average man from America
and the average man from the Soviet
Union offers the same criticisms on
India. It is interesting to remember
that the American comes and dis-
likes all these checks and balances. He
wants to go ahead. He says, ‘what is
this’. We should have checks and
balances. Every Government must.
But what he says is, "You have toou
many'. The average man in the
Soviet Union—we do not have the
average man from the Soviet Union,
we usually have the special man from
the Soviet Union,—but he offers
exactly the same criticism to us. ‘We
cannot get work done. Your checks
and balances and references and this
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and that, why don’t you give them to
a General Manager to go ahead, as
we have done in the Soviet Union’.
It is no good working in theory.
Theoretically, Parliament is supreme.
Of course, Parliament must remain
supreme. We must have the demo-
cratic structure. We must follow the
fundamental basis of our Constitution.
Nobody challenges that We must
have our checks; we must have the
Auditor-General; we must fix this and
that. All right. But we have to deal
with the practical problem and not
the theoretical problem of dealing
with the Constitution, so that it may
lead to results. In that way we wel-
come criticisms. We have receivea
many criticisms.

My friend here is dealing with the
building of the Steel plants and he is
constantly being pushed by the Soviet
people that this thing should be done
quickly; delegate responsibjlity, this
and that; we have to go ahead, we
cannot wait for others. It is odd that
the same type of criticism comes
from the Soviet Union and from the
United States, although they have
entirely different structures.

6 P

May I, in this connection, say and
also draw the particular attention of
my friend and colleague, Shri Muker-
jee to a certain thing? He has been
constantly talking about bureaucrate
—that this sort of bureaucratic
machinery crushes the spirit of man
and all that. Well, I do not know
what he would call the men govern-
ing the Soviet Union at the present
moment. I say it is the essence of
bureaucracy. And, I say the more
socialists we get in this country, the
more will bureaucracy grow. That is
the inevitable result of socialism. It
is obvious. Maybe, it should be a
better type of bureaucracy; that is
a different matter. It is bureaucracy
and you must have bureaucracy in this
complicated state of affairs whether
it is India or America or the Soviet
Union.

In America, they have a little less
than they used to have—they used to
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have a good deal of—what is called
“The Spoils System”. That is, when
a new administration comes, they push
out almost up to the post-master in a
local village. I do not knmow whether
they do so still, but they wused to.
Everybody changes and in comes the
new party man. In the Soviet system,
I do not know the exact details of it.
but sometimes, lots of people change
suddenly.

But, the point is that you cannot
escape bureaucracy. Improve it, if
you like and we must But, it is
bureaucracy and in the old days we
thought of bureaucracy in terms of the
Indian Civil Service and some other
Service. That idea has of course
.changed. The Indian Civil Service, as
it was, is gradually fading out; a few
people are left. Otaer people are
coming and the Indian Administrative
Service is bred up and conditioned in
a somewhat new atmosphere. But,
apart from that, naturally, a new in-
vasion is taking place in this so-call-
ed bureaucracy and that is the inva-
sion of the technical man—engineer,
technologist, etc. He is coming in
large numbers and he will come in
ever-growing numbers in our whole
apparatus. You have to rely on these
people; you have to train them more
and more. The time may come when
you will be using them, not in thous-
ands but in—if I may use the
word—millions, not even in hundreds
of thousands. And your Government
will be progressively more and more
bureaucratic in that sense. Then of
course there will be hundred ways
and many more ways of controls and
others.

Now, again, our work becomes so
complicated and so various. The work
of Parliament becomes very very
difficult and it becomes difficult for
the Parliament to keep pace with it
If it cannot keep pace with it and
yet has to control it, it has to pick
and choose the strategic points; it has
to see: what are the important points
which you must hold and check and
not waste our time in relatively
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smaller and more trivial matters.
Otherwise, important matters slip
away and attention is drawn to the
trivial matters. )

If the hon. Members recollect the
history of the growth of parliamentary
system in England, they will see that
the Parliament of the 19th century in
the UK was something completely
different from what it is today.
Apart from the fact that it was not
a very democratic Parliament—I mean
to say that franchise was very limited
and all that, but apart from that—that
Parliament had leisure...The private
member had plenty of time. It was
'a private Member's Parliament. Gov-
ernment hardly brought in anything,
any important social measure. Some-
times it did of course, but they were
a few and far between. And the
Private Member had full charge.

Gradually, the work of Parliament
and of the Government in Parliament
has grown so much that the poor
private Member in the British Parlia-
ment, as in other Parliaments, gets
pushed out, simply through lack of
time. And the most wital and
important things are decided by Par-
liament by a real decision on the
principle and then it refers it to some
other body. Take an instance. It was
divided absolutely. There were two
main parties in the 19th century and
the early 20th century Parliaments.
There were two parties, for and
against, free trade. The old Liberal
and the Conservative Parties were
divided on vital matters. Yet later,
when protection came in, somewhat
upsetting the hundred year old policy
of the British, it is astonishing: the
principle being accepted and the
Board of Trade being told to darw up
lists, duties, etc. Parliament hardly
found time to consider; they had no
time. They just decided: we have
protection. Having decided that, the
Board of Trade officials did the rest.

So, by the compulsion of events,
Parliament cannot deal with these
matters because there is so much.
When you have not two corporations
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but hundred State corporations in
India, it is competent for Parliament
but it will never have the time to
look into each one of them, even if it
wanted to. It has the power and if
it chooses, at any time, to do anything,
it will do it. But, you have to evolve
other methods, therefore, whereby
there should be adequate checks and
at the same time, full initiative given
for progress to go ahead.

These are really problems, not
created by the Appleby Report.
These are problems which are created
by the facts of today, by the facts of
life and we have to face them; we
have to considér them carefully and
discuss them and, step by step, change
our adminis:rative system or what-
ever it is, financial system, as we gain
experience ond as we see changes are
necessary.

Shri Gadgil said that he wanted
Government proposals. Certainly, I
hope, in the next session, to put for-
ward Government's ideas on the sub-
ject. But, all these are not one conso-
lidated proposals. They are 50 many
things and they are continuously,
gradually changing; change after
change comes.

For instance, during the last year
or two, we have been ‘pmgressch!y
delegating authority; we have accept-
ed that broad principle. We are goin
perhaps a little more slowly than
we ought to. The Finance Ministry,
which has been complained against
greatly, not only by Dr. Appleby, but
very often by the other Ministries of
the Government of India too, is dele-
gating its authority and introducing.
what is called, internal financial
advisers. That is, instead of referr-
ing every matter to the Finance
Ministry, one of its advisers sits with
the Ministry in question and we pass
on things; it avoids delay. Only in
very important matters, need it go to
the Ministry. We are going along
these lines. Maybe, we are not going
fast enough.

In regard to the delegation of autho-
rity to our autonomous corpora-
tions and others also, we feel it should
be done, always keeping checks and
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controls as far as possible. So that
it is not a question of yes or no to
anything; it is a question of examin-
ing it and making gradually such
changes which appear to us desirable
and which do not involve any risk, any
grave financial risks and the rest.
That is how we are proceeding in this
matter and we shall proceed. I shall,
from time to time, place before the
House the steps that we are taking. In
fact, in answer to many gquestions,
we have been telling them about these
various matters and, as I said, in the
course of the next session. I hope that
we shall be able to arange an informal
discussion among as many Members
of Parliament as they wish. It is not
a question of selecting them. As many
as are interested and wish shall dis-
cuss this matter. We shall discuss the
various points 'that the Appleby
Report raises and, in fact, other points
too, in regard to the administrative
system and the other like points.

But, if I may azain mention it, one
should not feel irritated because of
the strong language that Dr. Appleby
has used. If I were quite sure that
we were going to put it before Parlia-
ment, he would have used different
language. But, we wanted our Gov-
ernment people—senior officials—to be
shaken up. He told me that. In fact,
he ‘even offered to change his langu-
age, if it is going to be published, but
I said: leave it as it is. That is good
enough. So it is not that But let
us think rather. of the great problem
that we and every country has to
face. It is a problem which, I have
no doubt,—I know it is a fact—the
United Kingdom has ‘o face today;
not the same type of problem az we
have, but not so different either.
After all, in a sense our civil services
were somewhat modelled after the
United Kingdom pattern. They had
the same difficulties as we have had.
It may be that thay have greater ex-
perience and their country is small
whatever it is, but they have their
problems. I know it is a fact that the
Soviet Union is constantly struggling
with this problem of how much
authority to delegate and how much
not to delegate. I know they impress-
ed upon me, when I was in the Soviet
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Union—they also impressed upon us
when they came here—that we made
a great mistake in not delegating
authority, and they are delegating
much more authority now simply
because they found that the rapidly
moving machine of their's was check-
ed and stopped repeatedly because
they did not delegate. Of course, they
have a close supervision. Ewvery
Government has. But you cannot help
the complicated and big administra-
tion not to delegate authority. And I
would remind this House, when it
talks about the Government by Joint
Secretaries, Deputy Secretaries and
Assistant Secretaries, that that is
exactly the type of Government that
both the United States and the Soviet
Union have got today.
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RELEASE OF A MEMBER

Mr. Deputy-Speaker: I have to
inform the House that I have received
intimation from the District Super-
intendent of Police, Ahmedabad City
today that Shri A. K. Gopalan, Mem-
ber, Lok Sabha, was acquitted on the
6th September, 1956 ‘of the charges
under section 143, 145 and 188 LP.C.
by the Judicial Magistrate, First
Class, I1 Court, Ahmedabad.

6.13 p.m.

The Lok Sabha adjourned till Half -
past Ten of the Clock on Tuesduay, the
11th September, 1956.
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